BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL SITTING AT

SOUTHERN BENCH
O.ANo, 53 of 2020

BETWEEN

Olympia Grande Owners' Welfare Assoclation,
Pallavaram Registration No.569/2016,
Represented by its Secretary Mr,S.Chandrasekar,
No.328, GST Road, Pallavaram, Chennal = 600 043,
Emall 1D : ogaowa2016@amall.com
Phone No.9381011008
.. Applicant

AND

M/s.KSM Nirman Private Ltd.,

Represented by its Managing Director,

No.1, SIDCO Industrial Estate, Guindy,Chennal - 32.
Email 1D : sales@olympiagroup.in

Phone No. 044 - 4356 3773 and 2 others

... Respondents

COMBINED TYPED SET OF PAPERS

= ~ DATES  DESCRIPTION OF DOCUMENTS PAGE

1 16.04.2013 | Environment Clearance issued by SEIAA

N3

2 24.02.2015 | Amendment in Environment Clearance B

3 10.08.2016 | Mail to 1st Respondent regrading STP 16
Commissioning

4  11.08.2016  Test report of Raw Sewage Water i

6 | 16.08.2016 | Commissioning of 315 KLD Plant 21

22.08.2016 | Test report of UF Permeate Water

7
8  24.08.2016 | Commissioning of Ultra Filtration Plant
9

127.08.2016 | E-mail from 1" Respondent to Operation Team
for using treated water )

o N
10  18,10.2016 | Test report of Raw Sewage Water

11 | 24,10.2016 | Test report of Treated Sewage

II

124,10.2016 | Commissioning of 165 KLD Plant

Test report of UF Permeate Water

g

o1 201

4
14

septod

. —

5 11.08.2016 | Test report of Treated Sewage 20

......




o =
15 [07.11.2016 | E-Mall from 1" Respondent regrading training 30
for oparations of STPs
—
16 |00,12,2016 | MOEF Notification 31
17 |06.07.2017 | Intimation from 1" Respondent to one of the a7
owners on handing over of maintenance
18 |17.07.2017 | Emall from Appellant to 1* Respendent on 48
deployment of security In the premises.
19 |17.07.2017 | Emall from 1* Respondent to Appellant for 49
rakeover from service providers/ AMC vendors
| of maintenance.
T30 [05.10.3017 |Emall from ¥ Respondent with the Copy of 50
Asset list handed over to Assoclations
21 |30.10.2017 | Letter from Association to 1** Respondent 85
22 |30.10.2017 | EC Compllance report BG
23 |04.11.2017 | Test Reports of STP, forwarded to the 1%*| 101
] Respondent.
34 |07.11.2017 | Trall Mall from 1* Respondent to the Applicant 103
25 100.11,2017 | Work Order placed by the 1* Respondent 104
. 26 |05.12.2017 Receipt for payment of underground drainage 106
27 |08.12.2017 | Work completion report of Kyoto Enviro Tech 107
Private Ltd
28 | DB & Test report of STP Treated Water & Test report 108
10.12,2017 | of UF Water with mail frem 1* respondent
59 | 25.01.2018 | Mall from 1% Respondent to Applicant regarding | 112
Corpus List
30 | 30.01.2018 | Test report of STP Treated Water 113
31 |13.02,2018 | Test report of 315KLD STP UF Water 114
32 |14.02.2018 Commissioning of 315 KLD STP 115
33 | 08.03.2018 |E-mail from 1% Respondent to Applicant 116
regarding test report of STPs
34 122.03,2018 | Work Order issued by 1% Respondent, 117
35 | 21,06.2018 | Letter from 1* Respondent to the Applicant 118
regarding maintenance
36 | 01.09.2018 | Ledger statement for payment of 1% respondent | 123
37 |29.09.2018 | Letter for handing over the common area 124
maintenance & common amenities to the
Applicant.




’ 38 130.10.201§ Exchange of mails betwoen the Applicant & 1% 135 |
J Respondent
| 39| 0liT.3513 Circular issued by CPEB Lo
0 | 21133018 ‘Work Order regarding maintenance 148
o)
121092015 Femt Report of STP treated water 149
‘____'——q
g . .
2 110102015 Report of analysis of sewage sample by Kings 118
Institute Campus, Guindy, Chennai
E-mail from 1% respondent regarding STP with 153
trial majl
Report of Chief Water Analysis Laboratory, 156
ki

iNgs Institute Campus, Guindy, Chennai

0

rder by TN Real Estate Regulatory Authority 158

Representation b

consent operate
r Complex *

47 106.12.2019

y the 1% Respondent for 171

for STPs Proposed Residential
Olympia Grade”

Work Order for handing over for STP

173
F?W Notice issued by DEE TNPCE 174
K l 03.01.2020 [ Reply of the 1% Respondent 176

50 | 18.06.2020 | Letter of L & T Limited with report of IIT, 178
Madras

51 |12.08.2020 | Mail from Applicant to 1% Respondent for CWC 204

52 |12.08.2020 | Mail from 1% Respondent to Applicant for OWc 205

53 |28.08.2020 | Payment Receipt by TNPBC for Consent Fee 206

54 | 07.12.2020 | Consent order - Air 207

55 |07.12.2020 | Consent order = Water 214

Certified that the above are true copies of the originals,

Dated at Chennai on this the 27:" day of February, 2021

COUNSEL FOR 1** RESPONDENT
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DR. H.MALLESHAPPA,LF.S., STATE LEVEL ENVIRONMENT
MEMBER SECRETARY IMPACT ASSESSMENT
_ AUTHORITY,
TAMICNADU;

3rd Floor, PanagalMaaligai,
No.1 Jeenls Road, Saidapet,
Chennai-15,

Letter No. SEIAAJTNIF.A53/EC! B(a)/145/2011 dt: 16.04.2013.
To - ‘
The Authorised Slgnator:,t,

M/s. KSM Nimhan Pvt Ltd, it
Qliympia Technology Park, .

1, SIDCO Industrial Estate, - ‘;':i v .

Guindy, Chennal'= SGO 032.

Sir, : : "“g %gf

Sub: SEIAA; TN‘% E"wrﬂnmenial Clearance - Proposed
construction' Q '@ésldr—mt:a. Apartments — “OLYMPIA
aRANDE' Nirman., Pvt. Ltd., Revenue
SFN03 3 3312, 33/2A, 33/2C, 36/1, 3602,
36/3, 35/4, “3615* 35.’5 37/1, 37/2, 3714,:37/5, 3716, 38.'2;6,
SBIZB 39f3 39(4131[1::] 30/4B2 and New S.F No. 2, 44,
412, 5(1 £5/27%64 EI@_B 8/1C, 8/1D, 81, 2211, 2311 azm
in Blockﬁ) ;% - 'A’, Door No.:328 GST Road of
ISSA Palla ara e Tambaram Taluk, Kancheepuram

District — Isspgdﬁ gardmg

THis has reference 1o your application dated 23.02.2011 submitted to the
State Level Envionment Impast Assessment Authority, Tamil Nadu seeking
Environmental Clearance under the Environment Impact Assessment
Notificalion, 2006, a5 amended.

it is noted, interaliz that the project proposal involves to conziruct

. zsidentizi apariments with Block A = B+S+11Flcors — 9 Towess: - 3E unjts

Biowk B - E+‘3+|1 Floors — 3 Tevwers =132 units, Block @i= B+5+11 Floowr 1
Towe: - 44 un:.s., fock D- B+5+11 Floors - 1 Tower -2 units, Block E -
12+5+11 Flocts =1 Tovier < 24 units, EWS = B#S+11 Floofs —LIGi &2 -2
Towes - 154 s, Cleb 1ours - BISH 4 Fioors = 1 Tower. Tota! nuinbe” of
occupants fe 4424, Total hn, of dwelling units = 78:6The ares of the plot s
2661%.04 m* and the buil' up ars is 406554,01 mé, The parking area &s po

-
JOyAR
MEMBER SEGRBF, ifﬁ

M- SELAA TN

=
a2y

(o
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State Level Environmental Impact Assessment Authority, TN l 2013

report Is 4460.06 m* and green belt area is 600063 m? (site green belt area —
3148.63 sqm + QSR - 2861,00 nq m),

o | =

-‘.M-. -_

be met from the Pallavaram Municipality source. Out of which 365 KLD wﬂl be
used for the, domestic purposes & 10 KLU for swimming pool. The ,séwage
generated after treatment willba 414 KLD: oulnl‘ which 190 KLD will be recycled
for flushing, 21 KLD will be utiized for gardening & 5’03 KLD will be disposed to
CMWSSB semr Ilna :

Solié’Waste ganeratmn hﬂs been projected: asz 66 Mdea}" out of which
1.6 Mﬂd%» TEludedeah1eM‘aste the: Orjgl_amc slﬂ&’ge genaratsbﬁ“fmijt:l? STP of
60 Ksday wil wm be treated { }bm tor of
& dtgested sle wlll be used L‘.t— )
N n-Blot‘leﬁngiaoble ) '"}w ab 3

Abzd

hamled nvef*io the: ﬂmhnﬁzed

.--1~. A

__1 grounu i*e\rgf, 130 I{VA DG saL 1 no.-

":suheﬂm’s SRS of 82" categ

Lol ory: I
,I lich 25 per- para:?ﬁ)ﬂ 1l Stage (3) (d) ‘Public

Notfication; #0054 Baqu_.e:gp the application mads in Form-

1, Fc-rm M, Conceptu ‘P Lﬁnhexures, andu-ﬂ%'aﬁdﬂlgﬂa] chﬂﬂcal[oﬁg

fumnishied by:the pmponem tha: SEAC vide Item. L}mﬁa@ﬁﬁjgﬂ@b 36" meeting
conducied'on 22% February, 2013 and. racomméhﬂi!&ﬂ:“‘%ﬂ&&,ﬁﬂﬁ‘j Nadu
to grant Environmental Clearance to this h‘f@j, o{ (%] :‘ pro ‘1ﬂé§*mn§id&r9d
by the SEIAA, Tamil Nadu vide iiem No esaﬁi’fgwm@@m 10/04:2013
and the proposal was dlécl,lssad in daihll ﬁ?\“ﬁ”ﬂbﬂm:iéﬁfﬂ:‘.ﬁ“ Accordingly;
the SEIAA Hereby dccords Envirsntriental Clearanioeto the above project under
' | ated 14" Septeriber, 2 00545 amended, with
issiie of E 'ﬂ’ﬁt‘ﬁrﬁ&mﬁﬁmﬂ“bﬁﬁ
S'S ii’c}lﬁ;}-::, '

Page2 of 12+ *“*“""u -
e i g P SR A o

- Py 5

Umn'wmurmquhmbni-foﬂhe project-will- be-&?B—Kl:D,—v.'hmh-de______

L4




State Leve) Environmental Impact Assessment Authority, TN | 2013

SPECIFIC CONDITIONS

3

Ny

i)

i)

ﬁ)

i)

i)

¥)

? .P.aéﬁ:fﬂ 4

l*Ctrnsent fg \qbllshmum“ shall be ebtained from the Tamil Nadu

Pcuuunn‘bo ol BoArd antl a copy shall be submified 1o the SEIAA
Tamil Naﬂu belbr& lnklng up of any constructlon activily atthe site.
Tho entire waler r&qulremem during construction phase shall be me!
from pﬂvateT’“%fs ‘as ¢ornh1|ued

All required sanilaty and hyglenic measwres should be'in place before
starting constm—almn Activities. |and lhey ‘have {o' be maintained
throughout tha J&nslrw:llmn phas:;:-‘: i

AFirstAild Roum shall be. provlded |n 1he prujecl site ﬁunng the entire
construction phﬁse of the project.

Adequate ﬂnnklng :we;_—aqd sanitar}r fac:lﬂtes should be provided for
< f'?l‘heﬁafe dlspusal of waste water-and

s__olid .j».n,ié_'s'teg-;@f‘eﬁé‘i diee

e Sl

f;:-:heaﬁh an‘d a'ﬂequa i ’tre"’t’ed bEfore and durmg 1he;r employment
onthe! work*aﬂhb

Q=nerated *frnm the p- &
ccnshuchon ofapptoq

- --—brmectesue i AR **“—- R

7 -
DlspnsaI ;:f ic:-the: :’i::onstruc:uan ﬁebns durang mnstmr:‘uw phase

- ‘ Lot

sbmﬂd ot creale’ any. «adversé effect on the' negghbaﬂng communities

and be/disposed off 6y fin appmveﬂ sites, fith: the- “approval iof

Competent Aothority with: necessary precautions for general safety
and fieafih Zspects of the pecple.

Congtiction Bpoils, inclu“dmg b‘ff{ﬁ'ilnbué h’i‘atgn;ﬁc ;an,d “other
o WEd 1o

' a"ﬁﬂlﬁ,

i‘)ﬁlercoursek

-

-
e

*+5

L]



AL State Leve] Environmental Impact Assessmentﬂuthorlty, TN | 2013

Xi)  Low Sulphur Diese|

shall be used for the operating diesel generator

g —

a Sels 1o be ysey ﬁuflng construction phase. The air ang noise ,“‘
—emissio syt cnmmm"w The Slandards Preseribed in the R Ru!es under
the' Environment (Protéetion) Act, 1988, and the Rules framed =
thereon 1y
i) V&hll:les hired forbqum{g ponstrucuon rqalenals to the sife should be :
in Q?Dd_jconditiun ‘and bbpuld mnfann 1o 2ir and noise: emission & o Y
Standards, prescnb&tl 1;1? ’TNFCE]CPBE The' vehicles should be *
ﬁl_?etﬁiedc!nly duf r @
Xi) Ambint ' ,
ol
xv) * sh bricks s 'nn""" rnjagha]m’»{hepoﬁéﬁilﬁm
%)
+
. :
. m}
Vi)
xy'ﬂi'
a’:‘__ L
Xix ‘
) . y v _
.ﬂnubleglasswim . | 1 Windows. _

Roof sshould me
cpmrvaﬂon_ il




State Leyel Envjr-onman'taiImpactﬂssessmentﬂuthnrity TN , 2013 5

3xxrr} Opaque wall should maet prescriptive requirement ae per Energy
CDnsewatlon Building Code which is mandatory for al air conditioned

PR v 3 ol s v 7 : . :
N = 3;;:;:_},.;:,1‘& tise uf.qppmpna{e-ﬂnemrarmmmnmenamfmmhw—‘h

XXili) ThB {F‘ro_rect Proponent is requiested to indicate the probable date of
commrssmmng ofthe project supported with Necessary bar chars,
XXiv) Adequate ﬁre Protection’ equrmenfs and rescue afrangements sholild 9
be: maﬁ_ig as perthe prescribed standards
XxV) Pmpef ‘approach road: i'nr* ﬁ%
* . pperahmfé;gri the evenbpf emergency shall be made ;
L) Desrg_ﬁ" | “burldmgs should *be rrr conformrty Wrih the Seismic Zone
Classrﬁcatmns

xxw) AH ECBC nbrmshave tn;b ;:Iopted

"‘Tﬁ ure tokeep necessary road width as
per D lv‘ ﬂated ‘.? 2. ‘f: ks it 1 5 G0, New Délhi with frespect fo-high
rise: bmldmgs A}

“xxix) Personngly ‘Working ing e as should Wwear, pmtectwe respiratory
:dewnas:and ihey sh?mﬁfaﬁs"d‘%'e provided with Ed&guate training and
. ;1nfammhon “on &) 1 ‘ Balth | aspecls. Dr:cupatlonar health
ﬁurﬁeillanneprojrqm b u,_,“»u"* rgshouid be undertakenmenodrcaily
1o nbserwg any cn"’ ”}%_*?»Eué to :expnsure to&dust Jand “take
correctri.'e measures ,if d
3000) " Periodical f medicar ex mln,“lron p’f‘ the w workers engaged in‘the: Pproject
shall ‘be rarried o‘u‘ % nd. m:crrds mamiamed F;:r ‘the pUrpose,
“sohediloietha: alth exammairon uf ihe wurkers shnuId [:ra drawnand
Iouowed ,ar:co mngly Tha"" w:rrkers shall be prnwued y.r-_h pequnpg.

- uk.“li" a0

By, e prmectwg:i'neasures ‘such as masks, glwes 'ﬁnms elc.

Bgerat:og T’has

5 ) TPEPmponem as commrtled shall be ‘;e;ppnsib'g%g ﬁlﬂ mﬂnt&mm
1 OT mmmﬁﬂ‘fﬂmlllleﬂnc}udmg ﬂfﬁeﬂmg T ﬁa.lermﬂ?ﬁﬁm’g 59
,dzsposal Eﬁ'lld Jwaste 'ﬂlsbns{ﬂ and T!"F'rnn ner
pbsthandmg over. forpgpan bfme_ arandl w 5
Egspc‘iahon Ofihe ‘apﬂﬂmi‘rnfﬁ-ﬁ s wb_e 4
wespbnsrbrlrhes ‘shall be qfah;éfg e
mnhnuouslyihmugﬁgul hohE s e

Pﬂgf’.s ﬂflz—-.,:‘-'__.:_._;_..a_.::...,_._ . .._,.'-'...__L e ',1:-5-—:-—-.— .‘“:-; .nﬂi:-



b . JITTT M v e L IMPACT Assessment Authority, TN l 2013 \ :

i) Before handing over of the completed flats 1o the allottees, the entire 1‘1

water requirement during operation phase shall pe met from

TR R

Pallavaram Mun!cipality—as—ﬁ&mﬁ»ﬂied—aﬁer getimg—permission -
Scientifically throughout the period of operation.

) The Proponentas commitied ‘shall utifize 480 KLD of treated sewage
for flushing, 21 KLD for gardening & 203 KLD disposed 1o CMWSSB
Sewer line scientifcally throughout the period of operation.

V) The -prgponéﬁt_-..shalf--- nsure ih,&t?sldﬁh"'i?ﬁtér:'ﬂi‘ﬂfﬁé.p{qﬁ;!&d at the
p;g;eptjﬁ.é‘ﬂe:s;h_ani;_e-"maima'iﬁ%{a yﬁ;ﬁautiijh5Efngug'§%ﬁgugf&%&ggéﬁnp

ey ettt slo Waler aflbe propery -
Hé?gsedmﬂninenatura‘fﬂmfnas*s‘fgrrannﬁrs Uiiptingthe
aﬂiaben“tpubr-cAqenuménmshngmhes o Walershoild also
&"ﬁ&_lsu[éd‘. " g - !

Y The Proponen! shoridik: o

m &
-

=2 5
o X4 1-.‘3“:

: l - sfar Lo r -:_hl:-:_r e e
3y WAlerduring E %@qﬁﬂym

i Y
Vall so'as o tet e

Stagnation / pojiding A o

A Gy

OPENINgS Shall be proycHtcs efiodiintefvals along the compoung
g e
¥ The proponent hal

5

Vi) Rain water hary

off; pre-treaiment vt 5 as

i 71 ER T

el LI S S (o]
0 Ry B
ﬂﬂ‘a‘bﬂ,_ﬂ_ﬂd reas

g ;—.&Z"*-"?

i plahs Shianty
S e o i

445 i
a-'l': ﬁﬁ ;
Pége 6 of1p = ;




State Levao) Environmenta Impact Assessment Authority, TN ' 2013

ix)

X)

i)

TN

IX. Rain water harvesting syslem 7—

to all’ lha allotleas/owners while execuling the allotment orderfsale

ltﬁ; I-‘a

Thefﬂlld waste, ger\araiad from the projec! activity shall be treated
and disposed off -as committed, and as perthe presciibed method of
collachon and Segrepation at source éle.

The biuhegradable municipal solid waste shall be troated through
organic was’te xonverorand the manure.shall be used as compost for

~areen baltﬂevehpmenb' avenue plantation as committed.

Xii)

Xiii)

A Fr(st Ald Ronm .t.hall be prowded dunng operation of the project, ,
umth necessary Eqummenls«and life- sawng medicines.

The: PIaslumWastes "ahali be segregaién‘ and dmpuscd as per the

pl‘D'-’iS|DI’IS of. PJastr:;.- Va
The awUSflc encf!

equpmems suf:luis, , I5Zaj
= s b 7

" noise lau.e; shﬁ]] Pecomaints
gundehnesfnnnns bru, :lr‘:%% and. mghulme

Epl s A

Xiv) “The green beltﬁesﬁ}ﬁéﬁang lha per;phery of ihe p]at shall achiiave

ya r;ety

aﬁenuauun Iactp
pmsnnbed fur rg

A

xv) incrementarpmluhon -Io'&dsun the ambientlazrl;uahty, nmse and water

qualrtyﬁshaﬂ be ;penodmaiy;nommred éaﬂer mommussioning of the

L lv\."k,rh-

‘*?rﬂg—%:ﬂ - AR B ET ﬁfh'ﬂq'—_m

xvil) 7Tfafic: .m'ﬁgesti N T

_.'_.A .'

Paﬁc?‘ﬂr—’fz --:‘-'i_\::.“_—-'q:-'.’:-‘.'..-'n ...-r:..._-, T

*"fﬂli‘?'?nlé"“ I“‘Ii'“‘rﬁ p?n, pﬁﬁnc §pac§_§_ pu
an} A ;epp;;’bnjhe éher ]

&

Vi) Ap hcatmn of $olarene:yyshould be ;ncmpprated for: iiiummahnn oi

:ccmmt:-n preas ngl-;tnjg ;[on;gardens and s‘!ree{ !Jghhng An‘addition fo
prqwsmn for sojar Wa‘ler heating. A hybndsg.ystem ‘orfully solar
Syslem forat pnrban of 1he apaftments  shall be provided.

1] Ea;, he | butry and’iexit pgmts from 1he roads
fapjo}g!ng the prgpoﬁe{? prﬁ!e;ts s:te shall baﬁﬁﬁjﬂed f—'aﬂ?lr;g shall be

AT Ly

omsrvaton fasies ?6 ing o energy
consengaifon J‘C‘"ﬂsnﬁﬂscnbed ﬁy Hﬁ lre ST

)
o

"
4

“h

P
L



State Level Environmental Impact Assessment Authority, TN | 2013

shall be prepared Incorporating cloin!la aboul bullding materials &
technology; R & U factors ele ﬂnd sutlrnltinﬁ to the SEIAA In three

\.l'ﬂ-hl

xix)

xd) No Donslmd:un ach 'ju.

oY) T e ?mstg;ﬁ&ﬁﬁ'féﬁ?hﬁ:ldﬁ i:nﬁeﬁ

%) Todacilitate ﬂihﬁ,ﬁifﬁ%‘ﬁqﬁsﬁﬁ%%;l v

month'stime;

The Proponent shall'install two TP units each consists of bar screen
chamber, equml:aﬂnn tank, MBBR,.Sebondary clarified tank, Alum
Doser, -:Ianred waler tank, Me’émanidél filter press, F'ressure sand
fitter,: Activated carbon filter, UV: Disiffection ‘system, Ultra filtration
unl!\& Final holding ‘tank s mmf‘niﬁeﬂ fﬂapamty of 195 KLD & 315
*ELDF and operatet continuously.to-achieve the standards preséibed
'b]rlhe Tamil Nt Pollution, Cunlmmgard,

It: is‘lhe ‘sole. re‘sporascbllrb( of: the igmpbnenl 10 dispose 202 ‘KLD of
treated sewage 1o cMWSSB siawar Iine&throughuut the period ‘of
operation &s ¢ 1I'ﬁi‘lg.e':l
.il-is‘dhe-sn!&%%_s ;

Y ."f—"E_-;?-v-

g Igp;nanb'mrenue plantﬁhﬁn’gﬁ‘é‘ﬁld
JEIE ff 'ﬂﬂlaﬁeﬁf*mnais? !akes! ponds, e,

S !‘1:[' .

ﬂ'ﬂiﬂtﬂlu’t& thgsm‘lf:g :‘n?y B

s t..-.-'... L E

F '_ %jﬂi A HDPE ‘drums in=an

yrilkiisaostd s per the Hazardous Wastes

.' e _‘ﬁsbuﬁﬁaiy“hwemen{) Ruias 2008,

2 'u!drbe :d[spmetj bff -ﬁ;mugh iegTEtétéﬂ
m13r5 : J‘I--u“-q:’.‘?‘}’“ﬂ iRy nman

-n-._-c--u-

: Hu]én::s"ﬂﬂ.] 1-., ;’, (] J';. 12 .-i;;.r-.. .4‘4’3'“‘.51‘(" _ﬁ'.‘*t‘ii" “TJ r-kﬁ:ﬁ.t%?r E 'i
[ s,

e

izborious, ‘chte shall be' p]:pﬁdétl inmgqh;ﬁumﬁmm.ﬂn.

(vhetled bins wifh ]g:!]ldarmuﬁe’“ 2nf)in'the botiom o
bekeptin'the: afouﬁﬁ’ﬂqpr |emliﬁ?h]0hgihﬁmm

el ;p%"aiama‘- T oy
L R el P ditd all be
"m-—--gﬂﬂ..f JBd ContinUGUaN By Ahe~sianonant cne
commiitted. -ﬁ’%n‘ e -':'.;wf:“;gf{ A A ent--as
p..,fh-.- rs i -"@:r‘t

2
~Pape8 0§12 Seadyicia

melsp]id wagtpﬂispmlgfeajdeﬂﬂﬂ. yithin the

e R —

o
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GENERAL CONDITIONS
i) Itis: mandatory for the ‘Project proponent to furnish to the SEIAA, Half

— —u__—yenrbtucbmpﬂawn Jnm;d-ahd-smlmplaa-on—#h.;une—and—* 2!

R

| &pplicable ”ﬁnd ‘the*’ancal NGO, “if!
i i 'hav been' recewed whate BIOt

V)-Allpther s];atl.;‘lowa;ﬂ :
:fra:_aj{ : Cl'uef ﬁcin‘tfp'l%%

WAy

December of each“g‘.alendar yoar.in'respect of the conditions stipulated in
the pnm Envtmnmenial Glearance;’

i) Inthe case of anythange{sj in/the scnpe of the project, a fresh appraisal

bythe SEACISE[ shall bé obtaitied.

1ii) A copy. nf the ‘Elearance \ettsr ishall ‘he .sent_bythe ‘proponent 16 the

Ct:mm,lssmmar m‘g’muraimnf murﬁcipéhtiesf Executn.re nﬂ'oers of town

} a G T
- 'yl url? J| ......
'anv. frnm w‘!'iurn suqqealrons

|rl|

aclmnl includmg myo'_'
mayhe
A s'ihe app rovals %fpr:sturage of diesel

‘—.*\.i-

rf'sfij s, _IFJre and R scﬂe 5emoes

ailrls

Autht:r:tyﬂﬁoas”tﬁwejgﬁia or:.{ n Apthohty bther sta!utary *ann‘*olher
,authc:-rme:a 'as applfcable to the brq;ec:t shall be oblamed by pra_:ec‘
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Environmental Glearance, and for.any nlhbr'tidllun resulting In violation of
any condition stipulated In llm l'nvlronmantul Clearance,

vii) The proponent shall Uplond the status of compliance of the stiptlated EC
conditions, including results of monitored data o theln website and ghall
update the samo periodically, It shall simultaneously be sent to the
Regiohal Office of MoEF, Bengaluru, the. respective Zonal Office of
GRC' :ﬁfngaturu and the TNPGB The! nrlteﬁa pollutant levels namely; tr

| SPM sz. NOX! {ambienl Iavbls as well as stack emissions) or .
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also be put on the website of the company along with the status of
nomphance of environmental clearance conditions and shall also be sent

——tw-thmgmmr-ﬂmmﬁhrmmmwmﬁrpmr*—

Bangal retye mail.
XV) The: Enwmnmental Clearance does not absolve the applicant/proponent
s hls t:bllga‘tmn!requirement to oblain other: sta!ulary and administrative
clearam::es l‘rom other statutory and administrative alithorities.
Xvi) This Environmental Clearance ﬂoes ot imply thatthe other ‘statutory / "t
admlmstralwe ctearancesl, shall \be granted fo fhe . project by the
conccmed au’thonhes Such a_uihonl;es would be consideringthe project

©n merits and be taking decls_’ions independently oT the Enwmnmental r4

Clearance. 43 : o
& ul“J ! f“Jl

Xvii) The SEIAA, Tnmaymte'mmarfy;
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xxi) Any appeal against this enviran iental cledrance shall lie with the

‘?’ Hon' bla National Green Tﬁbunal ‘if'pre[erred within 'a period of 30 days
as pras-:rlbad under Saml-:m 15 ufhthe National ‘Green Tribunal Act, (/_—__
)
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. MEMBER SECRETARY

-

STATE LEVEL ENVIRONMENT
IMPACT ASSESSMENT AUTHORITY,
TAMILNADUY,

DR.H MALLESHAPPA,LF.S.,

Chennel - 600 015,

To

M/s KSM Nirman Pt Lad,
Olympia Technology Park,

#1, SIDCO Industrial Estate, Guindy,
Chennal - 600 D32,

Sir,

Sub: SEW\, T - Project of construction of Residential Apartments tltled
‘OLYMEIA GRANDE' @t 1Issa Pauava.ram village, Tambaram . ﬂuk
Kendhespuram distiict by ‘M/s KSM :qifman Pvt 1td - Environmentsl
Cieamm:e Issued dated 16:04. 2013 Amendment in Envimnmentai

Clearante for the change pfdeﬁﬂﬁpment plan: of BLOCK - C of the project
dueto utility-reasons — Issued -ﬂegfm.ﬂng

e e

This -has teference to yolir letter dated l-ihﬁiﬁl}iﬁ seeking amendment. In
Environmental Clearance Issued 'hy étate lae:'.rel Environmnnt Impact Assessment
Zuthority vide Jefter ref SEIAAJTN/FAS3/EQIBE)/145/2011 Hated 16:04.3015 67 Hhe.

-eforesaid residential profect.

Environmental Clerance: was issiied 16 the residential ;pmjett—for the construction.
-5F8 residential blocks namely: Block =A% B!n::k = f% 4 e;lr.lp house with total bulltip:
arez-of 1,05,554.81 saam [n-aplotatea ol 28612194 G Miproviding 788 dwalling unlts.

Theproject-descrption mentioned In the Envifonmental-Glearsnce asfollows:=
BoFA “[BS T oo | owers —— 96 owelling URits
1BlockB | B4S#d Flodis, [ 3Towers. | 182 dwelllng units
Block T BASiATloots [dower | Addwelliog nits :
{BlockD | BaSyIiFoors | Fower | g3dneinounls
BlockE BFSH11 Flbors *i,’!rﬂii.'e‘:’ | #9idwellipgaumits S
Block FAEWS) | B¥SH1l Flbors |2 iie ﬁ{ 54 awelling ‘onits _-
lock: F={EW5 ? |8 I
ICbHodse:, |BrS+aFloors |tpwer |s
- it “Total [788 dwelling units |

“felephone Ho, 044~ 24459974 J*as;-rzgssagw,gmn,

3rd Floor, Panagal Maaligai,
No:1 Jeenls Road, Saidapet,
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Now, It Is Sought for amendment in Environmental Clearatnce for the change In
the development plan of BLOCK « € due to ulility reasons, as follows:-

wmJun

Block G ‘BAS+111ipors |1 Tower | 108 Service Apartments +
2 Moars of Reslaurants with
| kKitchen & an effice.

Total No,.of Dwelling Units If'the, project = 744.dwelling units + 108 Service

Apartments with connectéd aniefiities.

< It Is 1nformed that duéito)thg revision In the:development plan of BLOCK = €,
there is only Ehanpes in the nimberidtdivelling units ifthe profect  iie from 768 hosito
744 nos with'anaddition of 108 E&iVice &paratments.+ connécted amenities) and #io
other change: {n'the other emﬂmnmerité' | .components ©f the ‘project. In this regarﬂ “&n O

AFFIDAVIT in:a-tion Judicial stam;:v p;apgrha-srbeen fumlshed By the project prnponentdtq
assure thesame.,

{3)] : K| 37 ymeeting of the SEIAA-TN field:pn

24.02.2015 ﬁe,i_wm No 125‘-“5‘3.“‘11%@&6“&16111;}' hassresolved to-issue amendmenttin

nvironmental Tlearance Esied Yot the aforesald residential project Vide 1etter fef

_— sawmﬁ.gssfﬁtyatajfmsﬁm dEfed 46:04.2013. for he. following ichangés as
menﬁuneﬂhelawn

9 A Pgtg«rg,q;z 1ri;thp=t.hl;ff qu;bgggn ence Jﬁ‘ﬁjﬁg{;ﬁ BaBHI1 Floamxg
Tower = B4 Units"shall be oW sebstitited SsBlockiC ~ BYSHIY FHoorsT= 4
ToWer =208 Service ApIRmMERts . aﬂ"aaiﬁﬁ?' Restaurants with: KIitchen &an
gifice™, N
§i) AtParan6didnthe seventhiiethe sentence edd as *TatafNo: of dweliing-units: &
. 8BV EREN B now.substitttedas Yokl ,N’omwwﬂng«&hfwm’?ﬁw 108:

qu;fﬁﬁgﬁﬂems& Bifloors:oFRestanrantswith Kitchen & anofiices:

» 1 ot projet et WEding Eonditions ientionet dn the environimental
HEsTanceASSHEd Bared 16,04 0IBHr HfiToTesa: tesidentE S pamenS PHojECEs AN
AR BTG,

—e————
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Copy to:-

1. The Principal Secretary to Government,

Environment & Forésts Department,
Govt. of Tamil Nadl, Fort St. George,
Chenaai - 00 009,

2. The Member Secralary,
Tamil Nady Poliution Control Board,
76, Mount Salal, Gtiindy, Chenmal = 600032,

3. The ACCR(C), Retjions! Office of #oEF,
34, HEPC Building, 1& 2nd Foors,
R Cathedra! Garden; ‘Road, Nunpampakkam,
Chennal - GOD 034,

4. Monitoring Celig TeBivision, Ministry pf-Environment BoForests,
stiavan, CGO Complex, " Néw Dethi 110003,

£. The District Cblldctor; Kan

T»
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Nesaraj

————
From: C, Jalkumar <Jalkumar.C@ap jilcom> ' 6
Sent: Wednesday, August 10, 2016 5:23 PM
s project@intechindin.com
O 1, SanthiyaDevi; nesaraj@olymplagroup.in; Ponnusamy, Balu; AJ Bolaji
Subject: Re: STP Commissioning I"'hase 1- Olympia grande.

Dear Sir,
As per we had the discussion on providing STP operator. Our Sub-vendor M/s Trimastir Solutions will be
providing 3 no's of operators from 13th Aug 16.

Tnx & Rgrds
r.C

From: Nesaraj [mailto:nesaraj@olymplagroup.in]

Sent: Wednesday, August 03, 2016 6:45 PM

Jo: PAM'": LN Tech; boovind@Intechindia.com :

Cc "1, SanthiyaDevi’; "Ponnusamy, Balu'; 'A.) Balaji’; 'C, Jatkumar’; "MARTIN RAJ V'; vishnu@olympiagroup.in;
“St=in”; ‘Swaminathan Ganesan'; projectsgrande@olympiagroup.in

Subject: RE: STP Commissioning Phase 1- Olympia grande.

Importance: High

i Govindaraj,

We stort the 315KLD STP commissioning ocfivities 5% July'16 and now it's clmost one month. Let us know when we con

e the trected woter 1o the flushing system.

Plamse confirm so thot we need to inform all the occupants.

Fegerds,
lsesoroj A

From: C, Jaikumar r.C@

Sent: 03 August 2016 17:10
E?i $A§W; ponnusamy, Balu; nesa up.in; A.) Balaji

'ject: Re: STP Commissioning Phase 1- Olympia grande. :

L

: ﬁn’ﬂe have provided raw water for clarifier for back wash purposes.Please provide as the exact Date of
getting collection water with guality.

Trx & Rgrds _
Jaikumar.C , . :

from: PAM <project@intechindia.com> . ;
Sent: Thursday, July 21, 2016 12:35 PM

Yo: €, Jaikumar




00.Com; y

L InO@INECNINDIA.Com; nesaraj@olympiagroup.in; |, Santhiyabievi; Shabeena, A; anbu 200820 h

Ponnusamy, Balu; ajbalaji@olympiatechpark.com ' .
subject: RE: STP Commissioning Phase 1- Olympia grande,Pallavaram.

h}ear Jayakumar,
On daily basis our operators are following the below commissioning activities

1. We provide two operators in day and night shifts for commissioning the STP.
2. We continuously feeding the raw sewage at a rate of 5 -6 m3/hr to aeration tank and the blowers are
continuously running 24 hours. ; .
3. In addition nutrients like UREA and DAP added in the Aeration tank in each shift for speedy commissioning.
4. We are recirculating raw sewage from aeration tank to sludge digester tank continuously for MLSS
rowth.
5. Eﬂe are monitoring the bio mass growth in the aeration media and the water clarity in the settling tank

outlet. ‘

6. Once we received the required biomass growth and water quality, will revert you.

Please provide raw water in the clarified water tank to complete the backwash of the filters,
Also remove the partially treated water from the sludge digester tank. ¥

Regarding the phase -l 5TP

Kindly Clean the collection and sludge digester tank and ensure the power availability
commissioning activity. !

Thanks & Regards
For LN Tech

P.A Muthukumaran

Sent: Thursday, July 21, 2016 7:49 AM '
To: ‘govind’; @Intechindia.col '
Cc: Shabeena, A; T, SanthiyaDevi; P, Vinothrajan; K, Sasikumar; J, Sivas ' . b
Ponnusamy, Balu - 7

Subject: Re: STP Commissioning Phase 1- Olympia grandz,Pallavaram.

" Dear Muthukumaran Sir, 2
As per our telephonic cons. yet to recs
day to date update(Phase-1 STP 315 KLD).

Tnx & Rgrds
Jaikumar.C

From: PAM <project@Intechindia.com>
Sent: Wednesday, July 6, 2016 10:55 AM

To: C, Jaikumar; ‘govind’; info@Intechindia.com

Ce: Shabeena, A; T, SanthiyaDevi; Ponnusamy,



.1 Balajj!
Subject: sTP Commissioning Phase 1- Olympia grande, Pallavaram.

Kind Attn : Mr Nesaraj / Jayakumar l !

Dear Sir,

This has reference to the above subject, We started the commissioning activities of Phase =1 315 KLD STP on 05 -07-
2016.

The commissioning period of STP shall be 25 - 35 days. During this commissioning period our operators will be at site
for commissioning purpose.

Please advise your operation team

1.To be in contact with our operator for regular operation and Maintenance training .

2.Maintaining collection tank level 60% only and do not allow it to overflow to the aeration tank for trouble
free commissioning.

S¥iake necessary arrangement to dispose the raw sewage and partially treated sewage during commissioning.
4.Ensure the treated water transfer pumps and the treated water transfer pipe lines are in good condition.

Thanks and Regards
For LN Tech

P.A.Muthukumaran.

*ds email is for the use of the intended recipient(s) only. If you have received this email in error, please
notify the sender immediately and then delete it. If you are not the intended recipient, you must not keep,
use, disclose, copy or distribute this email without the author's prior permission. We have taken
precautions to minimize the risk of transmitting software viruses, but we advise you to carry out your own
virus checks on any attachment to this message. We cannot accept liability for any loss or damage caused
by software viruses. The information contained in this communication may be confidential and may be
subject to the attorney-client privilege. If you are the intended recipient and you do not wish to receive
similar electronic messages from us in the future then please respond to the sender to this effect.
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COMMISSIONING CERTIFICATE

— Ref: PO No.E9446P03000045 dated 12.11.2013
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From: Nesaraj <nesaraj@olymplagroup.in>

Sent: Saturday, August 27, 2016 2:36 PM

To: 'C, Jalkumar' _ .
Cc: T, SanthiyaDevi'; 'Stalin’; ‘vishnu@olymplagroup.in’; ‘Ponnusamy, Balu’; 'AJ Balaji’
Subject: RE: Flushing water to tower F1 & F2

Dear Joikumar,

Please share the operational snags immediotely for the 315KLD STP.

Regards,

& xesurui A

From: C, Jaikumar [mailto:Jaikumar.C@ap.jll.com]

Sent: 27 August 2016 11:10

To: A Balaji .

€c: T, SanthiyaDevi; Stalin; nesaraj@olymplagroup.in; vishnu@olympiagroup.in; Ponnusamy, Balu
Subject: Re: Aushing water to tower F1 & F2

Dear 5ir,
We have started giving STP treated water for flushing purpose to towers F1,F2 and OSR area from
{26/08/16) evening onwards.Also informed residents regarding this._

Tnx & Regrds

o .

ikumar.C .

This email is for the use of the intended recipient(s) only. If you have received this email in error, please
notify the sender immediately and then delete it. If you are not the intende.d ::'ecipiem. you must notkur.p, .
use, disclose, copy or distribute this email without the author's prior permission. We have taken P;ggauqus
1o minimize the risk of transmitting software viruses, but we advise you to carry out your own Virus checks
on any attachment to this message. We cannot accept liability for any loss or damage caused bg'ggﬂwm_.
viruses. The information contained in this communication may be conﬁdcnpat and may be.sub_‘gctmmg :
attorney-client privilege. If you are the intended recipient and you do not wisli to receive similar electronic
messages from us in the future then please respond to the sender to this effect.
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TEST REPORT
SAMPLE NO. : TA: W-D0189 TEST REFORT NO.001580/1617 e b
| Job Order No. TA: W-000801617 ' DATE: 01.11.2016 §
SAMPLE SUBMITTED BY PARTY
Sample Deseribed by the Customer ¢ UF Permeate Water
Name of the Customer : LN Tech
3 y i D6, Pragathl Apartment
o No.19, Lock Streel
= Kottur, Chennai = 600085
- Description of the Sample : Coloorless Liquid
Quantity aftthzmp!c Received i BLiters
4 - #Date 6f Sampl: Receipt ¢ 260016
',.:D.-.*.e of Start of Analvsis :  26:10.16
':f_," ﬁ?ﬁﬁf&:@p‘!dmﬂ ‘of Analysis : 014146
. _';In!orm:non Given by Customer:

Sempnle Code -

e e
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From: Mesaraj <nesaraj@olympiagroup.in>

Sent: Monday, November 07, 2016 10:48 AM

To: Ponnusamy, Balu (Balu.Ponnusamy@ap.jll.com)

Ce: T, SanthiyaDevi (SanthiyaDevi,T@ap jll.com); Vishnu <vishnu@olympiagroup.in>

(vishnu@olympiagroup.in); Grandeprojects <projectsgrande@olympiagroup.in>
(projectsgrande@olympiagroup.in); “Stalin' (stalin@olympiagroup.in)’

Subject: FW: Reg-165KLD STP&IUF Training given to JLL Team

Attachments: img03179.pdf; 165 KLD-1,jpg; 165KLD-2.jpa; 165KLD-3 jpg; 165KLD-4.jpg;
165KLD-5,pg; 165KLD-6.jpg

Dear Baly,

tfcr troil mail and attached details for your reference.

Regards,
MNesaraj A

From: MARTIN RAJ V [mailto:martinrajv@Intecc.com]

Sent: 05 November 2016 20:20

To: Nesaraj (nesarai@olympiagroup.in)

Cc: Swaminathan Ganesan; Vandhana V; projectsgrande@olympiagroup.in; "Stalin" (stalin@olympiagroup.in);
Thirunavukkarasu J; vishnu@olympiagroup.in

Subject: Reg-165KLD STP&UF Training given to Jtt Team

:‘iiiﬂear 5u) -

We are pleased to inform you that we have given the operation demo & Training of STP-(165KLD) & UF-(4.5 Cum/hr)
to JLL team today (05/11/16 Jand we attached the participant details with photos for your ready reference. The
training session was very interactive and we feel it will be very useful to all and we request JLL team to implement
the same during the operation of STP .We can use the STP treated water for flushing system now since the UF also
rommissioned.

Regards
Martin raj v

This Message and its contents is intended solely for the

- addressee and is proprietary. Information in this mail is for
'd LET Business Usage only. Any Use to other than the addressee
is misuse and infringement to Proprietorship of LET
Construction, If you are not the addressee please return the

LE&T Construction.

i mail to the sender.
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MINISTRY OF ENVIRGNP&DENT, FOREST AND CLIMATE CHANGE
NOTIFICATION

New Delhi, the 0ih December, 2016
5.0, 3999[E}.—-Whnr¢ns. by notification of the Govermnment of India in the erstwhile Ministry of Environment
and Forests number 5.0.1533 (E), dated the 14% September, 2006 issued under sub-section (1) read with clause (v) of
sub-section (2) of section (3) of the Environmen; (Protection) Act, 1986 and clause (d) of the sub-rule (3) of rule 5 of the
Environmen (Protection) Rules, 19 : .
required construction of new projects or

be, by the State Leve] Environment Impact Asses

the Central Gover of section 2 of the said Act, in ace

sment Authority, duly constituted by
therein:

ordance with the procedure specified

And whereas clause (a) of subrule (3) of rupe > of the Environment (Protection) Rulcs, 1986 provides thay
whienever the Central Government considers tha ibiti

&= operation in any area should be imposed, it shal] p;

And whereas, a]] objections and sugpestions received in response to the above mentioned drafy notification have
beeen duly considered by the Central Government:

In the said Notificatio -
@ after paragraph 13, the following paragraph shall be inserted, namely:. y
“14 .

(2) The Sistes adopting the objectives and monitacable environmental conditions refemred 1o in sub-
paragrzpk: (1), in the building bye-laws and releyany State laws and incorporating these conditions in
the approvals given for building construstion making it legally enforceable shall ot require & separare
mi?nmm clearance from the Ministry of Environment Forest and Climats Change for individual
buildings.

@) The States may forward the  pro in their bye-laws and rules (o the Ministry of
Euvironment, Forest and Climate Change, who i 4

 turn will examine the said draft bye-laws and rules
and convey the concunrence 10 the State Governmens,

ﬂhththre:hwsmdnﬂﬂsmlﬂ‘tdbrlhmﬂryﬂ

: .um&umﬁnmmmtmyiuunmﬁﬂamﬁnglhunﬁ
; clearance is requireg  for £5 10 be constructed in the States or local
authority areas,
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(5) The local authorities like Development Authorities, Municipal Corporations, may “m,!,ﬁﬂ:
compliance of the environmental conditions prior to issuance of Completion Certificate, as lll"li'uf e
as per the requirements stipulated for such buildings based on the recommendation
Environmental Cell constituted in the local nuthority.

ollow the existing

(6) The State Governments where bye-laws or rules are not framed may continue to f for buildings and

procedure of appraisal for individual projects and grant of Environmental Clearance
constructions as per the provisions laid down in this notification,

(7) For the purpose of certification regarding incorporation of environmental conditions in huu]dmgl;:
the Ministry of Environment, Forest and Climate Change may empanel through competent 2genct =
the Qualified Building Environment Auditors (QBEAS) to assess and certify the building WE

per the requirements of this notification and the procedure for accreditation of Qualified Building < e
Auditors and their role as given at Appendix-XV.

(8) In order to implement the integration of environmental condition in building bye-laws, g;li':.:
Governments or Local Authorities may constitute the Environment Cell (berein after called as
compliance and moniloring and 10 ensure environmental planning within their jurisdiction.

(9) The Cell shall monitor the implementation of the bye-laws and rules framed for lmsﬂm of ﬁ__
environmental conditions for construction of building znd the Cell may also allow the third part

auditing process for pversight, if any. .
" (10) The Cell shall function under the administrative control of the Local Authorities.
{11) The composition and functions of the Cell are given at Appendix-XVL

(12) The Local Authorities while integrating the environmental concerns in ﬂr.h.ﬁ!dmg bye-laws, as
ptr their size of the project, shall follow the procedure, as gwmbdw

BUILDINGS CATEGORY '1' (5,000 to < 20,000 Square meters)

AMW%mmﬂywﬂh&:mmmﬂcmﬂ;ﬁm[hpmﬁxmﬂmgwhmmw :
::ruﬁcaumbychmlfde:Mdngnmunmmlmdnmmbemhmmnﬂmlmbyﬁ:mjmmm Y
applicastion for building permission to the local authority along with the specified fee in separatc accounts. Thercafter, the
Innlautbomymayusmﬂzh:ﬁdm;,pummmnmwrpmimglhummmﬂunﬂmmumﬂmwﬂnm
10 stert hased on the self declaration and centification along with the app After c i
the building, the projeci proponenl may updnl:ﬁ:mlhwlhchndmluﬂilﬂmhyﬂnﬂwlﬂndﬁuﬂﬂmg

 Environment Anditor and shall furnish the revised compliance undertaking to the local authority. Any non-compliance

mmbuﬂdmpksmmmﬂmmmmﬂhﬂum:m&’hnlmaﬁm%ma:m
mechanisim.

OTHER BUILDINGS CATEGORIES e 20,000 Eqnmmltus)
The pm;:ct propoacal may submit m.lme ca

(b) Energy Mmm
(<) Wmamndmmm
(d) Waste Segregated and Treated o site.
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environmental conditions and parameters. The Cel

Stute laws for non-compliance of conditions o

5 para
the ‘Chtl. the Jocal avthodity may impose the
certification shall be reported to the acereditat
Environment Auditors and financial penalty on

Buildin

shall recommend financial penalty, as applicable under relevant
meters (o the local authorlty. On the basis of the recommendation of
penalty under relevant State laws. The cases of false declaration of
ion body and to the local body for blacklisting of Qualified Building
the owner nnd Qualified

g Environment Auditors.

Ba; i ﬁ

: d the entries relating thereto, the following item and entries shall be substituted,
) @ @) () | (5)
8 Building / Construction projects / Area Development projects and Townships
S@ Building _and = 20,000 5q. mtrs | The term “built up area” for the purpose
Construction projects and < 1,50,000sq. | of this notification is the built up or
murs of built up | covered area on all floors put together
area including its basement and other service
areas, which are proposed in the buildings
and construction projects,
Note 1. The projects or activities shall not
include industrial shed, umiversities,
college, hostel for educational institutions,
but such  buildings shall ensure
sustainable environmental management,
solid and liquid and implement
environmental  conditions  given  mt
Appendix-XTV.
Note 2-General Condition shall mnot
epply.
Note 3.-The exemptions pranted at Note 1
will be available only for industrial shed
after intepration of environmental norms
with building permissions 2t the leve! of
local authority,
B () Townships aod Area | >  3,00,000 sq. | 21,50,000 sq. mtrs | Note.- General Conditicn shall not
‘Development projects | mtrs of built up | and < 3,00,000 sq. wpply™, ' '
area or mitrs built up area
Covering an ares | ©f
=150 b= covering an area =
50 ha and < 150
Le B i
[F. No. 19-222013-1A-11 (P1))

Note: The principal notification was published in the Gazette of India, Ex
vide pumber 5.0. 1533(E), dated the 14” Seplember, 2006 and subséq
the 11% Ociober, 2007, 5.0. 3067(E), dated the 1* December, 2003, S
dated the 13% December, 2012 , 5.0,
2731(E), dated the 9* Sepiembez, 2013, 5.0. 562(E), dated the 26®
2014, S.0.1599(E), dated the 25 June, 2014, S.0. 2601

G674(E), dated the 13* March, 2013,

2014, S.0. 3252(E) dated 22" December, 2014, 5.0, 362 (E), dated 3™

March, 2015, 5.0. 996 (E) dated 10" April, 2015, $.0. 114
2015, S.0. 1E34(E) dated 6th July, 2015 and 5.0. 2572(E) dated 14 §

2016, 5.0. 190(E) dated 20th January, 2016, 5.0. 648(E) dated 3d March, 2016

2 (E) dated 17th April,

.0.695(E), dated the 4* April, 2011,

5.0.255%(E), dated the 22* Augus
February, 2014, !
(E), duted 7™ October, 20
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APPENDIX -X1V
ENVIRONMENTAL CONDITIONS FOR BUILDINGS AND CONSTRUCTIONS
(CATEGORY '1': 5,000 to less than 20,000 Square meters)

-
MEDIUM

5.N.

ENVIRONMENTAL CONDITIONS

Topograph)
Natural

Drainage

and | 1

The matural drain system should be maintained for ensuring unrestricted flow of
water. No construction shall be allowed 1o obstruct the natural drainage through the
site. No construction is allowed.on wetland and water bodies, Check dams, bio-
swales, landscape, and other sustainable urban drainage systems (SUDS) are allowed
for maintaining the drainage pattern and to harvest rain water.

Water
Conservation,
Rain Water

| Harvestinge,

Ground Water
Recharos

ang

Use of water efficient appliances shall be promoted. The local bye-law provisions on
ram water harvesting should be followed.

If local bye-law provision is mot available, adequate provision for storage and
recharge should be followed as per the Ministry of Urban Development Model
Building Bye-Laws, 2016.

A ram waler harvesting plan needs to be designzd where the recharge bores
(minimum on¢ recharge bore per 5,000 square melers of built up area) is
recommended. Storage and reuse of the rain water harvested should be promoted. In
arcas where ground water recharge is not feasible, the rain water should be harvested
and stored for reuse. The ground water shall not be withdrawn without approval from
the Competent Authorirty.

All recharge should be limited to shallow aquifer.

2{a)

Al least 20% of the open spaces as required by the local building bye-laws shall be
pervious, Use of Grass pavers, paver blocks with at least 50% opening, landscape
etc. would be considered as pervious surface.

Wasie
Manapement

Solid waste: Separale wet and dry bins must be provided in ezch unit and at the
ground level for facilitating segregation of waste.

Sewage: In arcas where there is no municipal sewape network, onsite treatment
systems should be installed. Natural treatment systems which inteprate with the
landscape shall be promoted. As far as possible treated effluent should be reused.
The excess treated effluent shall be discharped following the CPCB morms.

Shudge from the onsite sewage treatment, including septic tanks, shall be coliccted,
conveyed and disposcd as per the Ministry of Urban Development, Central Public
Health and Environmental Engineering Organisation (CPHEEQ) Manual on
Sewerege and Sewage Treatment Systems, 2013. ! ;

The provisions of the Solid Waste (Management) Rules 2016 and the e-waste
(Management) Rules 2016, and the Plastics Waste (Manzgement) Rules 2016 shall
be followed.

Encapy

Complisnce with the Energy Conservation Building Code (ECBC) of Bureau of
Energy Efficiency shall be ensured. Buildings in the States which have notified their
own ECBC, shall comply with the State ECBC.

Outdoor end common area lighting shall be Light Emitting Diode (LED).

Solar, wind or other Repewable Energy shall be installed to mcet electricity
geoeration equivalent 1o 1% of the demand load of as per the state level/ losal
building bye-laws requirement, whichever is higher. : _
Solar water heating shall be provided 16 meet 20% of the bot water demand of the
commercial and institutional builditg or as per the requirement of the local hﬂidh;
bye-laws, whichever is higher, Residentia] buildings are also recommended (0 meet
its bot water demand from solas water heaters, as far as possible. :
Concept of passive solar design that minimize energy consumption in ‘buildings by
using design elements, such e bullding orientation, landscaping, efficieat building
eovelope, eppropriate feacstration, increased day lightiog design and thermal

cic. shall be incorporated in the building design, ’

Wall, window, and 500f u-values shall be as,per ECBC specifications.




KSM NIRMAN
nit of
OLYMPIA TECH PARK (cncﬂmu PRIVATE LIMITED 4'?-
(CIN : U45208TN2013PTC000266)

-

BY RPAD

LR No: GRANDE/OWNER/2017-18/A4 05C Dated: 06" July 2017

To,

Mrs. R, Rukmani & Mr, R. Rojagopal,

No.3, Murugesan Naicker St,Senthil Nagar Ext.
Chrompet Chennai - 600044

Ph:8382112329

DearSir,

Sub:  Intimation of Handover of Common Area Maintenance 1o Dlympia Grande Apartment Dvmers Welfzre
Association, Regn, No. 569/2016, 328, GST Road, Pallavararm, Chennai ED0043 - Beg

Dear Sir | Madam,

Greetings!

“Diympia Grande Apartment Dwners Welfare Associatioh™ aegistered society under the.Tamil Nadu Societies Act 1975, &earing =
registration number 5692016 claimed 10 be-the Tepresentative body reprzsenunu the owners of Grande and have comé forward 10
take overthe Common Area Mainitenance of Dlympia Brande Premises,

Based on ow discussions held with the President arid Chief Secrétary of the above mentioned association, we hereby intimate that
the mamtenance shall’be shanded over to the association on-15™ July 2017 "uhdIllvnma Grands Apartment Owners Welfare
A=sociafion [Association’) shall be taking charges of the maintenance of the premisesffective 16 July 2017,

As part of thé handover process, we would also be*handing over the corpus amount to-the Association, without prejudice 1o cor
right 1o collect the outstanding maintenance dues, if any, from the respective apartmentowners.

We will be-sending you 4he_statement of @ccounts in the next couple of days=and we request youl o settle your dues foware
mmaintenance if any as 6f the current’ month so as o enablé a smooth transition process and avoid any disuption of services |
further suitable $tepsoractions.

We exiend our Sincere thanks 10 you for extending your kind support-and fook forward for the same 1o have smooth transition.

For Diympia Tech Park (Chennai) Pvt. L1d.

Reglstered Office : No. 1, SIDCO Indastrial Estate, Gulndy, Chennal - 600 032.
Phone : m.--usu‘rranu?s:ru:n-“.mg;;'gm“.;wwm
PAN : AABCOBI02F GST : 33AABOOBI02FIZX

————
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From: OGA owa )
Gui:llntm,mﬂ. 2017 1:22 PM
:;:Mhﬂ;m

We have great pleasure in informing you that we have deployed new security personal to guard
Olympia Grande community. There will be overlapping between existing & the new security 0

personal until end of this month & our security personal will be taking over completely from 15t
August 2017. o

Also, We started collecting maintenance amount from our members for the quarter starting July
2017 at the rate of Rs 2.7 per sqft.

\3 <
Nirmalkumar K
Secretary — IT & Communications
Olympia Grande Apartments Owners' Welfare Association
328, GST Road, Pallavaram, Chennai - 43
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From: Vishnu - Olympia <vishnu@olympiagroup.ins
Sent: Tuesday, June 23, 2020 10:31 AM

To: ‘Nesaraj'

Ce: A BALAJL; ‘sampath'

Subject: FW: Update from OGAOWA - Reqg,
Importance:

High

Dear Mr. Nesaraj,

Th

£ trail mails from 0GAOWA implies that they have taken over the maintenance from 1* July 2017 and they started
Wollecting maintenance amount from the residents,

Warm Regards,

SVishnukuumar
+31-84-43563773/74/75

&
) Ple=ss do not prine this email
Dl

Tormata: contained and trancmitted by this e-mail is-confidential, proprietary, and legally privileged data of sender's organisation that s fntended for

=r oaly by the addressee. I you are not the Intended recipient, you are rotified that any dissemination, distribution, or copying of this e-mail Is strictly
Froibied and you are requested 1o delete this e-mail immediately and notify the originator,

.
From: Al Balaji Imaiho;ajbala}i@oivmpiatechprark.cnm]
Sent: Monday, July 17, 2017 5:44 PM
To: 'OGA OWA' <ogaowa2016@gmail.com>; ecm_ogaowa@googlegroups.com
Cc: "Vishnu' <vishnu@olympiagroup.in>; 'Sampath'<gm-marketing@ulvrnpiagroup.in>
Subject: RE: Update from OGAOWA - Reg.
importance: High

unlessitix absolutely necessary. Spread environmental awareness

Dear Sits,
Thanks and Noted the same,

in light of the handover, we shall be intimating all service providers | AMC vendors I suppliers on the same and request 0GAOWA
1o execute fresh engagemen agreements for the services and supplies with the respective agencies if 0GAOWA decides to
Zontinue with them.

Also with the maintenance gayments is now paid by the owners to the association effective 01" Jul 2017, association to kindly

make the payments directly to the suppliers | vendors and service providers effective 01 Jul 2017 for the services and supplies
+ for the current month. We will advise all the agencies in accordance.

Warm Regards, .
BalajiA J

OLYMHIA

e




Nesaraj <nesaraj@olympiagroup.in>

Sent: Thursday, October 05, 2017 12:11 PM

To: 'Agi A. Thomas'

Ce: “Narayanamurti Hariharan’; ‘Sampath’; ‘Vishnu - Olympia’; 'AJ Balaji’

Subject: Asset List - Olympia Grande

Attachments: Asset List -Club Grande.pdf; Asset List ~CCTV.pdf; Services Document List pdf;
Common Area Asset List pdf; Asset List - PM Office.pdf

Follow Up Flag: Follow up

Flag Status: Flagged

Categories: Red Category

-

Dear Mr. Thomas,

Plecse find attached the copy of asset list document as requested,

Nesarcj A

Drsclaemer

¥ orration contaned and transmitted by this e-mail is confidential, proprietary, and legally privileges data of sender’s omnfsaumﬂath
=z anly by the addressee. If you are not the intended reciplent, you are muf“&mwum“um. distribution, or copying of this e-n
Mﬂmmhdﬁmﬂﬁsmmiamwwnﬁwﬂmndglw. o
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ASSET LIST - OLYMPIA GRANDE
._SI_N° Description Location Remérks
1 |DG 250 KVA Near A2
|2 DG 180 KvA == Neor F1
3 DG 140 KVA (1) Mear B3
L4 IDG 160 KVA (2) Near AB
LS _IB2- UFT (10 PERSON) B2 Tower
& _IB2. UFT (13 PERSON) B2 Tower
7 -
»—z :; - L:IF;:{::;P;‘E:pss?;:} A2 Tower
= N T | A2 Tower
p—— ) Al Tower
10 _JAY- uFT(13 PERSON) Al Tower
11 _|81- UFT (10 PERSON) B1 Tower
12 I8 - I.IFTI,"I3PERSON] Bl Tower
13 _|D- UFT (10 PERSON) D Tower
14 ID- UFT (13 PERSON] D Tower
15 |A3- UFT (10 PERSON) A3 Tower
| 16 |A3 - UFT (13 PERSON) A3 Tower
17 |a4- UFT IO PERSON) Ad Tower
|18 |A<- UFT (13 PERSON) Ad Tower
19 |Fi- UFT (10 PERSON) Fl Tower
20 jF- uFT N3 PERSON) Fl Tower
21 |E- UFT (10 PERSON) E Tower
22 |E-UFT (13 PERSON) E Tower
23 |F2- LIFT (10 PERSON) F2 Tewer
24 |F2- UFT (13 PERSON) F2 Tower
25 |A5- UFT (10 PERSON) AS5 Tower
26 |AS- UFT (13 PERSON) AS Tower
27 |AS6- LUFT (10 PERSON]) Ab Tower
28 |A&- UFT (13 PERSON) Ab Tower
29 |A7- UFT (10 PERSON) A7 Tower
30 |A7 - UFT (13 PERSON) A7 Tower
31 |AB- UIFT (10 PERSON) A8 Tower
32 |AB- LIFT (13 PERSON) AB Tower
33 |A9- LIFT (10 PERSON) AP Towes
32 |A9- LFT (13 PERSON) A9 Tower
35 |B3- LIFT (10 PERSON) B3 Tona
36 s LIP3 PLRSON) e (A3)
37 |ARE JOCKEY PUM
38 IHRE SPRINKLER PUM: ::: ::: :gg ::g: :
e ;;;EgGPéMWMP Fire pump Room-3 [A3)
40_JRs Fire pump Reom-3 (A3)
41 _IHRE AIGHTING PANES WP Room:3 (AS]
42 IDEWATERING FUME - 1 WP Room-3 (A3)
43 |DE-WATERING PUMP - 2 oo
44 |DE-WATERING PUMP PANEL WTP Room-3 (A3)
45 |AYDRO PNEUMATIC WTF Room-3 (A3) |
" P-1 ) :
[ 46 ;‘i"ﬁno PNEUMATIC PUMP-2 WIP Itoom-g ::g: g |
47 |FILTER FEED PUMP - 1 WTP Room- e g




)|
£

Sl Ne Description Localion Remarks
48 |FILTER FEED PUMP - 2 WIP Room-3 (A3)
49 |DOSING PUMP-) e ~ WIP Room-3 (A3)
_50_|DOSING PUMP-2 e WIP Room-3 (A3)
|51 |DMF FILTER ey WIP Room-3 (A3)
52 |ACF FiLTER WIP Room-3 (A3)
|53 |PHE ELECTRICAL PANEL Fire pump Room-3 (A3)

34 [FRE JOCKEY PUMP Fire pump Room-2 (B3)

55 |FIRE SPRINKLER PUMP Fire ;umg Room-2 (B3)

56 |FIRE HYDRANT PUMP Fire pump Room-2 (83)

S7_|FIRE DISEL ENGINE PUMP Fire pump Room-2 (B3)

58 |FIRE FIGHTING PANEL Fire pump Room-2 (B3)
|59 IDE-WATERING PUMP . | WTP pump Room-2 (B3)

&0 |DE-WATERING PUMP - WIP pump Room-2 (B3)

81 |DE-WATERING PUMP PANEL WITP pump Room-2 (B3)

&> |HYDRO PNEUMATIC

2 loump WTP pump Room-2 (B3)

63 :vmo PNEUMATIC PUMP-2 WTP pump Room-2 (B3) 4'

64 |FILTER FEED PUMP - | WTP pump Room-2 (B3)

65 |FLTER FEED PUMP - 2 WTP pump Room-2 (B3)

66 |DOSING PUMP-1 WTP pump Room-2 (B3)

67 |DOSING PUMP-2 WTP pump Room-2 (B3)

S8 |DMF FILTER WITP pump Room-2 (B3) _I
| 69 |acFAORR WIP pump Room-2 (B3) {
|70 |PHE ELECTRICAL PANEL Fire pump Room-2 (B3)

71 _|FARE JOCKEY PUMP Fire pump Room-1 (A8) 4

72 |ARE SPRINKLER PUMP Fire pump Room-1 (AB)

73 |FARE HYDRANT PUMP Fire pump Room-1 (AB)

74 |FIRE DISEL ENGINE PUMP Fire pump Room-1 (A8)

5 |FIRE FIGHTING PANEL Fire pump Room-1 (AB)

76 |DE-WATERING PUMP - ] Fire pump Room-1 (AB) "

77 _|DE-WATERING PUMP - 2 Fire pump Room-1 (AB) |

78 |DE-WATERING PUMP PANEL Fire pump Room-1 (Ag) |

HYDRO PNEUMATIC

79 PLIAP. T : Fire pump Room-1 (A8) ;

80 |HYDRO PNEUMATIC PUMP-2 Fire pump Room-1 (AB)

81 |FILTER FEED PUMP - 1 Fire pump Room-1 (A8 '

82 |FILTER FEED PUMP - 2 Fire p

83 |DOSING PUMP-1

84 |DOSING PUMP-2

85 |DMF FILTER

86 |ACF FILTER :

87 |PHE ELECTRICAL PANEL <Jina

88 |FIRE JOCKEY PUMP o

89 |FIRE SPRINKLER PUMP 1 M

90 |FIRE HYDRANT PUMP 1 _Fi

91 |FIRE DISEL ENGINE PUMP |

92 _|FIRE FIGHTING PANEL |_Fi

93 |DE-WATERING PUMP - | 8

94 |DE-WATERING PUMP - 2 F

95 |DE-WATERING PUMP PANEL {5

96 |HYDRO PNEUMATIC PUMP-1




SINo Deseription Location Réimiairie
97 _|HYDRO PNEUMATIC PUMP-2 WTP - 4
98 |FILTER FEED PUMP - 1 WTP - 4
99 _|FILTER FEED PUMP - 2 WTP - 4
100 |DOSING PUMP-1 WITP - 4
101 _|DOSING PUMP-2 WTP - 4
102 |DMF FILTER WIP - 4
103 JACF FILTER WIP - 4
104 |PHE ELECTRICAL PANEL WITP - 4
105 |DE-WATERING PUMP - 1 WIP - 4
106 |DE-WATERING PUMP - 2 WIP - 4
| 107 IDE-WATERING PUMP PANEL WIP - 4
~; 108 [BOOSTER PUMP -1 (B2) B2 Terracs
[ 109 |BOOSTER PUMP -2 (B2) B2-Terrace
110 |BOOSTER PUMP-1 (A2) A2-Terrace
| 111 [BOOSTER PUMP-2 (A2) A2-Terrace
112 |BOOSTER PUMP -1 (A1) Al-Terrace
[ 113 |BOOSTER PUMP -2 (A1) Al-Terrace
114 [BOOSTER PUMP-1 (B1) B1-Terrace
| 115 |BOOSTER PUMP-2 (B1) Bl-Terrace
116 |BOOSTER PUMP-1 (D) D-Terrace
117 |BOOSTER PUMP-2 (D) D-Terrace
{118 |BOOSTER PUMP -1 (A3) A3-Terrace
|_ 119 [BOOSTER PUMP -2 (A3) A3-Terrace
120 |BOOSTER PUMP-1 (A4) Ad-Terrace
() 121 |BOOSTER PUMP-2 (A4) Ad-Terrace
122 |BOOSTER PUMP-1 (F1) Fl1-Terrace
123 |BOOSTER PUMP-2 (F1) Fl-Terrace
124 |BOOSTER PUMP-1 (F2) F2-Terrace
125 |BOOSTER PUMP-2 (F2) F2-Terrace
| 126 [BOOSTER PUMP-1 (E) E-Terrace
| 127 |BOOSTER PUMP-2 (E) E-Terrace
| 128 |BOOSTER PUMP-1 (B3) B3-Terroce
| 129 |BOOSTER PUMP-2 (B3) B3-Terrace
| 130 |BOOSTER PUMP-1 (A5) AS5-Terroce
131 |BOOSTER PUMP-2 (A5) AS5-Terrace
132 |BOOSTER PUMP-1 (A6) Ab:Terioia
133 |BOOSTER PUMP-2 [A6) Ab-Terrace
134 |BOOSTER PUMP-1 (A7) A7-Terrace
Y1 135 |BOOSTER PUMP-2 (A7) A7-Terrace
136 |BOOSTER PUMP-1 (AB) AB-Terrace
137 |BOOSTER PUMP-2 [AB) A8-Terroce
+ 128 |BOOSTER PUMP-1 (A9) A9-Terrace
139 |BOOSTER PUMP-2 (A9) _A9-Terrace
140 |COMMON AREA DISDTRIBUTION BOARD (B2) Ground Floor Lift Lobby
141 |COMMON AREA DISDTRIBUTION BOARD (A2) Ground Floor Lift Lobby
142 |COMMON AREA DISDTRIBUTION BOARD (A1) Ground Floor Lift Lobby
143 |COMMON AREA DISDTRIBUTION BOARD (B1) Ground Floor Lift Lobby
144 |COMMON AREA DISDTRIBUTION BOARD (D) . Ground Floor Lift Lobby
145 |[COMMON AREA DISDTRIBUTION BOARD (A3) Ground Floor Lift Lobby
146 |COMMON AREA DISDTRIBUTION BOARD (A4) Ground Floor Lit Lobby
147 |COMMON AREA DISDTRIBUTION BOARD (F1) Ground Floor Lift Lobby
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$INo Description Lecation Remarks
148 [COMMON AREA DISDTRIBUTION BOARD (F2) Ground Floer Lift Lebby | ———
| 149 |COMMON AREA DISDTRIBUTION BOARD (E) Ground Floor Lift Lobby |  ————
150 |/COMMON AREA DISDTRIBUTION BOARD (B3) Ground Floor Liftlobby | ——
151 |COMMON AREA DISDTRIBUTION BOARD (A5) Ground Floor Lift Lobby | ————
152 |COMMON AREA DISDTRIBUTION BOARD [A6) Ground Floor Lift Lebby | ———]
153 |COMMON AREA DISDTRIBUTION BOARD (A7) Ground Floor Lift Lobby =
154 |COMMON AREA DISDTRIBUTION BOARD (A8) Ground Floor Liftlobby | ~  ———
155 |COMMON AREA DISDTRIBUTION BOARD [A9) Ground Floor Lift Lobby
156 |COMMON AREA DISDTRIBUTION BOARD (A3) Basement Lift lobby
157 |COMMON AREA DISDTRIBUTION BOARD (B2) Basement Lift lobby
158 |COMMON AREA DISDTRIBUTION BOARD (1) Basement Lift lobby
159 |COMMON AREA DISDTRIBUTION BOARD (F2) Basement Lift lobby
160 |COMMON AREA DISDTRIBUTION BOARD (A6) Bosement Lift lobby
161 |COMMON AREA DISDTRIBUTION BOARD (A7) Basement Lift lobby
162 |COMMON AREA DISDTRIBUTION BOARD (A8) Basement Lift lobby
163 |RAIN WATER DE-WATERING PUMP - 1 B1-Basement Lift Lobby
164 |RAIN WATER DE-WATERING PUMP - 2 B1-Basement Lift Lobby
165 |RAIN WATER DE-WATERING PUMP PANEL B1-Basement Lift Lobby
166 |RAIN WATER DE-WATERING PUMP - 1 A3-Basement Lift Lobby
167 |RAIN WATER DE-WATERING PUMP - 2 A3-Basement Lift Lobby
168 |RAIN WATER DE-WATERING PUMP PAMNEL A3-Bosement Lift Lobby
169 [RAIN WATER DE-WATERING PUMP - 1 Ab-Basement Lift Lobby
170 |RAIN WATER DE-WATERING PUMP - 2 A6-Basement Lift Lobby
171 |RAIN WATER DE-WATERING PUMP PANEL Ab-Basement Lift Lobby
172 |COMMON AREA SSB PANEL - B2 [160A)
173 |DG PANEL SET-3 -250 KVA .
174 | METER PANEL-1 1/C MCCB (300A) S “‘:{ Floor Electrical
175 |METER PANEL-2 1/C MCCB (300A) ——
176 |METER PANEL-3 |/C MCCB (300A)
177 |COMMON AREA S5B PANEL - B1 (100A) 5
178 |METER PANEL-1 1/C MCCB (300A) B1 Ground Floor Electrical
179 |METER PANEL-2 I/C MCCB (300A) Reom
180 |METER PANEL-3 |/C MCCB (300A)
181 |COMMON AREA 558 PANEL - A2 (125A)
182 |METER PANEL-1 |/C MCCB (300A) A2Ground Floor Electrical
183 |METER PANEL-2 |/C MCCB (300A) Reom
184 |METER PANEL-3 |I/C MCCB (300A)
185 |DG PANEL SET- 4- 180 KVA
186 |COMMON AREA SSB PANEL - Al (200A) Al Ground Floor Electrical
187 |METER PANEL-1 I/C MCCE (300A) T e —
188 |METER PANEL-2 I/C MCCB (300A) Ry LLued
189 |COMMON AREA 558 PANEL - D (100A)
190 |METER PANEL-1 |/C MCCB (300A)
191 |METER PANEL-2 I/C MCCB (300A)
192 |METER PANEL-1 I/C MCCB (300A)
193 |COMMON AREA SSB PANEL - A3 (125A)
194 |METER PANEL-1 1/C MCCB (300A)
195 |METER PANEL-2 I/C MCCB (300A)
196 |METER PANEL-3 1/C MCCB (300A)
197 |COMMON AREA 558 PANEL= Ad (100A) =
198 |METER PANEL-1 1/C MCCB (2004) d Floor Elec
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199 |METER PANEL-2 1/C MCCB [200A) Reom
200 |METER PANEL-3 1/C MCCR (200A)
| 201 JMETER PANEL-4 1/C MCCR {200A)
202 |METER PANEL-5 1/C MCCB (200A) F1 Ground Floor Electrical
203 |COMMON AREA $S8 PANEL - F2 (200A) koo
| 204 |METER PANELT 1/C MCCB (200A)
205 |METER PANEL-2 1/C MCCB [200A)
206 |METER PANEL-3 1/C MCCB (200A) F2 Ground Floor Electrical
207 |METER PANEL-4 1/C MCCB (200A) Room
208 |METER PANEL-5 |/C MCCB (200A)
e 229 [COMMON AREA SSB PANEL - F1 (200A)
V%] 210 |METER PANEL) 1/C MCCB (300A)
211 |METER PANEL-2 1/C MCCB (300A) E Ground Floor Elecirical
212 |COMMON AREA SSB PANEL -F [200A) Room
213 |CLUB HOUSE PANEL-250A
214 |METER PANEL-] I/C MCCB (300A)
215 |METER PANEL-2 |/C MCCB {300A)
216 |METER PANEL3 lf:c MCCB (300A) 63 Ground Foor Electrlcal
217 |COMMOMN AREA SSB PANEL - B3 (1604) Rem
218 |DG PANEL SFT-2 -160 KVA
219 |METER PANEL-1 1/C MCCB (300A)
| 220 |METER PANEL-2 1/C MCCB (300A) A5 Ground Floor Electrical
221 |METER PANEL-3 1/C MCCB (300A) Room
222 |COMMOM AREA S5B PANEL - AS [200A)
| 223 |METER PANEL-1 1/C MCCB [400A)
224 |METER PANEL-2 | /C MCCE (400A) A6 Ground Floor Elecirical
225 |METER PANEL-3 |/C MCCB (400A) Room
226 |COMMON AREA SSB PANEL - A6 (100A)
277 |METER PANEL-1 | /C MCCE (300A) A7 Ground Floor Electrical
228 |METER PANEL-2 I_;'E MCCE [300A) Room
229 |METER PANEL-2 |/C MCCB (3004) F1 Electrical room
230 |COMMON AREA SSB PANEL - A7 (400A) AT G’“‘“‘;:':: Electacat
231 |METER PANEL-1 1/C MCCE (2004)
232 |METER PANEL 2 |/C MCCB (200A) A8 Ground Floor Electrical
233 |METER PANEL-3 I/C MCCB (200A) Dot
234 |COMMON AREA SSB PANEL - AB (400A) '
17235 [DG PANEL SET-1-160 KVA
236 _|METER PANEL-1 1/C MCCB (300A) | :
237 |METER PANEL-2 |/C MCCE (300A) A9 Ground Floor Electrical
4 | 238 |METER PANEL3 1/C MCCB (300A) Room :
239 |COMMON AREA S55B PANEL - A9 [100A)
240 |SINGLE ARM STREET UGHT SINGLE Tower
241 |SOLAR LIGHT SOLAR Tower -
242 |METER PANEL-3 1/C MCCB (300A) F1 Electrical room
243 |STP-315 KLD Maoin ponel F1 STP
244 |STP-165 KLD Main panel +  *ADSTP
245 |Filier press system arrangments 315KLD F1 STP =
246 |Filer press system arrangments 1 65KLD AD STP
247 |De-Water pump panel-315KLD " F1 STP
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51 No Description Location Remarks
248 |De-Water pump panel-1465K1LD A9 STP
249 |Ultra filtration system control panel 31 5KLD F1 STP
250 |Ulro filtration system control panel 165KLD A9 5TP
251 |Phenuamatic pump-1 i il F1 STP
252 [Phenvamatic pump-2 F1 STP
253 |Phenvamatic pump-3 F1 STP
254 |Phenvamatic pump-4 F1 STP
255 |UF BACK FLUSH PUMP-) F1 STP
256 |UF BACK FLUSH PUMP-2 F1 STP
257 |Hypo dosing pump-1 With Tank F1 STP
258 [Hypo dosing pump-2 With Tank F1 STP
239 [Hypo dosing pump-3 With Tank F1 STP
260 |Ain compressor F1 STP
261 _|UF FEED PUMP-1 F1 STP
262 |UF FEED PUMP-2 F1 STP
263 |Treated excess water disposal pump-1 F1 STP
264 |Treated excess water disposal pump-2 F1 STP
265 |Raw sewage pump-1 F1 STP
266 |Row sewage pump-2 F1 STP
267 [Filer feed pump-1 F1 STP
268 [Filter feed pump-2 F1 STP
269 |Hypo dosing pump-1 With Tank F1 STP
270 |Hypo dosing pump-2 With Tank F1 STP
271 |Skdge transfer pump 1&2 F1 STP’
272 |Soew Pump - F1 STP
273 |Air blower-1 (MOTOR) F1 STP
274 |Air blower-2 [MOTOR) “F1 STP
275 |Dual Media Filter F1 STP
276 |Adivoted carbon filter F1 STP
277 |UF Fihers F1 STP
278 |UV Lights F1 STP
279 |RAIN WATER DE-WATERING PUMP - 1 F1 STP
280 |RAIN WATER DE-WATERING PUMP - 2 F1 STP
281 |Phenuamatic pump-1 AR STP
282 |Phenuamatic pump-2 A9 STP
283 |Phenuomgalic pump-3 A9 STP
284 |Phenuamalic pump-4 A9 STP
285 |UF BACK FLUSH PUMP-1 A9 STP
286 |UF BACK FLUSH PUMP-2 A9 STP
287 |Hypo dosing pump-1 With Tank A9 STP
288 |Hypo dosing pump-2 With Tank 'A?-STP'
289 |Hypo dosing pump-3 WH'h_Tnnk A9 STP
290 |Air compressor A? STP
291 |UF FEED PUMP-1 A9STP
292 |UF FEED PUMP-2
293 |Treoted excess water disposal pump-1
294 |[Trected excess water disposal pump-2
295 |Row sewage pump-1
296 |Row sewage pump-2 : :
297 [Filier feed pump-1
298 [Filter feed pump-2
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| 209 |Hype dosing pump- | With Tank AR STP
| 300_|Hypo dosing pump-2 With Tank A9 STP
301 |Sludge tronster pump 18&2 A9 STP
302 |Screw Pump A9 STP
303 |Air blower-1 (MOTOR) A% STP
304 |Air blower-2 (MOTOR) A9 STP
305 |Dual Media Filter A9 STP
306 |Activated corbon filter AQ STP
307 |UF Filters A9 STP
308 |UV Lights A9 STP
| 309 |RAIN WATER DE-WATERING PUMP - 1 A9 STP
| 310 |RAIN WATER DE-WATERING PUMP - 2 A9 STP
311 |Exhoust fon unit With panel A9 STP
312 |Fresh air fon unit With ponel AQ STP
313 |Row sewage Flow meter AQ STP
314 |Exhoust fon unit With panel F1 STP
315 |Fresh air fon unit With panel Fl1 STP
314 |Row sewaoge Flow meter F1 STP
317 |Movoble chain pulley A9 STP
318 |Movoble chain pulley F1 STP
319 |Fre pressure vessel AB8- Fire pump room
| 320 |Fre Engine battery A8- Fire pump room
| 321 |Fire engine ponel AB- Fire pump room
322 |Fre dicsel tank A8- Fire pump room
323 |fire pressure switch 3nos AB- Fire pump room
324 |Movaoble chain pulley AB- Fire pump room
325 |Fire pressure vessel B3- Fire pump room
326 |Fre Engine battery B3- Fire pump room
327 |Fire engine ponel B3- Fire pump room
328 |Fire diesel tonk B3- Fire pump rcom
| 329 |fire pressure switch 3nos B3- Fire pump room
330 |Movable chain pulley B3- Fire pump room
331 |[Fire pressure vessel A3- Fire pump room
332 |Fire Engine bottery A3- Fire pump room
333 |Fire engine panel A3- Fire pump room
334 |Fire diesel tank A3- Fire pump room
325 |fire pressure swilch 3nos A3- Fire pump room
336 |Movaoble chain pulley A3- Fire pump room
337 |Fire pressure vessel A2- Fire pump room
338 |Fire Engine battery A2- Fire pump room
339 |Fire engine ponel A2: Fire pump room
340 |Fire diesel 1ank A2- Fire pump room . |
341 |fire pressure switch 3nos A2- Fire pump room
342 |Movable chain pulley A2- Fire pump room
343 |DE-WATERING PUMP - | A2- Fire pump room
344 |DE-WATERING PUMP - 2 A2- Fire pump room
345 |Softener Filter A2-WTP pump rooim
346_|Softener Flow meter A2-WTP pump room |
347 |OHT Floot conirol panel A2-WTP pump room |
348 |Rolo meter A2-WTP pump room ]
349 |WTP Filter feed pump panel A2-WTP pump room |




] Remarks

51 No Description Location

350 |Solt mixing tank A2-WTP pump reom __J |
351 |Softener Filter A3-WTP pump rﬂn—r-n—-——'l—_‘_——_—_—_w
352 |Softener Flow meter A3-WTP pump roof —‘——’_—_—_—_-i
353 |OHT Float control panel A3-WIP pump room _| ———— |
354 |Rota meter A3-WTP pump room ___—————_‘j
355 |WTP Filter feed pump panel A3-WTP pump room

356 |Selt mixing tank A3-WTP pump room

357 |Softener Filter B3-WTP pump room

358 |Softener Flow meter B3-WTP pump rocm

359 |OHT Float control panel B3-WTP pump room

360 |Rota meter B3-WTP pump room

361 |WTP Filter feed pump panel B3-WTP pump room

362 |Salt mixing tank B3-WTP pump room

363 |Softener Filter AB-WTP pump room

364 |Softener Flow meter AB-WITP pump room
365 |OHT Float control panel AB-WTP pump room =
366 |Rota meter AB-WTP pump room
367 |WTP Filter feed pump panel AB-WTP pump room

368 |Salt mixing tank AB-WTP pump room

369 |160KVA-1 DG AMF panel A8 Behind

370 |160KVA-1 DG Engine Battery 12V A8 Behind

371 |160KVA-2 DG AMF ponel B3 Behind

372 |160KVA-2 DG Engine Battery 12V B3 Behind

373 |1BOKVA DG AMF panel A2 Behind

374 |1BOKVA DG Engine Battery 12V A2 Behind

375 |250KVA DG AMF panel F1 Behind |
376 |250KVA DG Engine Battery 12V 'F1 Behind

377 |Polypropylene pump AB-WTP pump room

378 |Polypropylene pump B3-WTP pump room

379 |Polypropylene pump A3-WTP pump room

380 |Polypropylene pump A2-WTP pump room

381 |Booster pump ponel Al Tower-A]

382 |Booster pump panel A2 Tower-A2

383 |Booster pump panel A3 Tower-A3 1=

384 |Booster pump panel A4 Tower-Ad | e e e
385 |Booster pump panel A5 __Tor rer-A5 — =
386 |Booster pump panel A6 -

387 |Booster pump panel A7

388 |Booster pump panel AB

389 |Booster pump panel AP

390 |Booster pump panel Bl

321 |Booster pump panel B2

392 |Booster pump ponel B3

393 |Booster pump ponel D

394 |Booster pump panel E

395 |Booster pump panel Fl

396 |Booster pump panel F2

397 _|OHT Floot control indicator (Domestic & Flush) Al 3

398 |OHT Float control indicator (Domestic & Flush) A2 To

399 |OHT Floot control indicator (Domestic & Flush) A3 - Tower-A3 [ —

400 _|OHT Float control indicater (Domestic & Flush) A4 Tower-A4 —
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| 401 |OHT Float control indicotor (Domestic & Flush) A5 Tower-AS
<402 |OHT Float control indicator (Domestic & Flush) Aé Tower-Ab
| 403 |OHTY Floot control indicator (Domestic & Flush) A7 Tower-A7
404 |OHT Floot control indicater (Domestic & Flush) AB Tower-AB |
<05 |OHT Floot control indicator (Domestic & Flush) A9 Tower-A9
408 |OHT Floa! control indicotor (Domestic & Flush) B Tower-B1
407 |OHNT FAoat control indicotor (Domestic & Flush) B2 Tower-B2
| 408 |OHT Float control indicator (Domestic & Flush) B3 Tower-B3
402 |OHT Flea! control indicator (Domestic & Flush) D Tower-D
| 410 |OHT Foot control indicator (Domestic & Flush) E Tower-E
411 |OHT Float control indicator {(Domestic & Flush) Fl Tower-F1
~ | 412 |OHT Ficat control indicator (Domestic & Flush) F2 Tower-F2
i T 3 |OHT tonk solencid valve Domestic Al Tower-Al
| 414 |OHT tonk solencid volve Flush Al Tower-Al
415 |OHT tonk solencid volve Domestic A2 Tower-A2
416 |OHT tonk solencid volve Flush A2 Tower-A2
417 |OHT tonk solencid volve Domestic A3 Tower-A3
418 |OHT tonk solencid valve Flush A3 Tower-A3
<19 |OHT tonk solencid volve Domestic A4 Tower-A4
420 |OHT tank solencid valve Flush A4 Tower-A4
421 |OHT tank solencid volve Domestic A5 Tower-AS5
£22 |OHIT tank solencid valve Flush A5 Tower-AS5
423 |OHT tonk solencid volve Domestic Ab ; Tower-Ab
£24 |OHT tank solenoid valve Flush Aé Tower-Ab
425 HOHT tank solenoid valve Domestic A7 Tower-A7
_.g 426 |OHT tonk solencid valve Flush A7 Tower-A7
227 |OHT tank solencid vaolve Domestic A8 Tower-AB
428 |OHT tank solenoid valve Fush AB Tower-AB
429 |OHT tonk solenoid valve Domestic A9 Tower-A%
430 |OHT tonk solenoid valve Flush A9 Tower-A9
431 |OHT tank solenoid valve Domestic B1 Tower-B1
432 |OHT tank solencid valve Fush Bl Tower-BE1
£33 |OHT 1ank solenoid valve Domestic B2 Tower-B2
434 |OHT tank solencid valve Flush B2 Tower-B2
435 |OHT 1ank solencid valve Domestic B3 Tower-B3
436 |OHT tonk solencid valve Flush B3 Tower-B3
437 |OHT t1ank solencid valve Domestic D Tower-D
438 |OHT 1onk solenoid valve Fush D Tower-D
| 439 |OHT 1onk solencid valve Domestic E Tower-E
g A40 |OHT tank solenoid valve Flush E Tower-E
441 |OHT tonk solencid valve Domestic F1 Tower-F1
A 442 |OHT tank solenold valve Flush F1 Tower-F1
* 443 |OHT tank solenoid volve Domestic F2 Tower-F2
444 |OHT 1ank solenoid valve Flush F2 Tower-F2
445 |lightning arrestor Tower-F1
446 JUghting arrestor Tower-B1 T —
447 |lightning arrestor Tower-A2 -
448 |lightning arrestor Tower-A3 —
449 |lghming arrestor Tower-E e
450 ey crvestor Tower-Ab - g
4351 _llightning orrestor Tower-A7 N |




Remarks
51 No Description Location
452 |lightning arrestor Tower-A8 | —— |
453 |lightning arrestor Tower-A9 — |
454 |Aviation lamp Tower-Al e ——— |
455 |Aviation lamp Tower-A2 =
456 |Aviation lamp Tower-A3
457 |Aviation lomp Tewer-A4
458 |Aviation lamp Tower-AS5
459 |Aviation lamp Tower-A6
460 |Aviation lamp Tower-A7
461 |Aviation lamp Tower-AB
462 |Aviation lamp Tower-A?
463 |Aviation lomp Tower-B1
464 |Aviation lamp Tower-B2
| 485 |Aviation lamp Tower-B3
486 |Aviation lomp Tower-D
467 |Aviation lamp Tower-E
468 |Aviation lamp Tower-F1
469 |Aviation lamp Tower-F2 :
470 |METER PANEL-1 1/C MCCB (300A) Tower-F1
471 |METER PANEL-2 1/C MCCB (300A) Tower-F1
472 |METER PANEL-3 I/C MCCB (300A) Tower-F1
473 |Hose reel box all floor All tower=208
474 |Hose reel drum all floor All tower=208
475 |Rre hose ell floor All tower=416
476 |Fire nozzle all tower and floor All tower=252
477 |PAS system amplifier Tower-B1 ]
478 |Voice clarm reuter _ Tower-B1
479 |Voice alarm controller Tower-B1
480 |Mikes Tower-B1
481 |PAS system amplifier Tower-A7
482 |Voice alarm router Tower-A7
4E3 |Voice olarm controller Tower-A7
484 |Mikes Tower-A7
485 |Common area Hydrant post All tower=17
486 |Common area fire 4 woy bridge post All tower=12
487 |All tower floor hydront All tower=208
488 |All tower common orea earth pit M:‘MG}']_&' el e
489 |All tower cctv camera "A!lm_ﬁ L5 —
490 |Al floor fire aolorm annundiator A
491 |Al floor and common area fire bucket !
492 |Externcl lightning ponel :
493 |External lightning panel =
494 |Row water flow meter =
495 |Row water flow meter -
496 |Row water flow meter
497 |Row water flow meter -
498 |Doom Light
499 |Commen area light oy
‘500 |Fire Sprinkler bulbs
501 |Lift Fire man swith
502 '
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sl No Descriplion Location Remarks
303 |Bench ]
| 504 17
205 |Bore Well with Pump 1
506 |Boombarrier with Photocell 1
| 507 |Remote Switch 1
308 |1KVA UPS for Boom Barrier 1
3509 |Security Cabin 2
510 |Street Light &0
511 |Solar Light 22
| 512 |Deme Light 45
513 |CO2 (4.5ka) FIRE EXTINGUSHER 25
Y @314 _|DCP (4.5kg) FIRE EXTINGUSHER 269
\ 515 |FOAM (Slitrs) FIRE EXTINGUSHER 4
516 |Fire Hose with Nozzel 4B5

[p————
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ASSET LIST CLUBHOUSE -OLYMPIA GRNADE
S.No. Assel Qty Location
1 Gym Reception Desk ] Gym
2 Seny Ployer 1 Gym
3 Amplifier 1 Gym
4 Treadmill 3 Gym
: <& 5 Elieptical Fitness Cross trainer / Sprit 2 Gym
& Recumbent Cycle / Spirit 1 Gym
7 Chest & Shoulder Machine / Plamox 1 Gym
8 Lot Machine /Plomax 1 Gym
2 Sected Leg press/Plomax 1 Gym
10 Seated Leg Curl & Extension/Plomax 1 Gym
11 Tummy Vibrator 1 Gym
-Q:' » 12 Multi bench 1 Gym
13 Abdomen Bench 1 Gym
14 Plote Rock 1 Gym
15 10 Kg Plates 4 Gym
16 7.5 Kg Plates 4 Gym
17 5 Kg Plates 4 Gym
18 2.5 Kg Plates 4 Gym
19 Barbell - Big 1 Gym
» .
20 Earbell - Small 1 Gym
N 21 |Barbell - EZ Bor 1 Gym
‘ 22 |Dumbell Rack 1 Gym
23 20 Kgs Dumbell 2 Gym *
24 17.5 Kgs Dumbell 2 Gym o
25 15 Kgs Dumbell . ‘2 Gym




65 .-
- f
S.No. Assel Qly Location
26 12.5 Kgs Dumbell 2 Gym
27 |10 Kgs Dumbell 4 Gym
28  |7.5 Kgs Dumbell 4 Gym
29 |5 kgs Dumbell 4 Gym
30  [2.5 kgs Dumbell 4 Gym
31 [Swiss Ball 2 Gym
32  [Medicine Boll - 3 kgs 1 G_m;__ .
33 |Medicine Boll - 5 kgs ) —
34 Aerobic Stepper 3
35  [Teroc band 1
36 Rubber Tiles 8
37  |Panasonic Split AC A
38 [Full Size Mirrors 7
39 led:hg Secale 1
40 |Usage Guidelines 1
41 |Mirror Fittings 7
42 |Woll Clock : f '
43 |Yogo Mat
A4 Stepper stand
45 Chair
46 Sofa
Al ki
48 ICnnd-n stick :
| Jowtn
. 50 IPwl Table




6¢€

S5.No. Assel Qly Localion

5 Pool Table Balls 1 Lounge

52 Triangle 1 Lounge

53 Cue stick 4 Lounge

54 Cue Stick Stand 1 Lounge

355 Sinlge Woeden chaoirs 2 Lounge

56 Glass top Table 1 Lounge

57 ‘Wooden Flank 1 Lounge

58 Split AC 2 Lounge

59  |Painting Frames 23 Lounge

60  |Sofo 1 Lounge

61 Table Tennis 1 Indoor games
62 17T Bat 2 Indoor gomes
63 Carrom Board 1 Indeor gomes
64 Carrom Coins set 1 Indoer gomes
65 Split AC 2 Indoor games
&b Wooden Chess boord - 1 Indoor gomes
67 Painting Frames 7 Indocr gomes
68 TT Net 1 Indoor games
69 Chairs 5 Indoor games
70 Kids Multi play station 1 Kids Play Area
71 Kids See Sow 2 Kids Play Area
72 - |Kids Tway horse rocker 2, ' Kids ﬂﬂ':f Area
73 |Kids Swing |L 3 Kids Play Area
74 Kids Merry go roung chair !,r_ Kids Play Area 1 i
75 Kids Merry go roung chalr Kids Ploy Area #




? o
D | s.Ne. Assel Oty Location
76 Kids Senior side 2 Kids Ploy Areo
78 Hose 15 mt 1 Swimming Pool
79 |Voccum Heod 1 Swimming Pool
i B0 Telescopic Pole 1 Swimming Pocl
81 Leaf net 2 Swimming Pool
82 Guidelines 2 Swimming Pool
83 Emergency Light 1 Swimming Pool
84 Usage Guidelines 1 Swimming Pool
85  |Sofety Signoge 2 Swimming Pool
BS AH under maintenance Signage 1 Swimming Pool
87  |Swimming Pool Pump 2 Pool Pump Room
1 Swimnhg Pool
2 Swimming Pool
| Peceptio
2 Reception.
1 Reception

Reception




5.No. Assel Qly Locatian

101 Polnting Fromes (] Café

L 102 Alr hockey ] Café

103 Al hockey colns stond ] Café

104 Alr hockey colns 26 Café

105 |Ping pong ] Café

106 Seating chairs B Café

107 Side table 1 Cafe

108 Corom board 1 Café

109 Corom coins 13 Café

110 Wooden round tables 4 Multi purpose hall(GF)
111 Ponosonic Split AC 3 Multi purpose hall(GF)
112 Portable Wash Basin 1 Multi purpose hall(GF)
113 Painting Frames 4 Multi purpose hall(GF)
114 Chairs 35 Multi purpese hall(GF)
115 Fire Extinguisher 1 Multi purpose hall[GF)
116 Round tables 4 Library

117 |spiit AC 2 Library

118 Chairs 25 Library

119 Books stand 1 Library

120 |TV 320nches 2 Library

121 Side tables 1 Library

122 j Wash basin 1 Restroom Gents (GF)
123 Urinal 1 Restream Gents (GF)
124 |WC 1 Restroom Gents (GF)
125 Wash basin mirrer

Restroom Gents (GF)




l §.No. Assel Qty Location

126  [Wash basin ! Restroom Ladies (GF)
127 |[wce 1 Restroom Ladies (GF)
128  |Wash basin Mirror 1 Restroom Lodies (GF)
129 |Wesh baosin 2 Restroom Gents (GF)
130 [Urinal 2 Restroom Gents (GF)
131 (wC 2 Restroom Gents (GF)
132 |Waosh bosin mirror 2 Restroom Gents (GF)
133 Shower 2

134  |Chonging room 1

135 Steam room 1

136 |Sieam Usage Guidelines 1

137 |Wash basin

i38

WC

139

140

141

142

143

144

145

146

147

148

149

150
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5.No. Asset Qty Location
151 |Two Compartment Desk 1 OTS -Office Areo
152 |Wash Bosin 2 Rest room Gents (FF)
153 Mirror 2 Rest rcom Gents (FF)
154 Urinals 3 Rest room Gents (FF)
155 wWC 1 Rest room Gents (FF)
156 |Wash Bosin 2 Rest room Ladies (FF)
157 |Mirrors 2 Rest room Ladies (FF)
158 |WC 2 Rest room Ladies (FF)
159  |Fire Extinguisher 2 First floor corridor
160  |Water dispenser with stand 1 _. H:stﬂnnrmrﬂdor
161 |Door mat T * First floor corridor
——
162 |Dust bin /= S - ff;_u,!wwﬁd“
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[ Block Name CCTV 5l No Camera Localion Remarks
1 10P Lift
2 13P Lify
AR 3 Ground Level Lift Lobby
4 Boasement Entrance
5 Entrance main gote
1 & Car parking area (A8 Lift side)
[ 7 Y0P Liff
B 13P Lift
A9 Q Ground Level Lift Lobby
P, ' 10 Bosement Entrance
I * 1I: 11 Entrance main gate
12 10P Lift
! AL 13 13P Lify
i 14 Ground Level Lift Lobby
! 15 Basement Entrance
16 10P Lift
17 13P Lift
A7 18 Ground Level Lift Lobby
19 Basement Entrance
20 Back side [ A7 Exit way)
21 10P Lift
; 22 13P Lift
'b A5 23 Ground Level Lift Lobby
N 24 Back side ( A5 Exit way)
[ 25 Basement Entrance
f 26 10P Lift
27 13P Lift
.] B3 28 Ground Level Lift Lobby
! 29 Baosement Entrance
‘ 30 Bock side(B3 Exit way)
31 10P Lift
32 13P Lift
33 Ground Level Lift Lobby "
c 34 Basement Entrance "
35 Entrance (A4-B3 Exit way) [
36 Entrance (A6-A7 Exit way) I
E) 37 Entrance (A3-A4 Exit way)
- | 38 Entrance (A4 Backside driveway)
39 10P Lift
" 40 13P Lift
" Ad 41 |Ground Level Lift Lobby
42 Basement Enlrance
| 43 Entrance( A4-F1 Drive way)




)

r ~» .

H Block Name CCTV Sl Ne Camera Localion Remarks
A4 10P Lift
45 13P Lift
A3 46 Ground Level Lift Lobby
47 Basement Entronce
48 A3 Backside(Drive way)
49 Entrance[ A3-A Drive way)
50 10P Lift
D 51 13P Lift
52 Ground Level Lift Lobby
53 Basement Entrance
54 10P Lift
55 13P Lift
B2 56 Ground Level Lift Lobby
57 Basement Entronce
S8 Backside([Car parking area)
o 10P Lift
60 13P Lift
Bl 61 Ground Level Lift Lobby fl
62 Basement Entronce n
63 Bockside(Car pnrkﬂg area) Il
64 10P Lift |
65 13P Lift
A2 &6 Ground Level Lift Lobby
67 Bosement Entrance
68 Bockside(Drive way)
69 10P Lift
70 13P Lift .
Al 71 Ground Level Lift Lobby
72 Basement Entrance
73 Backside(Drive way)
74 Backside(A1 TO F1 Drive way)
75 10P Lift |
F1 78 13P Lift
77 Ground Level Lifi Lobby
78 Basement Entrance
79 10P Lift
80 1 3P Lift
£ 81 Ground Level Lift Lobby
B2 Basement Enfrance =
83 Backside right (Parking area)
B4 A

Backside hﬁ.ﬂ’wldnggmb]n

e



Block Name CCTV Sl No Camera Localion Remarks
AB 85 Exlt Ramp
B2 a6 Exit Ramp
A3 a7 Entrance Ramp
AS ag Entrance Ramp
D 89 CCTV Monltering room
90 Al Basement wall{A1-F1 Drive way)
91 A3 Basement wall (A3 -Ad Drive way)
92 B3 Basement wall (A6-A7 Drive way)
PSR 93 F2 Pillar (Drive way)
Q4 Ad Basement wall (Ad-F1 Drive way)
25 A3 Basement wall (A3-A] Drive way)
F1 96 13P Lift
F2 o7 Backside(Parking area)
Sl No Localion Description Qty
1 DVR with Mouse 4
2 Monitor = ( 32, 42X2) 3
3 CCTY room AC onit ! —
4 Hard Disk 2TB 1




HCL System

2 ACER system Propety Manager 1
3 Lenovo System Shift Eng 1
4 ACER system Accounts 1
5 HP Printer Office 1
s AjC Office 1
7 Chairs Office 4
8 Lond Line Phone Office 2
9 Locker Office 1
10 Key Chest Office 1
11 BIO-Metric Office 1
12 Notice Board Office 1
13 Pin Board Office - 1
14 Notice Board - Lobby All Towers 16
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% ¥
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4 |Sochin Water Supply Row wolet Supply
-
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> S BoleR& Co Row Solt
§  |Aipho Pest Gonrol Pyt Lid Pei) eontrol
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Building Statutory Clearances and Compliances -Olympia Grande

Sl.No

Name of Document

lComplElion Certificate

¥ E 2  |Building Insurance
ok -
5,

3 |Planning permit-CMDA

x5 4 Buitzl:g—permit-lo::al body approval
5 |Clearance from Fire Department
6 Conselnt for Air 1 Operation

T Consent for Water - Operation
8 Certificate for Elevators
9 K

Insurance For Lifts

CEIG Approval for Electrical Systems

,l11

Environment Cl%arancev- Ministey of Envirnment & Forest

s Pt e L Y T A B

: T : . ! : : —— _—

12 |Swimming Pool NOC ¥
> 2 o

| . .‘+.
13 |DG registration-CEIG ¥
14 |NOC from aIrpo[’l authority
: .-.5,.")
el
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Building Statutory Clearances and Compliances -Olympia Grande

SL.No Name of Document

1 |Completion Certificate™*
',: s

‘:-.‘.::‘,: 3 % !
{ 2 |Bulding Insurance
= -
3 |Planning permit:-CMDA
¢  |Builing pomtdocal body approval . - M
5 {Clearance from Fire Depariment
Erjconseﬁtfufiir-.ﬂperaﬁon-- Zad )
g (= : : !
7 ~iConsentforWater —-Operation ' :
B |Certfficate for Elevators
9 |insurance Forlifis : | {

— —

1~10 " |cEic Approvaifor Electical Systems

‘1 - {Environmeni Clearance- Ministry of Environment & Fores!

12 |Swimming Pool NOC

‘H* k_-‘ % H._ i
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Nesaraj T Ly LY g ~

Agi A. Thomas <swatkat37@yahoo.com=>

From:

Sent: Monday, October 30, 2017 11:06 AM

To: Vishnu - Olympia; Nesaraj; AJ Balaji; Sampath

Cc: Narayanamurti Hariharan; OGA OWA; Chandrasekar Sitaraman; Bridgerninds
Hemant; Balaji S.

Subject: Plympia Grande handed over Assets - Non-functional list

Attachments: Assets not working.xlsx

Dear Nesaraj sir and Vishnu sir,

Thanks for the Asset lists handed over to OGAOWA over the past 2 months. Subsequently, we have had OGAOWA onsite

Project Engineer inspect the assets with the help of specialists for the related components. Pls find the related asset details

attached for immediate onsite joint review as required. All assets in working condition is required for ensuring comfortable, safe
., apfithealthy living for our residents. Pls ensure the same is rectified at the earliest with clear action plan and target dates pls.

With intention of safety and service to residents, we were forced to do some critical repairs on the above assets for which both
details and bills are available for review. To quote a few from memory :

1> § of the Lift ARD batteries were assessed to be critically low-functionality which were replaced by OGAOWA
2> ATl 32 [ifis were running with only 1 OR No light. All the lights have been replaced with reliable and cost-efficient LED lights
(64n0s) by OGAOWA
3> Blower shafi had a fracture failure which was repaired at a significant on-cost by OGAOWA (very abnormal failure to happen
in less than 10mths of operation).
4> Lift licenses were due from May and the same is now being revived by OGAOWA.
5> § ACs in club and JLL office were non functional. This was repaired by OGAOWA through authorised vendors.(JLL office
AC - which was borrowed assembled AC from Opaline project is still non-functional leading to very unconducive environment
for stzfT - needs to be replaced as assessed by vendor)
6> Multiple pump failures requiring re-winding and other actions by OGAOWA

@H fire extinguishers re-inspection bad expired. All Fire extinguishers re-inspection was done by OGAOWA

4]

All above activitv details and bills are available for review.

Additional observations still OPEN :

1> Both the STP collection tank areas(esp 315KLD) are critically unsafe with no ventilation + lighting and less than 4ft standing
clearance on walkway. I invite anyone from your team to review this on-site urgently.
2~ Rainwater assisted with-wind is flowing in via the fire exit stairs and windows into the lift chamber. This is major safety
hazard. .
3> 2 of the 4 DGs are non-functional (already covered in Asset list attached)
4> In-line water supply lines which prevents us from restricting water supply to a particular flat without accessing the valve from
inside the same flat. This implies NO action can be taken on members who have not paid maintenance dues
5> STP-2 is dead as it stands currently and therefore there is no back-up even if functional STP to be shut-down for overhaul,
irs, mainienance.
6> Current STP issues have resulted in solid deposits and smell issue reaching till the individual flat flush tanks. Revamp of
system 1o restore normaley will involve STP-1 revamp(curréntly assessed at 7lakhs as best quote among 3 independent vendors),
Sludge removal by tanker during period of repair, cleaning all the treated sewage tanks and 16 overhead flush tanks and dosed
ressure scrub of pipes and down to cleaning 721 home individual flush tanks were the deposits and bacterial contamination has
:_cachw:; . Proper preventive maintenance system, training and checklist process needs to be in place for the Operation team to take
orward)

We ac?uwlndgeyonrwppomom-ﬁgmme issues on the common area lighting, pls expedite the above actions and necessary
support. :

Understand that Q3 Maintenance payment for all unsold flats and recently sold flats under Advance Maintenance fee coverage - -

period is still not paid to OGAOWA by Olympia Group which is again commercial discussions current
and the above 10 be released immediately pls. Thanks! Ao b o . Lk

Rids,
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GOVERNMENT OF INDIA
GTAOT T U STera SR HATd
MINISTRY OF ENVIRONMENT, FORESTS & CLIMATE
' CHANGE
Regional Office (South Eastern Zone),
1" & 2" floor, HEPC Building, No.34, Cathedral Garden Road,
Nungambakkam, Chennai - 600034
Py F.No. EP/12.1/SEIAA/201 :r-:lsn;arm/ 2|
‘ ol 30.10.2017
To, ;
The Authorised Signatory,
M/s. KSM Nirman Pvi Ltd,,
Olympia Technology-Park,
1, SIDCO Industrial Estate,
Guindy, Chennai —50&0_-.2

Subjeat: ‘SEIAA, HNEnvnrnnmenial Ciea.ran —Propo:
Aphrhntnts “OLYMPIA GRAND

Sir/Madam,

a cetified cop
vide diary ni
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g? Certificd copy of the Compliance Report

Sub: SEIAA, TN-Environmental Clearance-Proposed EUHISInlBIion of Rcs;dcntml
Apariments — “OLYMPIA GRANDE" —~ M/s KSM Nirman Pvt. Ltd,, Rcvmp};
Sa. 32/1, 3272, 3273, 3372, 3372A, 33/2C, 3611, 3672, 3613, 36/4, 36/5, 366,
371, 3772,31/4, 325, 37/6, 38/2A, 38/2B, 39/3, 39/4B1(p), 39/4B2 and New S. :
No. 2, 41, 42,511,572, 6/1A, 6/1B, 6/1C, 6/1D, 8/1, 22/1, 23/1 & 24/1 in plock
No-15, ward No — *A’, Door No. 328 GST Road of ISSA Pallavaram village,
Tambaram Taluk, Kancheepuram District-Issued-Regarding.

Refl: 1. SEIM.’]NP‘FASSHECJS(a)!l45:'201l Dated: 16.04.2013
~+ 2.SEIAAS IN/F.453/KPM/8(a)/EC-145-Amdt/2011 Dated: 24.02.2015

Present Status of the Project:

This Environmental Clearance (EC) is to construct 744 dwelling units m 6 Blocks

having 17 Towers and with a Club House, Qut of this, the Project Authority (PA) has

constructed 16 towers except Block C avhich s for Service Apartments and

+ festaurants with Kitchen and an office. The PA has obtained Partial Completion

Certificate for the 16 Towers. Now, Block C h&swmﬁﬁﬂ Mdfﬂﬂ.}'fot
occupying the units. Total built-up arcaof1,05,554 91 m?

=il TR e LD B

¥ : No.of 0 1 3 | Lo AT

i on.hemuﬂ“__ __Floors m
Block A g e :
Block B HA= ; S - hire=ay
BlDbkC ':__ ko3 - :;gg“:!‘"h: ";ﬁ "=‘ ‘ 3 ‘ *1'\-.[.: 2 :

: | |foos of vestaurants s
Block D Sif. gt 15 'l R G o g T Loy 1
BlockB23 — IHPSAT.. 17, o 0 ey e
Block F(EWS) __ [B#SH11 |2 (G 1&2) | 158
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Q28

| private tankers as committed, construction phase was sourced
through  Authorized Private
o e Tunkers.
. |All required sanitary and  hygienic | Complied
measures should be in place before | Adequate foilets & bath room
starfing construction activities and fo be | facilities were in place at the
maintained throughout the Construction | project site for the construction
phase. workers before starfing
construction activities as
' informed,  Also maintained
throughout the  Construction
'L' phase.
| iv. | A First Aid Room shall be provided in the | Complicd
project site during the entire construction | First Aid room with all required
phase of the project. facilities along with trained
personne] are provided.
Y. Adeguate dnnking waler and sanitary | Complied
facilities should be provided for | Toilets and drinking water
construction workers at the site: The safe | facilitics are  provided for
disposal of waste water and solid wastes | construction workers. The ‘waste
generaled during the construction phase | swater and solid wasle -were
should be ensured. ' collected and disposed to the
municipal anthorities for further
treatment. s
vi. |All the laborers to be engaged :"ibr ‘Complied : T
construction should be screened for the | As informed by the PA all the
health and adequately treated before and | labourers engaged fqr_t;qns!ruchon
during their employment on the work at | were screened for their health and
the site. adequately treated before and
during their employment on the
work at the site.
vii. | The solid waste in the form of excavated | Complied
earth excluding the top soil generated | The solid waste in the form of
from the project. activity shall be | excavated earth excluding the top
scientifically ufilized for the construction | soil .was  utilized for the
of approach roads and pc.nphcml mads as | construction of intemal roads and
rcpoﬂ.eﬂ periphéral roads. Top soil was
' stored separately and utilized for
| .oreen belt development.
Viil. ; 3 e S Complied
AN the I;szoj:,t “siﬂvalileﬂ dinpe{E stated above, top soil was
et ion sctivities should be storcd removed, sfored separately and
Iﬂl’ use in horliculture/ inriﬂscapc ed & belt development
_ ﬂwe‘lopmenlmlhmﬂmprq;écltnc. ﬁimos:r'- oK R
x| Disposal of other construction debris | Complicd
- |during construction se s} ll_;..ﬁ@' The construction  debris  was
; create any adverse effect on the |utilized o level the low lying
ghborh'lg communities and Bbﬂiwd ‘arcas within the project site and it |

.
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of only in approved sites wilh the
approval of competent authority with
necessary precautions for general safety
and health aspects of people,

Construction spoils, including bituminous
materials and other hazardous materials,
must not be allowed to contaminate
watercourse, The dump sites for such
materials must be secured so that they
should not leach into the adjacent
land/lake/stream ele.

wais not disposed outside:

. —
Complied ;

As ll?ll'ormcd, bituminous -maicnal
were not used at the site: T]l:e
construction Spoils ma-mly the
debris were utilized within the site
for making internal and pcnpherﬂl

roads. N e

xi.
Kl.

Low sulphur Diesel shall be used for the
diesel generator sets to be used during the
construction phase, The air and. noise
emission shall conform to the jstandards'
prescribed in the Rules under fhe
Environment (Protection) Act, 1986 and
the Rules framed thereon.

Complied _
Low sulphur diesel (whatever 15
available in the local petrol bunks)
was used dn their DG sets. The
Ambient Air Quality (AAQ) and
Noise levels were nitored
through extert _ _ﬁnﬂ
the levels are -
per  the

1986, 4%

Vehicles hired for bringing Lconst'rﬁcﬁoﬁ
material to the site should be in good
condition and should conform to air and

operated only during non-peak hours.

noise emission Standards preseribed by | et
I TINPCB/CPCB. The vehicles should be | c

Vehicles hi

il

conform fo tesidential _
prescribed by TNPCB, both durin
and night. Incremental pollution loads
{he ambient air and noise -quality shol

o

xiv.

| Fly-Ash bricks should be used as
building material in the

construeti

per the provision of Fly ash Nof

of September, 1999 as an
Ready smix cont -

and necessary €ub
conducted to ascertain.

xvi. | Storm water contro] and its

as per CGWB and {'A

various applications,

Ambient air and noise levels Shi::i-ﬂﬂ"

be closely monitored during const , L{?j
i

"

L #= 15y ¥ s
ey

B
:.-_I f},,-__
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XVil.

Water demand during the construction
should be reduced by use of pre-mixed
concrete, curing agenis and other best
practices referred.

Complied

Ready Mix Concrete, curing
agents and other best practices
were used 1o reduce the water
demand.

xViil.

Fixtures for showers, toilct flushing and
drinking water should be of low flow type
by adopting the use of acrators/pressure
reducing devices/sensor based control.

Complied

Fixtures for shower, toilet flushing
and drinking water taps are of low
flow type by adopting the use of
pressure reducing devices.

AN,

Use of glass shall be reduced up to 40%
10 reduce the eleetricity consumption and
load on air conditioning. If necessary,
high quality double plass with special
reflecing coating shall be used in
windows.

Complied

Being a Residential Development,
the usage of plass is'minimum and
reduced to open able windows and
are less:than 40% of the external
plinth area.

AN,

Roof should meet the prescriplive
requirement as per Energy Conservation
Building Code by using appropriate
thermal insulation -material 1o fulfill
requirement.

Complied
‘Roof deck Insulations
provided as per ECBC norms.

arc

xXi.

Adequate measures to reduce air and
noist pollufion during construction shall
be ‘adopted, conforming to norms
prescribed by TNPCB norms on moise
limits.

Complied

Adequate measures for control of
air (Water spraying) and noise
pollution = (acoustic enclosures)
were provided during the
construction phase, to ¢onform to
the norms presecribed by TNPCB
nomis.

Nxil.

Opague wall should meetl prescriptive
requirement ‘as. per Energy Conservation
Building Code which is mandatory for all
air-conditioned  spaces by ‘use  of
appropriale thermal insulation material 1o
fulfill requirement.

Refer below

It'is a residential building and has
used an appropriale - thermal
insulation anaterial to fulfill the
requirement of ECBC.

Xxiil.

The project proponent ‘is requested 1o
indicate  the  probable daic  of
commigsioning: of the project supported
avith necessary bar charts. ;

date of commissioning of the

Complied e 4

They ‘have obtained partinl
completion  cerificate  for 16
towers and as per the probable

project, based on the bar charl is
July 2017 as informed.

X1V,

Adcquate fire protection equipments and
rescue arrangements should be made.

| quipment

Complied '

An adequate fire protection
and Tescuc
management amangements  are
G 2R e

- | Proper approach road for fire-fighting

Complied




in the

e
vehicles and for rescue operations 1l
event of emergency shall be made.

e ————

XXVI.

“should  be

huildinrs
Zone

Design of the
the seismic

conformity  with
Classifications.

fire-
Proper approach road rurrescuc
fighting vehicle and for o
operations in ihe evenl

emergency are made.

Complied
As ir;lformcd the designs Of;:::ﬁ
buildings arc in corformity

the seismic Zone Classxl'cauons

xavii. | All ECBC norms have to adopted.

Complied
All .I;.ECBC norms have been

el 15 P SIS e

_gh

XXVIIL

The proponent should also ensure to keep
necessary road width as per O.M dated
7.2.12 of MoEF, GOI, and New Delhi
with respect to high rise buildings.

Complied.

The ];’A has provided nwessari,{
road width as Per O.M dat;;
72.12 of MoEF, GOI, New Delhi

with respect to high risc hmldmns

ANIN.

Personnel working in dusty areas should
wear protéctive respiratory devices and
they should also be provided with
adequate training and information on
safety and health aspects. Oceupational
health surveillance program of the
workers  should  be underlaken
periodically to observe 'measures, if
needed.

Complied.
Th PA has provided protective

rcs;umtory devices to the people
working in dusty arcas -and have
also trained :thcm on safety ,nnd
health aspects. ~ Oceupat

healj_ ;urvzlllancapmgrgm

ﬁ""ﬂj&i = "y

carried out and records maintained. For
the purpose, schedule of  health

workers shall be provided with pcrsonn:l
prolective measures such as masks

Periodical medical examination of the | Complied.
sworkers engaged in the project shall be |° &

examination of the workers should be |
drawn and followed accordingly. The jﬂeza

ﬁ&ﬁi::é%%;@,s
e o povied

Operation Phase -

gloves, bools etc. e -

S.No.

Conditions

.

The proponent as committed
responsible for the  maintenanc
common facilities including g
water barvesting, sewage dis
waste  disposal and
monitoring facility m
span of one year and du
itself association I#ﬁ'
shall be formad

responsibilities s

T R



”nm;:-nhimd by them  continuously

flats to the allottees, the entire swater
requirement duting operation phase shall
be met from Pallavaram Municipality as
committed afler getting permission
scientifically throughout the period of
operation.

llclurt Inmhng over of the completed

Refer below

For the exisling 16 towers, water
is sourced from  Pallavaram
Municipality as well as from
private tankers,

1l

The proponent ns committed shall 205
KLD of treated sewage for flushing, 21
KLD for gardening & 260 KLD disposed
to CMWSSB sewer line scientifically
throughout the period of ‘operation.

Agreed {o comply

The PA have agreed to use 205
KLD of ftreated sewage for
flushing, 21 KLD for gardening &
260 KLD disposed to CMWSSB
sewer line scientifically
throughout the period of operation,
as commitied.

v,

The proponent shall ensure that slorm
water drain provided at the project site
shall be maintained avithout choking or
causing stagnation and should also ensure
that the storm water shall be properly
disposed in the natural drainage / channels
svithout disrupting the adjacent public.
Adeguate harvesting of the storm water
shoiuild also be ensured.

Complied

The PA maintaining the storm
water “drain withont choking or
causing any siagnation of stonm
water and also have agreed o
dispose off in the municipal storm
water drain without disrupfing the

adjacent public properly. They |
informed that an adequate capacity |
of storm water'is being harvested. |

The proponent :should also ensure that
necessary frenches for openings shall be
provided at periodic intervals along fhe
compound wall, so as to let out the Storm
water during rainy Season, without
stagnation/ponding.

Complied -
The PA have provided nﬁ:t:ssat}'
trenches for opening at periodical
intervals along the compound
wall, so as to let out the storm
water during rainy season. without

Vi.

The proponent shall ensure that Taii 4vater
collecied from the covered yoof of the
building, etc., shall be scientifically
harvested 5o as-to ensure ihe maximum
beneficiation ofram_watqr harvesting,

| water harvesting.

stagnation/ponding.

Complied :
The PA has provided facilities for
collection of roof top of the
building 50 as to ensure the
maximum beneficiation uf Tain

vii.

Rain water harvesting for roof run-off and
surface run-off, as per plan submitted
should be implemented. Before recharging
the surface yun-off, pre-treatment with
sereens, seltlers ete. must be donc 10
remove suspmdcd matler, oil and grease,
elc,

Complicd “rur
The PA has provided rain water
harvesting for roof top run off and
surface run off. Also provided pre-
treatment  facilities such as
screens, settlers ete. to remove the

ete.

suspended matter, oil andlgu&nse, 4

e



viil. | The proponent shall issue plans showing | Refer below .
separate pipelines marked with different | The PA has already issued the |
colour with the following details plan  with the  stipulated

i. Location of STP, compost |specification of different colour
system, underground sewer line | for the pipelines to the owners of
ii.  Pipe line conveying the treated |the 16 towers who are already
effluent for toilet flushing occupied and also agreed to
iii.  Water supply pipeline provide the same to the remaining
iv.  Gas supply line if proposed occupants also.
v. Telephone cable
vi. Powercable
vil.  Strom water drain
¥ viii,  Rain water harvesting system
To all allottees / owners while execuling
the allotment order / sale deed.

iX. |The solid waste generated from the |Agreed to comp]y
project activity shall be treated and|The PA collecting and disposing
utilized / disposed of as committed, and as | the solid waste 1o the municipality
per the prescribed method of collection | from the existing occupants and
and segregation at source efc. also has ﬂgmod to.—;mp]ement the

safes - -
x. |The biodegradable waste shall be treated Agrﬂ;d 10 cbmply
through organic waste convertor and the | The PA have B:grﬁﬁﬂ to treat ﬂm{
manure shall be used as compost for bmd@gmﬂablc waste Ihrbﬂg"h
preenbelt development /avenue p]a.nlatmn organic ‘waste conveiter and use it
a5 committed. as a manure for green -bc‘h
; ~ | development
xi. |The First aid room shall be provided | Apreed to comply =~
during operation of the project, Wwith [The PA ha maintain
| mecessary  equipments and hfa-savmg‘ ud th -necessary
medicines. fe-saving |
xii. | The plastic waste shall be segrc_gateﬂgmﬂ
disposed as per the provisions of Plastic
Waste (Management & Ham’;llmg“} Rﬂﬁs
2001. e ¥ disposing then
% -pz;_gm' ”‘si‘o‘iiﬁ*f?]asnc Waste
e ‘;!ﬁhdim_@ Rules

xiii, | The acoustic enclosures shall bb
at all noise gcnnraqu;q ipmenis
DG Sets, Air Condition ing | S ' _
and the Noise Level shz a th-ﬁ isin
as per MoEF / CPCB /Tl gif;n“

/ Norms both during day and nig
~xiv. | The green belt ﬂﬁign long the per;
| X1V, |

B Y
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of the plot shall achieve attenvation faolor
conforming to the day und night noise
standards prescribed for residential land
use. The open spaces inside the plot shall
be suitably landscaped and covered with
vegetation of suitable variety,

12
The I’Am
species within {he project area
along the compound wal] and also
wherever possible. The open
spaces inside the plot fs Suitably
landscaped and covered with
vegetalion of suitable variety.

AN,

o

Incremental pollution loads on the
ambient air quality, noise and waler
quality shall be periodically monitored
after commissioning of the prajeot.

Agreed to comply

The PA monitoring AAQ, noise
and water quality regularly for the
existing fowers and has also
agreed to continue the same even
after commissioning of the project.

K.

Application of solar energy should be
incorporated for illumination of common
areas, lighting for gardens and strect
lighting in addition 10 provision for solar
water heating. A hybrids system or fully
solar system for a portion of the
apartments:shall beprovided.

Complied

Installation of solar panels (30
KW) ‘are under installation for
common area lighting and water
heaters in the project,

Vi

Traffic-congestion niear the entry and exit
pomnts from the roads adjoming the
proposed projects sitc shall be avoided.
Parking shall be fully internalized and no
public space should be utilized.

Refer below

Traffic congestion near the entry
and -exit points from the roads
adjoining the proposed projects
site 1s -avoided. Parking is fully
internalized and no public spaces
are utilized for the existing towers
and have agrced to follow the
same. '

xXViii.

A repori on the encrgy conservation
measures  conforming  to  cnergy
conservation morms' prescribed by the
Bureau of Energy Efficiency shall be
prepared  ancorporating  details  aboul
building materials & technology: R& U
factors elc., and submitted to the SEIAA

| in three month’s time,

Refer below.

As informed, a report on the
energy  conservation - measures
conforming 10 enerpy conservation
norms prescribed by the Bureay of
Energy Efficiency was ~prepared
incorporating details * abouf
building materials & technology;
R& U factors eic and submitted {o
the SEIAA within three month’s
fime. O o v

XIX.

The proponent shall install two STP units
each consists of bar screen chamber,
cqualization tank, MBBR, Secondary
clarifier tank, Alum Doser, Mechanical
filter press, Pressure sand filter, activaied
carbon filter, UV disinfection system,
Ultra filtration unit & Final holding tank,

Complied S R

The PA has installed two STP
units, ~consisting of bar soreen
chamber, equalization  tank,
MBBR, Secondary clarifier fank,.

as_committed (Capacity of 195 & 315

b4

Alum Doser, Mechanical .ﬁlj:-:r' =
press,  Pressure  sand ﬁl{;(?
activated  carbon _iill_ct_‘,.“‘ Ao TR




al

L

KLD) and operated continuously to | disinfection system, U!lra

achieve the standards prescribed by the | filtration unit & Final h?ldmg

Tamil Nadu Pollution Control Board. tank, as committed (Capacity of
195 & 315 KLD) and is operated
continuously,

xx. [It is sole responsibility of proponent to [ Complied . "
dispose 260 KLD of treated sewage | As informed, the PA disposing
should to CMWSSB sewer line [ 260 KLD.of treated sewage o
throughout the period of operation as | CMWSSB sewer line and has
committed. agreed to ‘maintain the same

throughout the périod of operation
as committed.
~eXxi. | It is sole responsibility of proponent that | Agreed to comply
the treated sewage water disposed for | The PA informed. ﬂmtihu treated
Green Belt Development /  Avenue | sewage is used Jq: ‘green belt
Plantation should not pollute The Soil / development within. the project
Ground Water / Adjacent Canals / Lakes / | area and assured that this will not
Ponds, etc;. pu]lﬁta&esﬁifmd:gmlmdmtt:r
xxii. | No construction activity of any kind shall | Complied
be taken up in the OSR ared. Consent of | No cnqstnmﬁ;}nnbﬁhtrhas:bcm
the local body concemed should be mkcuapmﬂ:&’mm,
obtained for using the secondary treated e .
sewageinthe OSR area.

*xiii. | Spent oil from D.G ses should be storcd \greed = '
in HDPE drums in an isolated covered | The PA hasa “'_"'___io-cuilpﬁ‘t,stm‘e'_
ramhtyaml disposed as per the Hazardous | and di&pnsc ~spent oil 1o the
wastes  (Management, Handling and nuihu'riffeﬂ 'm:yr.lm-as per the
Transboundary Moyement) Rules 2008. Hazardous: m@g&; {Mmggcmcni,
Spent oil from D.G sels should be Handling,  Transboundary
disposed off through registered recyclers. Mmml:nfjmjlgs 2008 ey !

xxiv. |The E-Waste pencrited  should he .@@@a e B
collected and  disposed to 2 ne ince it i
Authorized E-Waste Centre as perZE- generafio
Waste (Management & Handlmg), Ru]em ‘mi;
2011, '

KXV, Tofaclhtate easy disposal and makis
solid waste disposal less labsrion
shall be provided in each -
collection bin (wheeled bins W
arrangement) in the bottom of;
be kept in the ground floot leve]
bins shall be transferred o the

__| disposal arca identificd within
xxvi. | A terrace parden-arca of 198] 78 Sa.

—



S.No.
%

—rA— -

 —

(Roof top area) shall be developed and
maintained  continuously by  the
proponent,

B. General Conditions

Conditions

| The PA has developed greenbell
about 40% of the terrace arca.

Comp] iance

It is mandatory for the project proponent
to furnish to the SEIAA, Hall Yearly
Compliance Report in hard and soft copies
on 1% June and 1" December of cach
calendar year in respect of the conditions

stipulated in the prior Environmental
Clearance.

Complied
Half Yearly Monitoring Reporis
(both hard and soft copies) are

being submitted to MoEF, Chennai
and SEIAA regularly.

In the casc of any change(s) in the scope
of the project, fresh appraisal by the
SEAC/SEIAA shall be obtained.

Refer below.
The EC  was amended for the

change in number of units in the
Block C

iii.

A copy of the clearance letter shall be sent
by the proponent 1o the ‘Commissioner of
Corporation/ Municipalifies/executive
officers of the town panchayat/Block
development officers of panchayat union
whichever is applicable and the local
NGO, if any, from whom suggestions /
representations, if any, have beenreceived
while processing the  proposal. The
clearance letter shall also be put on the
website of the Proponent

Complicd
As informed a copy of fthe
clearance ‘letter was Sent by the
proponent to the Commissioner of
Municipality.

iv.

The SEIAA reseryes the right to add
additional -safeguard measures
subsequently, if “non-compliance of EC
condilipns .arc found and take action,
including revoking of this Environmental
Clearance as _the case may be.

Agreed to Comply

V.

All other statutory clearance such as the
approval for storage of diesel for Chiel
Controller of Explosives, Fire and Rescue
Services  Deépariment, * Civil  Aviation
Department, Forest Conservation Act,
1980 and Wild Life (Protection) Act,
1972, State Ground Water Authority,
Coastal Regulatory Zone Authority, othe:
statutory and other authorities ‘as
applicable 1o the project shall be oblained
by project from the concerned competent
authoritics.

Complied
The PA has obtaincd all other
required statutory clearances.

-

i. | The project authoritics should advertise

=~
Complicd, &35

with basic detsils at least in two Jocal

The PA had given advertisements |

- al



| —___‘__-‘_,--__" " o p—
newspaper widely circulated, one of which

shall be in the vernacular languoge of the
locality concerned, within 7 days of the
issue of clearance and a copy of the
clearance letter iy available with State
Pollution Control Board and also at
website of SEIAA, TN and i copy of the
same should be forwarded to Regional

Office of the Ministry of Environment and
Forests located at Bangalore,

T t————
m two Joca) newspapers  and

copies of the sanie were forwarded
to Regional Office of the Ministry
of  Enyj ronment  and  Forests
located at Chennai.

Under the provisions of Environment
(Protection) Act, 1986, legal action shall
be initiated against the project proponent
if it is found that Construction of the
Project has been started without obtaining
Environmental Clearance, and. for any
other action resulting in violation of any
condition stipulated in the Environmental
Clearance,

Agreed to Comply.

The proponent shall upload the status of
compliance  of the ‘Stipulated  EC
conditions; including results of monitored
data on their website and shall update the
same periodically, It shall.si_jmﬂtquébhs}y
be sent to.the Regional Office of MoEF,
Bangalore, the Iespective Zonal Office of
CPCB, Bangalore and the TNPCB. The
ritena pollutant Jevels namely: SPM,
RSPM, S0,, NOx (ambient levels as well
as stack emission) or and  sectoral
paramelers. indicated for the project shall
be monitored and displayed a1t a
convenient location near the main gate of
the company inthe public domain,

Refer below

The PA has not uploaded fhe gtatus |

of compliance of the stipulated EC |
conditions, including ‘resulls of
monitored data on iheir - chsite

and also  updating the ‘same|

periodically and agreed to upload

the sume. But, they are sending the |

Zonal Office arcycﬁ@nﬂm s

 disp]
the monitored data near the main

A copy of l];e.Environman_t;al clearance
(EC) letter shall be issued to all the

alloftees / owners  ohile -executing ‘the |

Allotment Order / Sale Deed / before
handing over of the building to allnttcc_s.

A separate enyironmental management |

cell with suitable qualified _personnel

should be set-up under the contro] of a | Envirc
Senior Execulive, who will report directly | How

to the Head ofthe Organization, -

The funds ﬁirmarkc& for environmental i

-




1proleumn measures should be kept in
separate account and should not be
diverted for other purpose, Year wise
expenditure should be reported to the
Ministry of Environment and Forests and
its Regional Office located ot Bangalore,

-
L]

[The I'A have allocated an adequate
amount for environmental
profection measures and assured
not to divert this amount for any
other purpose,

Yeor wise expenditure is reported
10 the Ministry’s Regional Office
along with their six-monthly
complidnce report.

nil.

s

The Regional Office of the Ministry
located at Bangalore shall monitor
compliance of the stipulated conditions.
The projeet authorities should extend full
cooperation to the officer(s) of “‘the
Regional office by furnishing the requisite
data / information / monitoring reports.

Complied !
The PA have extended full
cooperation during the visit to the
undetsigned

xiii.

The project proponent shall submit six-
monthly reports on - the status  of

environmental clearance  Conditions
including results of monitored data( both
in hard copies as well as by e-mail) 1o the
Mimistry of Environment. and Forests, Its
Regional Office Bangalore, the respective
Zanal Office of Central Pollution Control
Board, SEIAA, TN and Sfatc Pollufion
Control Board. .

compliance of the siipulaich

Complied,

The PA has been submitting six
monthly compliance report along
withthe monitored data both in
hard and soft’ copies except by
email regularly 10 MoEF, RO and
SEIAA.

B A

The environmental statement for each
financial yéar ending 31* March in Form-
V as is mandated fo be submitted by the
project proponent to the concemed State
Pollufion Conirol Board as prescribed
under the Environment (Protection) Rules
1986 as amended subsequently, shall also
be put .on the website of the company
along with the status of compliance of
environmental clearance condilions .and
shall also be sent 1o Regional Office of the
Ministry of Environment and Forests,
Bangalore by e-mail.

Refer below

The PA has submitted Form-V in
hard and soft .copies to RO. But
has not wuploaded on their
company’s website.

XV,

The Environmental Clearance dncs not
absolve the applicant / proponent’ of his
obligation / requirement 1o obtain other
statutory and administrative clearance
from other statutory and a‘dmmisimﬁvc
authorities.

Complmﬂ

All the mecessary Pcrfmssmns /

NOC from all the Competent
Authorities have been obtained.

%Vl

This Environmental Cltara.ncc does not
imply that the other Statutory /[

A @ﬂ&d to Comply




Administrative Clearance shall be granted
{o the project by the concern authorities.
Such authorities would considering the
project on merits and be taking decisions
independently of Environmental

Clearance.

The SEIAA, TN may alter / modify the
above conditions or stipulate any further
condition in the interest of environment
protection, even during the subsequent

period.

Agreed to Comply

nx.

Xviii.

The SEIAA, TN may cancel the
Environmental Clearance granted 10 this
project under the provisions of EIA

{ Notificatio If at any stage of the
~validity of hﬁ%

vironmental Clearance,
if it is found or if it comes to the
knowledge of SEIAA; TN that the project
proponent has dcllhcmtely concealed and /
or submitted false or misleading
information or inadequate data —fnr
utummgﬂ:emmmnmml G’laarance

Agreed to Comply

Falure to comply with any of ﬂl'e-'_" _
 conditions mentioned above may resultin |
__wlﬂﬂlawa]ufjlhzsglwranecandamct- :

action under the provisions of fhie|
: _En‘irmmml(l?mwahon‘)Act, 1986 | N




Within o period of 30 days as prescribed
under Seotion 16 of the National Green

Tribunal Act, 2010.
This has the approval of the AddLPCCF(C) vide dairy no. 1523 dated: 26.10.2017.

/ CKaliy mal)
- Director (5)

Dr, C. KALIVAPERUMS
Diecor (€
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Nesaraj

From: Kumar, Venu <Venu Kumar@ap.jll.com=
Sent: Saturday, November 04, 2017 3:23 PM
To: Nesaraj

Subject: Test Reports

Attachments: Test REport-0GAOWA pdf

Dear Sir,

Please find attached Test Report of STP 315 KLD.

“:sl Regards,

P. Venu Kumar

Sronciy MafmgRe S UHRD s M : +91 7548816783
JLL Indis -
Jones Lang LaSalle Property Consultants (Indis) Pvi. Lid  venukumar@ap.jll.com
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This email is for the use of the intended recipient(s) only. If you have receivec this em
notify the sender immediately and then delete it. If you are not the intended mmplm[, M:E:__,‘m-
use, disclose, copy or distribute this email without the author's prior permission. We have !ﬂliﬁ}ﬁ? cautions
io minimize the risk of transmitting software viruses, but we advise you lo carry ol your owis virus che
softw,

o zny attachment to this message. We cannot accept iability for any loss or damag £ .
yiruzes. The information contained in this communication may be confidential an e dhe;
zitomey-client privilege. If you are the intended recipient and you do not wis

smuessases from us in the future then please respond to the sender 1o this effe :
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Nesara'!

From: Vishnu = Olympia <vishnu@aolympiagroup.in= ' 0

Sent: Tuesday, November 07, 2017 2:34 PM

To: swatkat37@yahoo com, 'Nesaraj’; ‘Stalin’, "AJ Balaji', 'Sampath’,
ajitchordia®@khivraymotors.com

Cc ‘Bridgeminds Hemant'; ‘OGA OWA'; 'Narayanamurti Mariharan'; ‘Chandrasekar
Sitaraman’; 'Balaji S."; hay_rams@yahoo.com

Subject: Support from Olympia

Dear Agi Thomas,

The fellowing actions / support have been extended by Olympia team:

.“*. = The Raw sewage is being removed on daily basis usiing the Sewage tankers since 1" of November 2017 and
you / your site property management team have full record of the same.

* Instead of 10HP pump requested by you we have provided 2 Nos. of SHP pumps with necessary accessories
like Cable, hose, connection boxes etc. to support on current exigency situation and the same is now
cperational at Grande site.,

=  Qur Senior level site managers Mr. Nesaraj, Mr. Stulin, and Engineer Mr Viju are regularly at site apart our
two technicians deployed on shift basis as per the requirement.

10 nos of halogen lamps along with the necessary cables are provided.

The re—commissioning of 165KLD.is.in progress Even though the nonfunctional of 165KLD STP 1s not
attributed to us and as mentioned earlier that it is mainly due to improper operation process followed in last
Three to Four months. However considering the situation and in support to the society on good will basis,
suitable immediate action has been initiated. '

E-ther kindly be noted that during such heavy incessant rains, the volume of water into the
more and the site property operations team needs to take care of such day to day issues and |
them on the same however we have stepped mand have been extending all required support
witl. l |

Warm Regards, . > l 218 S

Plcate du put prio this col wibess it is absolutely necessary, Spread environo ental piwa

n contained and trammitted by this e-mall is confidential, prog
wie only by the addeessee. If you are not the intended recipient, you are
profubited and you are requested Lo delete this e:mail immediately and




. O1.YMPIA TECH PARK (CHENNAI) PRIVATE LIMITED

Plot No. 1, SIDCO Industrial Estate, Guindy, Chenna - 600 032, |0 ‘i"
Phone : 4356 3773 / 4345 9600 Fax : 91-44-4356 3289 2l o2 FAZH
CIN : U45208TN2013PTC000266 5 ST T5: % 5 ARG €O |

WORK ORDER
Diate § 09,10.2017

Work Drder No: WO/PADG/OGMO/BE/2017
Te
AMAKYOTO ENVIRO TECH PRIVATE LIMITED ' FANNo @ AAECKATEID
M New 2 Poemnismman Koil Street, :
Sedranaprasath Nagar GSTID JIAAECKSTEIDIZL
Viemgsivacal
Chemmxs-H5000T 3

Mobil= : B539759755, 9641161157

With reference to the discussions we had with your pood gelf, we are pleased 1o place order for the “Townrds Charges for 5T Hoom &
Femp Room Scrvice & Stabilization worki@ Olympia Grande, Pallavaram,

SiNe Description of Work (g::l-s]::ﬁ Qty | Unlt Ttate Amount
| 1 |a¥r Blower Service- capadity s 15HP
| 1 |Reptacement of Bearings
s et o 958717 | 200 Nes 17.500.00 35,000.00
& |Sendice of Lobe & Shaft
| . |asgnment & fixing of Gear box
| v |asgnment & fixing of Lobes
7 |service of Pump
i |Replacements of gaskets
i |desning & alignment of impeller 208717 | s.o0 | Nes 1;500.00 13.500.00
5 |Replacement of damaged boftnul
iv. |senvcing of spidercoupling
5 (Dosing pump senvice
L ANeement ol coris teve S9E717 | 500 | Nes 600,00 3,000.00
g [Replacementof damaged hoses
fii. |Dosing tank cleaning
4 |Supply & Erection of Hypo-12% concentration 998717 | 1000.00| Lt 1100 11,000.00
= |supply & Exection of Blo Cullure 998717 | 3000 Bap 550.00 16,500.00
¢ |Transport & Manpower charges ‘osg3as | 109] Ls 2,500,00 2.500.00
7 |a plamt Commisioning charges : | pos3ss | 100 Ls | 2560080 25:600.00
= T
Sub Total LAEENN 106:500.00




[

J _|- \Og

TSN

5,585.00]

9,585.00|

125670,00

Amoustin Words: Rupees One Lakhs Twenty Five Thoussnd Six Hundred & Seventy Only

2 3 Oharges are Inckisivo of lotal work order value except GST Tax only exira
mwlmmm._mofmh-mm&d&mpu_ =
In the above price. TDS &nd olther necessary taxes wil be dat
ched In every running bills

3

4 The applicable taxes includod
S ES|&PF dotalls shol be atia
£ ﬂ*ﬂw&%vm'm;ummmﬁm

7 ‘Theobove

running bills. Same will be reieased afier completion of Defects Liabiity period(12 month:
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bbby &b o GhRENT o |0?-
KYOTO ENVIRD TECH PRIVATE LIMITED
Plot No. 2, PonniammanKojl Street, Sudarsanaprasath Nagar, Vengalvasal, Chennaj « 600073
Moblle: 9566621233, 98411 61157 E-mall ; kyotoenvirotéch@pgmall.com

WORK COMPLETION REPORT Date: B-12-2017

To

- Mis Olympia Tech Park (Chennai) Private Limited
Plot No.1 SIDCO Industrial Estate,
Guindy, Chennai — 600032

Site: Olymbia Grande, Pallavaram

Dear Sir Kind Attn: Mr.Nesaraj — Technical Manager

Sub: Work completion report =req

Ref: Your Work Order No: WO/ PAOGIOGMO/B6/2017

s 2

We have completed all the work as per wark order No:WO/PAOGIOGMO/86/2017 and
plant commissioning work have been completed as on 8-12-2017.

All motors and pumps have been serviced and all in working ¢ondition ason date. The
trealed waler quality of waler is good and meets the required standard as perpoliution contro)
board norms.

Thanks and regards

»
)

T i W g
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Erom: Nesaraj <nesaraj@olymplagroup.in> 8
Senti Monday, January 22, 2018 5:18 PM ' o

To: venukumar@ap,ji.com

Ce: Narayanamurti Hariharan (dr.hnm1963@gmail.com); Agi A. Thomas (swatkat37

@yahoo.com); Vishnu <vishnu@olympiagroup.in » (vishnu@olympiagroup.in);
"Stalin® (stalin@olymplagroup.in)’

Subject: STP - Grande

Attachments: KSM Nirman, Guindy (TS Water).pdf; KSM Nirman, Guindy (UF -Water),2017;
Olympia UF Commissioing certificate.pdf; 165KLD STP Commissioning - 08122017 -
Grande.pdf

Importance: High

De! Venu,

This has reference with our discussion on the above subject both STP's re commissioning work completed and it's ready
for handing over to M/s. OGAOWA.

Please find attached the Treated Sewage & UF Water test reports and Commissioning certificate for 165KLD STP for
your reference.

We'll share the 315KLD STP reports shortly.

Regards,

Nesoroj A

+91 98416 73053
contained and transmitted by this e-mail ts confidential, proprietary, and legally privileged data of sender’s organisation that is intended for

anly by the addressee. If you are not the intended recipient, you are notified that any dissemination, distribution, or copying of this e-mail {s strictly

prohibited and you are requested to delete this e-mail immediately and notify the originator.




www.clllabs.in
wwwifoodenvironmenttesting.com

C-IN- Urigggmzuuapmusvsaa

TEST REPORT

Report Number and date CTL/CH/1200/2017-18& 08.12.2017

Sample Number 1200/17-18

M/s. KSM Nirman,

Customer Name & Address Unit of Olympia Tech Park [Chennai) Pvt. Ltd,,
- Plot no.1, Guindy Industrial Estate, Guindy, Chennai - 600 032.

SAMPLE DETAILS

Sample Description By Customer |[STP Treated Water

Quantity Received 2 Litres Sampled By Customer
Date of Receipt 04.12.2017 Sample Condition Gn_qd.&RL‘rc:i.\rcqm 3
Plastic Container
.. ~|Analysis Starting Date 05.12.2017 [‘]“‘;"" sis Completion |5 45 2017
ale
JTest Results:
The above sample tested as received, and results are as follows:
S.ND PARAMETERS METHOD UNITS | RESULTS LIMITS*
i * i |pH@25°C 4500-H+-B APHA 22" Ed 2012 - 7.8 5.5109.0
2 [Total Dissolved Solids (TDS) 2540-C- APHA 22" EL 2012 mg/l 1004 E
3 |Total Suspended Solids [TSS) 2540-D- APHA 22™* Ed 2012 mg/1 <2 Max. 30
Biochemical Oxypen Demand ]
4 (BOD) 3 days 3t 27°C 5210-B APHA 22" Ed. 2012 mg/l 6 Max. 20
i D d
| GesmncaL Y BE DCH AN 5220-B- APHA 22™ Ed. 2012 mg/I 28 -
{coD) :
6 |ChlorideasCl 4500-C1—-B APHA 22" Ed. 2012 mg/1 188 i -
7 |Sulphate as SO, 4500- 50,—E- APHA 22" Ed. 2012 mg/l 845 -
5520-0&G-B APHA 22™ Ed. 2012
mg/l =32 -
BRlaGrease (Partition Gravimetric Method)

W M- Maximum
*Limits as per TNPCE Norms for Treated Sewage  * Y

REMARKS: The Sample meets the rcqulrment of TNPCB with respect to the parameters tested.

_.,h' : : -_.,.4 e g s — - = ] DOOEND urmm..‘ : = -_r.'-— o - = o

-

For Chennai Tﬁhng labnntnry Pvtltd

A Eai‘w

Authorised Signatory Y

: Pagelofl

% e el e o
A,Superigl vmmmmﬁmhj%] : ngai'.asﬁrmlwm P - 5

. -Chennai - 600 032] Tamil Nadu Hindia | Telefax~ f;-u 22501757 i '
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www.loodenvironmanitesling.com

CIN :UNQEQTNZ’DDBPTCDBT_SEB

I'EST REPORT

Report Numberand date CTL/CH/1241/2017-18 £19.12.2017
Sample Number 1241/17-18
M/s. KSM Nirman,
Customer Name & Address Unit of Olympia Tech Park (Chennai) Pvt. Ltd,,
Plot no.1, Guindy Industrial Estate, Guindy, Chennal - 600 032
SAMPLE DETAILS
Sample Description By Customer  |STP Treated AQ-UF Water
Quantity Received 2 Litres Sampled By Customer
Date of Receipt 13.12.2017 sample Condition Goopd & REcatvedit
: Plastic Container

Analysis Starting Date 14.12.2017 ;:::ys’s Completion ;5452017
Test Results
The above sample tested as received, and results areas follows:
S.ND PARAMETERS METHOD UNITS RESULTS LIMITS*

1 |pH@25°C 4500-H+-B APHA 22" Ed. 2012 = 7.8 55t09.0

2 |Total Dissolved Solids (TDS) 2540-C- APHA 22™ Ed. 2012 mg/1 B26 =

3  [Total Suspended Solids [TSS) 2540-D- APHA 22™ Ed. 2012 mg/l <2 Max. 30

Biochemical Oxygen Demand =
4 (BOD) 3 days at Z7°C 5210-H APHA 22°° Ed. 2012 mg/l <2 Max. 20
ical 0 emand
N 5220-B- APHA 22™ Ed. 2012 mg/l <4 -
[COD)
& |ChlorideasO 4500-Cl-B APHA 22™ Ed. 2012 mg/l 174 3
7 |Sulphateass0, 4500- 50,~E- APHA 22"*Ed. 2012 mg/] 95.3 -
; 5520-0&G-B APHA 22™ Ed. 2012
il m <Z -
o |t (Partition Gravimetric Method) 8/l

EE ﬂa Maxx - Madmum
: *Limits 2= per TNPCE Norms for Treated Sewage,
REMARKS: The S:mpll: meets the mqu:,rement of TNPCB with respect to the parameters tested.

P ¥ ***END OF REPORT*** et
For chcmwl Testing Laboratory Pvtiud
Fy a" !
A p ,) M’t‘-ﬂw" . .
Authorised Signatory i
Pagelof1 o
: Phe epart atad mod . .
g5 ittt o,
* A-Super 19 | TV.K. Indusirial Estate | E-mall ; chennaitestinglab@gmail.com

Chennal - 600 032 | Tamit Nodu | India | Telefax : 491-44-2250 1757 T




e @ LNTect

¥D6 Pragati Apartments, No.19, Lock Street, Kottur, Chennal-600 085.
Tel : +91-44-65171637, 42188233 E-mail: info@Imechindia.com Sustainable Enviro Solutions

1)

LNT/BG/OG/UF <165 STP KLD
20.12.2017

-

COMMISSIONING CERHFECATE

Ref: WO No. WO/PADG/OGMO/9D/2017

We hereby declare that Ultra Filtration system for 165 KLD STP has been serviced and re-
commissioned at Olympia Grande Pallavaram Housing projectinChennai.

Design Treated waterquality Actual result
pH FEGE: | 78
[ 8 Total Suspended Solids <5'mge/l <2 mg/l
| Biological DxygenDemand  £5:mg/l <2mg/l
0il & Grease <5'mg/l . <2 Mg/l

Treated water analysis report isenclosed for ready reference.

We confirm that the treated water quality is within the designed ‘treated water guality and
meets the reguirement of reuse for Flushing/landscaping.

Encl: as above.

Registered Office :#.8/12, Thiruvalluvar Saa, Ramapuram, Chennan - 600 083:
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CIN: UM H99TN2008PTCOBT 568

TEST REPORT

www.clilabs,In

www.foodenviranmantitesting.com

Report Number and date

CTL/CH/1427/2017-18 & 30.01.2010

Sample Number

1427/17-18

Customer Name & Address

M /s. KSM Nirman,

Unit of Olympia Tech Park (Chennal) Pvi Ltd,
Plot no.1, Guindy Industrial Estate, Guindy, Chennai - 600 032.

SAMPLE DETAILS

Sample Description By Customer  |STP Treated Water - F1

Quantity Received 2 Litres Sampled By Customer
Date of Receipt 23.01.2018 Sample Condition Good & Received in
. Plastic Container
Analysis Starting Date 24.01.2018 Analysis Completion 1,41 5018
Date
Jest Resulis
The shove sample tested as received, and results are as follows:
S.NO PARAMETERS METHOD UNITS RESULTS LIMITS*
1 |pH@25°C 4500-H+-B APHA 22™ Ed. 2012 - 7.1 . 55t09.0
2 |Total Suspended Solids [TSS) 2540-D- APHA 22™ Ed. 2012 mg/1 <2 Max. 30
Biochemical Oxygen Demand
3 o :
(BOD) 3 days at 27°C 5210-B APHA 22" Ed 2012 mg/l < Max: 20
¥ Chemical Oxygen Demand
2 e T 5220-B- APHA 22™ Ed. 2012 mg/! <4 -
nd
5 |oil & Grease 5520-0&0G-B APHA 22°° Ed. 2012 mg/1 " N
{Partition Gravimetric Method)

Mo - Madmium
*Limits as per TNPCB Norms for Treated Sewagpe

A-Supor 18 | TVK, Industrial Estate | Guindy
: Chennal - 600 032 | Tamll Nadu | India | Telelax : 461-44.2250 1757

‘REMARKS: The Sample meets the requirement of TNPCB with respect to the parameters tested.
- “**END OF REPORT***

For Chennai Testing Laboratory Pvtitd

Authorised Signatory

Tt Brp ot Lhsl ot 1 o e gy, [LT 0 ey
The Rewcst i ingin) aely for Sae ibe of bt m”mm.

Page10f1

E-mall : Ehennaltestinglab@gmail.com
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www.clllabs.in ] |

ww.landﬂn\rironmenltusﬂng.cnm

CiN: U?QBBBTN“’DDBFTCDB?&EB

TEST REPORT
Report Number and date CTL/CH/N-10269/2017-18 & 13.02.2018
Sample Number N-10269/17-18
M/s, KSM Nirman,
Customer Name & Address Unit of Olympia Tech Park (Chennal) Pvt. Ltd.,
s Plot no.1, Guindy Industrial Estate, Guindy, Chennai - 600 032.
' SAMPLE DETAILS
Sample Description By Customer |315KLD STP UF Water =
Quantity Received 2 Litresx 2 Nos. Sampled By Customer
Date of Receipt 05.02.2018 Sample Condition Good & Rece ivedil
Plastic Container -
Analysis Starting Date 06.02.2018 I‘:‘::':y sis Completion |4 45 2018
Jest Results
The shove sample tested as received, and results are as follows:
S.NO PARAMETERS METHOD UNITS RESULTS LIMITS*
1 |pH@25°C 4500-H+-B APHA 22™ Ed. 2012 - 7.6 55t09.0
4 2  [Total Dissolved Solids (TDS) 2540-C- APHA 22™ Ed. 2012 mg/1 346
3 |Total Suspended Solids [TS5S) 2540-D- APHA 22™ Ed. 2012 mg/l <2 Max. 30
Biochemical Oxygen Demand e
4 ¥ m <2 Max 20
(BOD) 3 daysat 27°C 5210-B APHA 22™ Ed. 2012 g/l LS
g (Chemicahygen eyl 5220-B- APHA 22" Ed 2012 mg/l <4 -
[con)
6 |ChlorideasCl 4500-C1--B APHA 22™ Ed. 2012 | mg/l 62
7 |Sulphateas S0, 4500- 50,—~E- APHA 22™ Ed. 2012 mg/l 184
5520-0&G-B APHA 22™ Ed. 2012
m <2 -
A el [Partition Gravimetric Method] 8/1

Max. - Maxdmum

*Limits a5 per TNPCE Normns for Treated Sowage

REMARKS: The Sample meets the requirement of TNPCB with respectto the parameters tested.

Tror Bty whall ot b it d e
The Lawert b il oy Jor sale ine : mumum-nh-m

. A-Super19 ] TVK. Industiz) Estaled Guindy E-mall : chennaitestinglab@gmail.com 1

Chennai - 600 032 | Tamil Nadu | India | Telefax: 491-44-2250 1757

A ***END OF REPORT*** . ; :
' nr l:hr.-nnatTesﬁng Laboratory Pvtltd
B Authorised Signatory
£5 Pagelof1
‘ ; g -




LNTech Enviro Services Private Limited

#0011 Pragati Apartments, No.9, Lock Street, Kottur, Ghennal 600 085, \Jﬁ LN TE(‘:ﬁ

Tel 4931 44.65171537 Telefa 49144 42188233 Emalliinfointechindia.com Susiainable Enviro Solutions

1ns |

LNT/BG/OG/UF =315 STP KLD
14.02.2018

COMMISSIONING CERTIFICATE

W Ref: WO No:WOJPADG/OGMO/90/R1/2017

We hereby-declare that ‘Ultra Filtration ‘system for 315 KID STP has been serviced and re-
commissioned at Olympia Grande Pallavaram Housing projectin Chennai.

Design Treated water quality iActual result
pH 7402 76
3 " Total Suspended Solids <5mgfl - w2 mg/l
" siological OxygenDemand x5 mg/ - 2omgh
:0il & Grease <5 mg/l _ ; .l <2 Mg/l

Treated water analysis report is enclosed for ready reference.

We confirm that the treated water quality is within the designed treated water-quality and
meets the requirement of reuse for Flushing/landscaping.

" e =
¥ R
E :Auihﬁrizé'asmﬁatma&.'

‘Encl;as above.




Nesaraj <nesaraj@olympiagroup.in> ‘ ‘ b

From:

SafE: Thursday, March 08, 2018 4:57 PM

¥o: venu.kumar@ap.jll.com

Ce: Narayanamurti Hariharan (dr.hnm1963@gmail.com); Agi A. Thomas (swatkat37

@yahoo.com); Vishnu <vishnu@olympiagroup.in> (vishnu@olympiagroup.in);
"Stalin’ (stalin@olympiagroup.in)’

Subject: RE: STP - Grande
Attachments: KSM Nirman, Guindy (Water) - 23,01.2018.pdf; KSM Nirman, Guindy (Water) -
05.02.2018.pdf; Olympia 315 KLD STPUF re-commissioning certificate.pdf

Dear Venu,

y Reterence with our today discussion please find attached the Treated Sewage water & UF water test reports and
'.mssmnmg certificate for 315 KLD STP for your record.

Regards,

Nesaraj A

Disclaimer;

Iformation contained and transmitted by this e-mail is confidential, proprietary, and legally privileged data of sender's organisation that i intended for
=2 only by the addressee. If you are not the intended recipfent, you are nolified that any diseminatfon, distribution, or copying of this e-mail fs strictly
protubited and you are reguested 1o delete this e-mail immediately and notify the originator.

From: Nesaraj [mailto:nesaraj@olympiagroup.in]
Sent: 22 January 2018 17:18

To: venu.kumar@ap.jll.com
Cc: Narayanamurti Hariharan (dr.hnm1963@gmail.com); Agi A. Thomas (swatkat37@yahoo.com); Vishnu

(vishnu@olympiagroup.in); "Stalin' (stalin@olympiagroup.in)'
Subject: STP - Grande
Importance: High
Deor Venu,
Thic has reference with our discussion on the above subject both STP’s re commissioning work completed and it's ready

for handing over fo M/s. OGAOWA.
Flease find ottached the Treated Sewage
your reference.

& UF Water test reports and Commissioning certificate for ‘IéSI(LD STP for

We'll share the 315KLD STP reports shortly.

=7 - F

+91 98416 73053

Duclaimer: ;
contained and transmitted by this e-mail fs confidential, proprietary, and le vile

anly by the addiessee. If you are not the intended reciplent, you are notified that any dissemination
prohibited and you are requested to delete this e-mail immediately and notify the originator.



OLYMPIA TECH PARK (CHENNAI) PRIVATE LIMITED "?

Piot No. 1, SIDCO Indusirial Estale, Guindy, Chennai - 600 032,
Phone ; 4356 3773/ 4345 9600 Fax!: 91-44-4356 3289
CIN : U45208TN2013PTC090266 GSTIN : 33AABCOB102F1Z2X

-

|

WORK ORDER
Date : 2203201k

Work Order No: WO/PADG/OGMO/107/2018

To
As KYOTO ENVIRO TECH FRIVATE LIMITED PANNo : AAECKG781D
Plot No2, Posiamman koil Strect p
Seazranprasath nagy G5T1d 3IAAECKB7BIDIZL
9 Vomnxl
Chommnar600073 -

Dear S
With reference 1o the discussions we had with your good self, we are pleased to place ordes for the “Towards
Charpes Work order for 315 Kid &£165 Kid STP , Pump Room Maspower Charges @ Olympia Grande,

Pallasvaran: :
P — ]
SiNe. Description of Work SACCode | Qty | Unit Rate Amount
s poeer charges for 165 KLD £315KD
1 |STP s=hiiontion fom March 4 ApA 2018 @] 998346 300] Nos 17,000.00 51,000.00
S coemtys
Superves charpes for 185 KLD 3 315 KUD
2 STE sstaenlion foo March & Al 2018 @] 998346 100] Nos 18.500.00 18, 500.00
1 operatys
“ Sub Total ) 69,500.00
24 CST @ 9% of Total Value e 6.255.00
248 SGST & 9% of Total Value 6255.00
Gra=d Tetsl §2.010.00

Amount is Werds: Repees Eighty Two Thonsazd & Ten Only

T'erms & Cenditions
1 TOS mmmwmawwmtm
A Charges 2re inclusive of tolal work order value
100% of Paymenl released on sfier completion of work
Starage & Security under conlraclor Scope
Power & Water only supplied to Olympia
Gieaning & Debiris removing under conlractor stope
E£51 2 PF details are attached evety unning bills
Payment against completion work checked & certified by OTPCPL Engineer

>

o) ™ B Wk

- For . ) 3 Accepled o
ForhM/s. KYOTOENVIRO TECH PRIVATE LIMITED _. ’

b Otysupis Tech Park (Chennai) Pt Lig

Proprictor
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!ﬁi! ' *Please consider the enviranment before printing this emall. t"’“‘g \ ‘ 8

|
1‘;7:’: FEE Tlhm e-mal message and sl stachments iransmitted with & containg confidential kformation ond may contain legolty privileged information intended only for the Use of e
orEssee(s) M you are nol the sddressee(s), o the peruon responsibl lor delvering It 1o the addiesseols), you ore hereby noliled that reading, disserminating, distribuing,
=dosing. pringng, storing, copying, mediying, the Laking of any ackion I reliance on s ransmission o ofher use is srictly prohibited. Debvery of s message to any person
Other t1mn e inlenged Teciplent shall not compromise o waive such confidentinlity or privilege rom dischosure as 1o this communication. If you have recelved this message by
m- ff‘m'a-v.- immexiately nobly us by replying ho the message and permanently delating tho original message (togather with all sltachments) and o cogies and backups
hank you ky your cooperation

From: CRM [mailto:am@olymplagroup.in]
_-T:Qnt Thursday, May 24, 2018 1:44 PM
0% 0gaowa2016@amail.com’

- —.,t & alitchordia@khivrajmotors.com'; ‘gm-marketing@olymplagroup.in'; 'cop@vsnl.net'; 'cma.tncma@nic.in';

Fma.tncma@nic.in®
Subject: RE: Security Threat - Reg..

21 May, 2018
To
The President/Chief Secretary
Olympia Grande Owners Welfare Association
328, GST Road, Pallavaram
Chennai — 600 043

Mcar Sir,

Ref: (1) Your letter dated 11.05.2018 on Installation of CCTV Camera
(2) Your letter dated 12.05.2018 on Maintenance of D.G. Sets
(3) Your letter dated 13.05.2018 on Fire Protection System

(4) Your letter dated 13.05.2018 on Elevator Maintenance

This is in reply to the above referred letters addressed to us on various issues and concerns raised by
you in Olympia Grande.

At the outset, the allegations in the referred letters are untrue.

*’45 a matter of fact construction of residential apartments in Olympia Grande have been completed and

'r.

commenced handing over to the allottees, as early as 2015,

We as the promoter of the project has taken the responsibility of maintaining the common areas and
amenities till such time a proper and fully functional association is formed. During the second quarter
of 2017, you have started communicating with us and demanded to handover the common area and
amenities maintenance. Upon discussions, it was mutually agreed that the common areas and
amenities shall be handed over to you subject to the consensus of majority of allottees.

With an intent to get the consensus from the allottees, we have sent a letter dated 06-07-2017 to each
and every customer communicating that you (OGAQWA) haveclaimed to take over the maintenance of
common area and amenities and the same shall be handed over to you with effect from July 2017, A
copy of the said letter circulated to the customers is enclosed as Annexure ‘A’ 3

2
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In response to the said communication, we received objection from 26 owners stating that they do not
recognize your Association to duly represent all the owners and hence the maintenance should not be

anded over to your assoctation. However, since the objections came only from small group relatively,
we have decided and agreed to handover the maintenance of Olympia Grande to your Association and
you have duly acknowledged the same, Confirming that the maintenance of common area has been duly
taken over by your association, you have sent the mail dated 17.07.2017 wherein you have categorically
acknowledged and admitted that you have taken over the maintenance from July 2017 and further
confirmed that you have started collecting the maintenance amount from the members starting from
July 2017, The said mail is verbatim extracted below for ease of reference;

“From: 0GA OWA [mailto:ogaowa2016@gmailcom] Sent: Monday, July 17, 2017 1:22 PM To: A.J
Balaji<gjbala yi@olympiatechpark.com>; Vishnu <vishnu@olympiagroup.in>; Sampath<gm-
s Marketing@olympiagroup.in> Ce:ecm ogaowo@googlegroups.com Subject: Update from OGAOWA -
Reg.
“L'Lﬂ" SH'S'.

We have great pleasure in informing you that we have deployed new security personal to guard Olympia
Grande community. There will be overlapping between existing & the new security personal until end of
this month & our security personal will be taking over completely from 15 August 2017.

Also, We started collecting maintenance amount from our members for the quarter starting July 2017 at
the rate of Rs 2.7 per sqft:

Regards,

Nirmalkumar K

Secretary — IT & Communications

Olympia Grande Apartments Owners' Welfare Association

328, GST Road, Pallavaram, Chennai - 43

email id: pgaowaZ016@gmail.com

3 J'ebsfte: http://www.ogaowa.com”

Based on the above facts and circumstances substantiated by material evidence, it is clear that your
zllegation that we have abandoned and abruptly left the premises from July 2017 is nothing but a lie
and false propaganda with an intention to mislead the customers and to cover up your inefficiency and
mismanagement of handling the maintenance of common amenities.

It is also pertinent to note that you are still continue to use the property management company who
were providing services while the maintenance was in our control. In the event of any latent defect in
the equipments, the proproperty management company would have informed and brought the same to
yvour knowledge when you have taken over the maintenance. The very fact that there was no adverse
report by the management company itself to substantiate the equipments handed over was proper and

defects.

k4

A yrith response to the Corpus Fund, we have time and again informed you that we are always willing to
hand over the same to you subject to your due acknowledgement for receipt of the same and- deducticm
of the respective maintenance dues payable by the customer.

With respect to your allegation of CCTV Cameras, we have handed over all CCTV Cameras in working
order during July 2017 and you have duly acknowledged the same on 14.09.2017. The said letter has
been annexed as Annexure ‘B’, Also please note that the Tamil Nadu Urban Local bodies [mstal]aﬁnn
- of closed circuit units in public places) Rules 2012 is applicable only for public places and it'ﬁ_,nat
applicable for private properties. Though, it is not a statutory requirement, we have installed CCTV
Cameras inside the Olympia Grande for the safety and security of the community. Itis now your d.ql;y
as the Welfare Association of Olympia Grande to ensure that the said facilities are maintained in order

3
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and working properly. You cannot blame us for your incompetency in maintaining the amenities
lk B
provided.

With respect to the maintenance of D.G, Sets, Fire Protection System and Elevator Maintenance, all
relevant documents including the design process system and AMC details have been handed over to you
in July 2017 as part of the handing over process. The details of the Assets handed over to you has been
communicated and acknowledged by you. Copy of the same enclosed as Annexure 'C'.

Though we have completed the projects and handed over the maintenance to you at your request almost
a }'Ea_r back, we were always willing to provide our support and cooperation as a goodwill gesture
keeping in mind the welfare of the community. However, based on your communication, itappears that
youare attempting to cover up your inefficiency to maintain the amenities and trying to take advantage
of our support provided in good faith.

Please note, as developer we have developed the project and handed over the same to the association
almost a year back, the responsibility of maintenance is on the community and it is unreasonable to
EXpECt us to support on the capital expenditure for maintenance and refurbishment cost of the
amenities in perpetuity. We are not legally bound to get involved in the maintenance of the community
after handing over the same to the Association.

We are always available for constructive discussions and willing to extend our support and cooperation
for the betterment of Grande.

Hope this letter would put rest to all your baseless allegations.
Regards,

KSM NIRMAN - A Unit of
Olympia Techpark (Chennai) Pvt Ltd.

From: OGA OWA [mailto:ogaowa2016@gmail.com]
Sent: Friday, May 11, 2018 3:52 PM

To: ajitchordia@khivrajmotors.com; Sampath

Cc: cop@vsnl.net; ona.tncma@nic.in; joma.tncma@nic.in
Subject: Security Threat - Req..

To, 11/05/2018

The Managing Director

-

I

M/s. KSM Nirman Private Limited, : : v e

Olympia Group | Khivra) Tech Park (P) Ltd
Mezzanine Floor, Altius Towers, Phase Il , Olympia Technology Park
#1, SIDCO Industrial Estate,. Guindy . Chennai 600 032 .

Dear Sir,

Sub : Installation of CCTV Cameras - Reg. —
Ref : The Director General of Police, Tamil Nadu, Letter No. 25827/A&R(2)/2011, Dated 23.11.2011
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e would like to inform you that we came to now that you have installed 104 CCTV cameras inside Olympia Grande
premises out of which 28 cameras are not working since several months and became out of order, The details are

Eiven in the attachment(l).

There are 721 families residing inside premises with high security threat as the installed CCTV cameras are falling
down one by one non-operational without proper maintenance.

Tamilnadu government has made it mandatary to Install closed circuit Television (CCTV) eameras in all public places
d9Cross the state. You may note that 3000 public are residing and almost 300 vehicles from outside, 200 domestic
Personnel and 80 employees are gathering inside every day.

You have abruptly left the premises {Project) and abandoned from maintaining CCTV cameras since from July, 2017,

You have neither handed over the design, Process, systems, and documents, AMC etc and corpus fund and thus
Areventing us from doing maintenance work nor doing maintenance work by yourself, It is totally unacceptable and
"“aethlcal on the part of developer accountability.

Tamilnadu urban local bodies {installation of Closed Circuit Television units in public buildings) Rules, 2012 describes
Closed Circuit Television unit for every 300 sqmts of floor area and part thereof.

The installed 104 cameras are not enough and adequate to meet the entire geographical area of Olympia Grande and
it is observed that 29 cameras are out of order without any maintenance / AMC.

We have obtained a quote for Rs. 82,630/- from M/s. Feurmann Schweitzer Systemteck LLP to attend repair work to
bring back these cameras functional. Suggest you may sanction the quote amount to us or undertake the repair work
directly.

We require additional 9 cameras in order to cover all the common areas and we obtained quotation for Rs. 330260/
H'}Iy including installation cost. Attachment (2).

Please treat our request is genuine and mandatory. You have refused to transfer corpus fund to OGAOWA. You are
also not doing any maintenance work. All the residents feel pathetic and been cheated by you.

We hereby convey that you are responsible for any consequences arising out of crimes or security threats inside.

You are required to install additional 9 cameras and attend repair work of 28 cameras towards complying Tami!nadu
urban local bodies (installation of Closed Circuit Television units in public buildings) Rules, 2012 and customer
relationship.

You are also required to handover the design, systems, equipment, documents, AMC of 104 installed and 8 new
cameras with perfect working condition enable us to take forward. Failing which or any further delay we indemnify

;’uselves of consequences, darmages arising out of your failures of mandatory ubfigatl_ons. The absence of reguired
CCTV may provoke criminals to carry out illegal activities and may cause for untnwg'rd incidents,

Request to look into this seriously and urgently and confirm.

Regards,
Dr. H Narayanamurthi Chandrasekar § Balaji Pa Balaji S :
President : Chief Secretary Secretary i Secretary 2

Administration  Legal & Public Relation -
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KSM NIRMAN - A UNIT OF OLYMPIA TECHPARK (CHENNAI) PVT LTD ' 2-5

A Unit of Olympia Tech Park Chennai Pvt Ltd :
No.1 Sidco Industrial Estale £ b~
Guindy Chennal -
PAN NO : AABCOB102F
TANNO : CHEOD4734C
CIN: L45208TN2013PTC090266

OGAOWA(Grande Assoclation)

Ledger Account
For 1-Sep-2018
Page 1
_ Dale  Particulars Vch Type Vch No. Debit Credit
1-8-2018 To HFC Bk LeCHINGONNE kst 40 25,00,000.00
Ch.No.004201 d1.01.09.18 on Hafc
Bank
By Corpus Fund Journal 48 25,00,000.00

Baing part of corpus fund relumed
o Association. \ .




KSM NIRMAN i
124

A unit of =
OLYMPIA TECH PARK (CHENNAI) PRIVATE LIMITED

(CIN : U45208TN2013PTC090266)

BY RPAD & E-mail
LR No: DGAOWA/2018-19/0901 Dated: 29" Sep, 2018

To,

The President 7 Chief Secretary,

Olympia Grande Apartment Owners' Welfare Association (*Association’),
=328, G5T Road, Pallavaram,

Chennal 600043

Dear Sir,

Sub: “OLYMPIA GRANDE' - Handover of common area maintenance and
common amenities to Olympia Grande Apartment Owners’ Welfare Assaciation
(‘OGAOWA') bearing Registration number 569/16 - reg

Ref: Our earlier mails, communication and discussions on the subject since
April 2017

Greetings!

At the outsel we would like to place on record that, we as ‘developer’ of Grande, were always
willing to handover the ‘Corpus Fund' to the association subject to the Association acknowledging
the receipt of “Corpus® less our rightful dues on the maintenance arrears payable by the allottees
against their corpus fund,

As a matter of fact, the maintenance of common area and amenities including the collection of
monthly maintenance charges is within the control-of your Association since July 2017.

The formality to take over the ‘Corpus fund’ is not happening only because you are not coming
forward to execute necessary receipt for the same. Your recent request of transferring the

Qlerlsl—"

. #
-
' i ; "
¥ i —
.

e

Registered Office : No. 1, SIDCO Industrial Estate, Gulndy, Chennai - 600 032,
Phone : 044 - 4356 3773 /74 /75 Fax: 91 - 44 - 4356 3289 Email : sales@olympiagroup.in
PAN : AABCOB102F SERVICE TAX No. : AABCOS102FSD001 TIN No. : 33230907497



Aunitof _
\'» OLYMPIA TECH PARK (CHENNAI) PRIVATE LIMITED
(CIN : U45208TN2013PTC090266)

NES 4 KSM NIRMAN

“interest’ component of the ‘Corpus fund’ is not passible, we will be more than happy te handover
the corpus to the association both the ‘principle’ and ‘interest” subject to rightful deductians.

Herewith we have attached the contents of the formal letter for handing over, which has been
discussed in multiple meetings, for the sake cof brevity the mail correspondences dates are
25/07/17, 31/07/17, 02/08/17, 14/08/17, 12/09/17, 26/09/17 which may be referred to as well.

Ve request you to please come forward and execute the handover letter and take custody of the
‘corpus fund.

For KSm NIRMAH,'-A- unit of
Olympia Tech park (Chennai) Private Limited.
aledss

Authorised Slgfn}wy

Encl: Draft of Handover Letter
Statement of Corpus




LR No: OGAOWA/2018-19 Dated:

To.

The Pressdent / Chiel Secretary,

Olympia Grande Apartment Owners' Wellare Association (*Association’),
#3128, GST Road, Pallavaram,

Chennai 600043

Dear Sir,

Sub: ‘OLYMPIA GRANDE' - Handover of common area maintenance and
commaon amenities to Olympia Grande Apartment Owners’ Welfare Association
('OGAOWA®) bearing Registration number 569/16 - reg

Greetings!

we are glad that the above said Association has come forward to take over the maintenance of
Olympia Grande.Your representation to take over the maintepance of the common area and
amenities, as the recognised owners' welfare association of Glympia Grande apartment owners,
hes been commumicated to all customers and have received few objections towards the
handover.In line to the list of members published and as per copy provided to us formally,
wracknowledge OGAOWA as the association representing majonty owners of Grande and handover
the common area maintenance and common amenities to the Association with effect from 1st July

2017.

Pleate note the association shall be responsible for paymeént of the service cnarges for the
respective service providers from 1st July 20¥7. We have already intimated all service providers

about the handwu of maintenmce to the Association. Thereafter, the Association may at j,ls' =

discretion continue Lo engage present service providers by execution of fresh contracts or ‘
other consultants/service provider, The Association, as intimated shall collect the mml-hlm

g
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MAEnANCe charges from the apartment owners directly effective 015t July 2017 and take care

o the |‘\h\1ﬂll"ﬂ.\l\ff‘ o the COMMOon areas & “““_\“““n‘ and "lakl‘ :15?""."‘.' B "Il" ——
providers

AS dlready  discussed and apnraised, there are certan outstanding maintenance dues from
Gustamers to ws, which we shall procecd to recover Trom the individual customer following due s
process. The customers have been informed about the pending dues, the Association shall not

mierfere on out right to collect the maintenance dues from the respective customers. ?

A Part of the hand over process, we shall transfer the Corpus Fund collected from the owners Lo
the Association equivalent to the sum of total number of handed over property owners (Annexure
) 3nd the objected Owners (Annexure I and full amaount against flat received as on date as
mentioned abave in recognition that the association is a body with majority of the members. We
also effect name change process for all the deposits like TNEB/Commercials in the name of
0GADw

As you are aware, we have challensed the demand of Vacant Land Tax ("VLT"} by the local

authority vide W.P.No. 5790 to 5797 of 2016 anl procecdings are in progress as directed by the

Hon’ble High court, Madras. We have also provided necessary bank guarantee as ordered by the t\
court. We assure that the Association or the owners shall not be put to any liability on account of b

VLT demand, VLT demand is absolutely our responsibility and indemnify individual owners from

the hability of VLT vide this letter. We assure and indemnify individual owners from the liability of >

Vacant Land Tax, if any as determined by Government, It would be Olympia‘s responsibility to

complele property tax assessment, drinking water connection, drainage provision as well as

regular garbage removal. :

/e also confirm thal the work to be executed agreed in the biparty meeting on 17\ Sept 2018will
be completed as per Annexure Il enclosed.-

'

We will continue to be liable for any violaion of the approved plan/licence/completion
certificate and that will be attended and corrected at our cost and necessary remedial actions. v B,
. . -~ 1: '-. l.' &, -
5o o - %
Alzo please note that all your members shall acknowledge and adhere to the terms agreed under
the Construction Contract executed and entitled to use the common areas & amenltlus‘leW"




with all co-occupants accardingly. Few significant covenants are extracted in Annexure 8 for
casier reference. Please ensure that the Bye:Laws of the association is in line with terms of the
agreement executed by the atlottees and the allottees shall abide by guided by the Bye-laws,
rules and norms formulated by the Association for the purpose of use, operation and maintenance
of common area and amenities.

_.' We extend our sincere thanks to the Association for extending the kind support and cooperation in
the process of handover. We shall continue to render our support to the Association as and when

required,

We herewith enclose a list af documents which will be handed over to you as part of the handover
process.

For KSM NIRMAN, A unit of
Olympia Tech park (Chennai) Private Limited.

S. SAMPATH KUMAR
‘ Authorised Signatory ' d

Lil

Encl; Annexures
1. Corpus List - Annexure |
2. Corpus List - Annexure o
3. Annexure Il
4. List of Building Documents
5. List of System Documents.
6. List of Assets as of 30/06/17
7. List of AMCs as of 30/06/17
8. Extract of significant covenants executed by Allottee in utilising common

Takeover by:
For Olympia Grande Apartment Owners Welfare Association

P Ramanathan S Chandrasekar
Vice President Secretary




R S Sakthivel M Tholcopian

Treasurer Joint Secretary.

Witness : 4
& 2.




Annexures | o VI

(To be enclosed at the time of handover)




or any part thereof any noisy, offensive or dangerous trade or pursuit which may be or
become in any way a nuisance, ahnoyance or danger to the First Party or the other
apartments owners or occupiers or the neighbors or which may tend to depreciate the
value of the said apartments or any part thereof;

3)  The Allottee shall give to the other apartments, necessary vertical, horizontal and lateral
support for their apartments, and reciprocate and recognize the rights of the other
owners as are enumerated in Schedule -F above;

4] The Allottee will use all sewers, drains and water lines now in or upon or hereafter to be
erecled and mnstalled \ in commbon with the other apartments owners and to permit free
passage of water, sanitary, electrical lines, through and along the same or any of them
and 1o share with the other apartments owners, the cost of repairing and maintaining all
such sewers, drains and water lines as also the cost of maintaining and repairing all
common amenities such as common roads, staircases etc. and to use the same as
aforesaid and/or in accordance with the Ri:ies, Regulations, Bye-laws and terms of the
association fermed of which the Allottee is the member ;

5) The Allottee shall duly and punctually pay the proportionate share of Municipal Taxes,
rates and cesses, insurance charges, cost of maintenance and management -'qf wl
Development and charges for maintenance’ of services like water, sanitation, electric
etc., salaries of the employees of the Association of Owners which would be formed

maintenance of all the common amenities and facilities of the Development
Schedule A Property as may be determined by the Managing Committee of
Association from time to time. The liability for such share shall commence from:
of intimation of the Apartment being ready for possession, irrespective of
Allottee has taken possession of the Apartment or not ;

in place other than that demarcated and allotted by the Develo
e facade of the complex;
=
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8)
>

9)

10)
E

1)

The Allottee agrees that the Allottee shall pay regularly without default the maintenance

charges, which are fixed by the Developer and thereafter by the Association of Owners. In
the event of any default in payment by the Allottee, the service provider will be entitled

to withdraw all or any of such services including water supply etc., The Allottee is liable

to pay service tax/other taxes, if any, levied by the State ur the Central Government on

such charges as may be applicable. The Allottee shall also contribute to the sinking fund
for any Capital expenditure as replacement of the generator, transformer or painting of
common areas etc., payable quarterly in advance as may be determined by the Developer

and thereafter the Associations which are formed.

The income from the Corpus Fund will be used for the capital nature of expenditure only.
The scope of the maintenance shall be as decided by the Developer and thereafter by the
association of owners that are formed taking into consideration several amenities and
facilities and also the common areas etc. of the Schedule A Property common areas and

LT
facilities like, security, water supply, and standby power supply etc; =i i .

ooyl e

The Allottee shall also be liable to pay all the maintenance charges for the works that WAL Ay,
oy pmium mils 1

may be undertaken in the common areas of the Schedule A Property, which are available

for the use by the apartment’s owners and shall be paid regularly without any default. .;w
The Allottee has been fully informed that in the event of such default, the facilities and
amenities provided in the Schedule A Property and any additional area that may b |
amalgamated would suffer drastically by cutting the facilities and amenities and
would affect the Development of the Schedule A Property and amalgamated e
area if any. The Developer shall have the right to discontinue the maintenance
case of default by the Allottee or other apartment's owners and claim the amounts. |

e |
-‘ ‘. ; Y

The Allottee or anyone claiming through them shall not in any manner object 1¢
the said common areas by other owners and uccuplers of the other e




pm and thereafter from 4 pm to 6 pm on all working days and there will be no work

allowed during any public holidays and Sundays based on the rule, regulation and
guideline of the Develaper in this regard.

1) The Allottee shall ensure that no rubbish/refuse shall be thrown out of the Apartment ;
into the common areas and passages; K
12} The Allottee shall keep the walls, drains, pipes and other fittings in good and habitable i l

condition and in particular 5o as to support and protect the parts of the Development, and il

to carry out any internal works or repairs as may be required by the Managing Committee
ef the association;

13)  The Allottee has agreed not to make any structural change or changes that lead to
structural instability including breakage and hacking of walls in view of the Development
beinz constructed using aluminum form wark and reinforced concrete walls. If the i
Allottes commits any breach thereby causing any damage to the Development or any part
thereof the Allottee will be liable to indemnify towards the loss and damages cauvsed to
the other owners of the Development who have suffered due to such breach by the 2

. Allottee. : E

14)  The Allottee shall not make any additions or alterations or cause damage to any por
of the Apartment and not to change the locztion of the toilets, kitchens or plumbing lir
outside colour scheme, outside elevation /facade/decor of The Development. T
Allotiee at no point of time shall _em:!osé:lih:-any manner any of the balconies of
Living Room/Kitchen with Glass or Grill or otherwise. The air-condition
mly be sph! system the compressor shall be placed only at the arcas de:
. Window type air conditioners are pmhlbltcd

»

"mjl not m:truntmy kind of structure fpermanem o) orary) ir
1 land 1o the npmmm:t_ " “of the temate sttt
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chicles in any pan of the Schedule A Propenty, ¢
alloted and carmarked for the Allottee

16} The Allouee shall no park any v

acept
in it apartments,

pment and after obtaining possession of their respective

apartments, the owners may by mutual agreement, set apart or demarcate any pan of the

' Summaon area in the Development as o parking lot for 13j

in the Parking arca specilically
After completion of the Develoy

eycles and Two Wheelers:
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From: Agi A. Thomas [mailto:swatkat37@yahoo.com 0 _ 'g

Sent: Tuesday, October 30, 2018 11:26 AM

To: Vishnu - Olympia <vishnu@olympiagroup.in>

Cc: 'Sampath' <gm-marketing@alympiagroup.in>; Narayanamurti Hariharan
<dr.hnm1963@gmail.com>

Subject: Re: STP taking over

Dear vishnu,

As shared earlier, STP is shifted to rresident sir scope till formal
handover per norms. Kindly support closure of discussion with him. Thanks!

Rgds,
Agl A. Thomas
Chennai, India.

On Monday, 29 October, 2018, 4:54:07 PM IST, Vishnu - Olympia <vishnu@olympiagroup.in> wrote:

Dear Agi Thomas,
Gentle reminder to take over the STP
Warm Regards,

S.Vishnukuumar

[ respes

| ~E————————

+91-44-43563773/74/75

-—,% Please do not prnt this email unless it is absolutely necessary. Spread environmental awantness:
Dascluimer =

Information contained and transmitted by this e-mail is confidential, proprictary, and legally prvileged data of sender's organisation that is intended
for use only by the addressee. If you are not the intended recipient, vou are notified that any dissemination, distribution, or copying of this e-mail is
sincily prohibited and you are requested 1o delete this e-mail immediately and notify the onginator

From: Vishnu - Olympia [mailto:vishnu@olympiagroup.in]
Sent: Wednesday, October 3, 2018 1:53 PM

To: 'Agi A. Thomas' <swatkat37(@yahoo.com= *

Ce: Narayanamurti Hariharan' <dr.hnm1963@gmail.com>; 'Chandrasekar Sitaraman' ' .
MMT 'Balaji S.' <balajics. manl:_.@gmatl com=; 'Sampath G.M markﬂlng <gm- 2
marketine@olympiagroup.in>; 'Nesaraj' <nesaraj(@olympiagroup.in>; '0GA OWA' :

<opaowa20]6@gmail. com>; 'sakthivel swaminathan39@gmail.com'
'Mﬂmmm} 'Sathya Narayanan Sanjeevan' "._&E@MW

Subject: RE: STP taking over
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With reference to the trail mail we would like to ¢larify/inform the following points

1. As a developer were always willing to handover the *Corpus Fund® to the associntion subject 1o
the Association acknowledging the receipt of *Corpus' less our rightful dues on the maintenance
arrears payable by the allotices against their corpus fund.

2. The formality to take over the ‘Corpus fund" is not happening only because you are not coming
forward 1o execute necessary receipt for the same.

3. we will be more than happy to handover the corpus(‘principle’ and ‘interest’ subject to rightful
deductions) and required details (if any)to the association.

4. Request you to revert back when the it will be taken over by association (but not later than
07.10.18)and we can’t keep on waiting, ?

- _ The maintenance of common area and amenities including the collection of monthly

maintenance charges is within the control of your Association since July 2017 and we can’t keep on
maintaining the STP in Isolation and it is in your scope.

6. Asinformed earlier the STP was taken over in July 2017 itself and only on the Good will basis
we revamped/recommissioned the STP afier it got flooded during the Jast December rains. The
reasons for flooding was already discussed in detail earlier.

Hence request to please come forward and execute the handover letter and take custody of the ‘corpu:
fund other relevant things” on or before 7th October 201 8, beyond which we can’t maintain the STP

Kindly revert back .

NOTE: Refer the attached mail mmmunicalio;.i.
Warm Regards,

S.Vishnukuumar '

]tJ hf .'ﬂght

+91-44-43563773/74/75

ﬁ Piezse do ot prim ts email -u'uumw necessary. Spread environmental swareness

"
-

Arsformasson contained and tansmitied by this ¢-mailis confidential, p M,'*. fingm vomalicl > )
mynmuﬂmwwhwmkﬂﬁ fied that any dissemination. distribution. of
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Ce: 'Sampath G.M marketmg <gm-marketing@alympisgroup.in=; "Nesaraj' Tt =
<nesaraj@olympiagroup.in=; OGA OWA <ogaowa2016@gmail.com=;
sakthivel swaminathan39@gmail.com; Sathya Narayanan Sanjecvan <ussathya@gmaik.com>: ECM

<ecm_ogaowa(@googlegroups.com=
Subject: Re: STP taking over

Dear Vishnu,

Alligned to the related discussions and mutual terms for pending works(including below stated STPs) agreed

between Olympia leadership and President sir, pls support to ensure Asset continuity till the Handover of STPs

and all campus assets along with Corpus fund and accrued interest with/to President sir is executed. Retraction

of support in the same will restrict us to seek external remedial measures. Readiness for assets handover and

related details can be shared to President sir through the Leadership discussion forums asap pls. Look for your
.‘ continued support pls. Thanks!

Reds,

Agi.

SE-DGAOWA

Sent from Yahoo Mail on Android

On Mon, Oct 1, 2018 at 4:20 PM, Agi A. Thomas

<swatkat3 7@vahoo.com> wrote:
1 ++ addme OGAOW A members for their consideration and info ki

o ‘L.—‘F" ‘."hl‘z ‘rf‘l
= = z g g, ST L
dgm) 2 W i) end
AgiA.Thums u.#[h.j,_l- g =F
ol ¥ et

SE - OGAOWA )

On Monday, October 1, 2018, 2:00:43 PM GMT+5:30, Vishnu - Olympia <vi

Dear Agi Thomas,

-’ The STP is recommissioned/revamped and it is ready, from the Month of Jan 2018 it
Mywmwwmﬂmmwmnowm;mmmmmsw  d: i
- issues and till date not even smglédnyﬂ:c operator is being deployed by you. _ S

hﬁewwlllwmopcmmsmaﬂthmdaysmdlf
no choice but to pull out all our team from there and we can
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+91-44-43563773/74/75

Bﬁ Mease do not print this email unless i1 is abaolutely necessory. Sprend environmental awareness
Disclaimer

Information contained andl transmitted by this e mal is confidentinl, proprictary, and legally privileged data of sender's of ganmsaion that is imended
fot use anly by the addressee 1fyou are nos the intended recipient, you ate notified that any dissemination, distribution, or copying of this e-mail s
Stnctly prohibured and you are requested 1o delete this email immediately and notify (e oniginator

A

Warm Regards,
S. Sampath Kumar | 91 98412 70052 k-4
President — Marketing & Sales

—

L& R

MV

% Plzase do not pnnt this email unless 1t is absolulely necessary. Spread environmental awareness
Dresclamer

Information contained and transmined by this e-mail 1s confidential, proprietary, and legally privileged data of sender's organisation that is intended
fior wee only by the sddresses 17 vou are not the intended recipient, you are notified that any dissemination, distrbution, or copying of this e-mail 1<
strictly probubacd snd you are requested 10 delete this e-mail immediately and notfy the originator ‘_

Sent: Saturday, September 29, 2018 4:57PM - » 2
To: OGA OWA (ogaowa2016@email.com)
Ce: 'drhinm1963@gmail.com’; Balaji S (balajics mails@email.com); ajbalaji@olympiatechpark com “ -

Subject: Olympia Grande Corpus Handover =

‘Warm Regards,
S. Sampath Kumar | +91 98412 70952
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Dusclmmer

formal pramsmitted by this e-mail s confidential, proprietary, and legally privileged data of sender's organsation tha s intended
:;. use T; mm IFyon ||-|t=lnf n::tl' mm“:mpiur:m:;?m Ahnt any dissemination, distribution, or copying of this e-mail 15
stnctly :r'ohmdml you are requested to delete this comail immediately and notify the onginatot
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Sampath Kumar <gm-mmketing@olyrrmiagmup-im

From:

Sent: Wednesday, October 03, 2018 12:53 PM

To: vishnu@olympiagroup:in

Subject: FW: Olympia Grande Corpus Handover
Attachments: Handover,pdf; Maint 2,5 Corp (Main) -3 1.08.2018.xlsx
Warm Regards,

S Sampath Kumar | +91 98412 70952
sident — Marketing & Sales

Bl e i A

ﬁ Please do not print this email unless it 15 absolutely necessary. Spread environmental awareness.
Disclaimer:

Information contained and transmitted by this e-mail is confidential, proprietary, and legally privileged
use only by the addresses. Hyou are not the intended recipient, you are notified that any dissemination,
prohibited and you are reguested to delete this e-mail immediately and notify the originator.

data of sender's organisation that is intended for
distribution, or copying of this e-mail is strictly

From: Sampath Kumar [mailto:gm-marketing@olympiagroup.in]

Sgesinmrday, September 29, 2018 4:57 PM
T OWA (ogaowa2016@gmail.com)
Cc: 'dr.hnm1963@gmail.com’; Balaji S (balajics.mails@gmail.com); ajbalaji@olympiatechpark.com

Subject: Olympia Grande Corpus Handover

Warm Regards,

S. Sampath Kumar | +91 98412 70852
President — Marketing & Sales i

Information and trammitted by this e-mail s confidential, proprietary, and legally privilege

ion contained
by the addressee. If you are not the intended recipient, you are notified that any diss
ed and you are requested to delete this e-mail immediately and notify the originator.
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To
The Chairman
All SPCBs/PCCs

SUB: DIRECTIONS UNDER SECTION 18(1)(b) OF THE WATER (PREVENTION &
CONTROL OF POLLUTION) ACT, 1974 and THE AIR (PREVENTION &
CONTROL OF POLLUTION) ACT, 1981 REGARDING STREAMLINING OF

CONSENT MECHANISM,

WHEREAS, under Section 17 of the Water (Prevention & Control of
Pollution) Act, 1974, and under Section 17 of the Alr (Prevention & Control of
Pollution) Act, 1981, one of the functions of State Pollution Control Boards
(SPCBs)/Pollution Control Committees (PCCs) is to plan a comprehensive
programme for the prevention, control or abatement of pollution of streams,
wells and air pollution in the States/ Union Territory and to secure the execution

thereof;

WHEREAS, under Section 16 of the Water (Prevention and Control of
Pollution) Act, 1974 and under Section 16 of the Air (Prevention & Control of
Pollution) Act, 1981, one of the functions of the Central Pollution Control Board
(CPCB), constituted under Water (Prevention and Control of Pollution) Act, 1974
is to coordinate activities of the State Pollution Control Boards and Pollution
Control Committees and to provide technical assistance and guidance to SPEBs—/—

PCCs;

WHEREAS, as per the Section 25 of Water Act, 1974, no person shall,
without the previous consent of the State Board, establish or take any steps to
establish any industry, operation or process, or any treatment and disposal
system or any extension or addition thereto, which is likely to discharge sewage
or trade effluent into a stream or well or sewer or on land (such discharge being
hereafter in this section referred to as discharge of sewage). Further as per
Section 26, where immediately before the commencement of this Act any person
was discharging any sewage or trade effluent Into a stream or well or sewer or -
on land, the provisions of section 25 shall, so far as may be, apply in relation to
such person as they apply in relation to the person referred to in that section
subject to the modification that the application for consent to be made under -
sub-section (2) of that section shall be made on or before such date as may be
zpm:ﬂ::d by the State Government by notification in this behalf in the Official
WHEREAS, 25 per the Section 21 of Alr Act, 1981, no person shall |
previous consent of the State Board, e RV
an air pollution control area; » @8tablihagy pperate any. i

WHEREAS, SPCBs/PCCs are responsib
form and consent fees, It is observe
Consent to Establish (CTE) followed b

|

[ - .
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WHEREAS, industries falling under 'Category A' and ‘Category B' of the
Schedule of EIA Notification, 2006, are required to take Environmental Clearance
from MoEF&CC or State Level Environment Impact Assessment Authority;

WHEREAS, obtaining Consent to Establish (CTE) s not a pre-requisite for
obtaining EC from State Level or Central Level EIA Authority, under EIA
Notification, 2006;

WHEREAS, there may not be value addition in CTE after obtaining EC as
~most of the conditions laid down in EC and CTE are similar in nature,

= WHEREAS, CPCB vide letter dated 02.02.2017 issued an advisory to all the
5-‘-BS-’P_CC5 to follow the modified mechanism for granting consent to various
categories of industries which is given below:

“All the projects requiring Environmental Clearance may be exempted
from obtaining the Consent to Establish (CTE). Such projects may be
directly granted Consent to Operate subject to EC and installation of
pollution control devices"”;

WHEREAS, CPCB re-categorised the industrial sectors into Red, Orange,
Green and White Category, based on the pollution index and issued directions
u/s 18(1)(b) of the Water and Air Acts to all the SPCBs/PCCs on 07.03.2016 for
its adoption. Based on the pollution index, 63 industrial sectors are covered
under green category and 36 industrial sectors are covered under newly
introduced white category. Further, CPCB in its direction mentioned that
addition of any new or left-over findustrial sectors and their categorisation,
which is not listed in the revised list of red, orange, green and white industrial
sectors, shall be done at the level of concerned sPCB/PCC following the criteria

and guidelines laid down by CPCB;

WHEREAS, Ministry of Environment, Forest and Climate Change,
Government of India notifies standards for emission or effluent from various
categories of Industries under the Environment Protection Act, 1986;

WHEREAS, State Pollution Control Boards and Pollution Control Committees
in States and Union Territories respectively are required to e€nsure the

~ compliance of these standards;

WHEREAS, it has ‘been observed that SPCBs/PCCs have different mechanism
for selection of industries for compliance verification of environmental norms;

WHEREAS, the issue of exemption of CTE for those projects, which require
EC, again came up for discussion during 8'" SPCBs/PCCs Review Meeting, held on
25.10.2018 through video conferencing, and while there was @ general consensus
that such an approach could be adopted, SPCBs/PCCs also rajsed the issue that
they should be involved in the environmental clearance granting process;

WHEREAS, It was agreed that SPCBs/PCCs shall categorize the new/left
over industrial sectors.under green and white category and issue the expanded

2
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list of green and white categories of industries, which are being operated in
their State/UT. It was also discussed that environmental surveillance ol
industries should be on random basis, and SPCBs/PCCs shall evolve mechanism

for that;

NOW THEREFORE, in view of the above and exercising the powers
conferred to Central Pollution Control Board under Section 18(1)(b) of the Water
(Prevention & Control of Pollution) Act, 1974, and 18(1)(b) of the Air (Prevention
& Control of Pollution) Act, 1981, following directions are issued for regulation
of industries including MSMEs;

At a) For industries requiring EC, issuing of consent by SPCBs/PCCs shall be one-

step process and EC will be deemed as CTE in such cases. SPCBs/PCCs shall
be involved in the process of granting of EC.

een and white categories of

b) SPCBs/PCCs shall issue the expanded list of gr
ial sectors, which are being

industries incorporating new/left over industr
operated in their State/UT within a month.

c) Inspections for compliance verification of environmental standards by
SPCBs/PCCs shall be random and based on risk assessment. SPCBs/PCCs
shall develop mechanism for random selection of industries for inspection

purpose including self-certification.

t"j The SPCBs/PCCs shall acknowledge the receipt of the directions and submit the
action taken report (ATR) in compliance of these directions to CPCB within one

month from receipt of directions.

v‘"';l W
(5. P. Singh Parihar)
Chairman

Copy to: @‘
&
o

1.  The Joint Secretary (CP Division)
Ministry of Environment, Forests & Climate Change
Indira Paryavaran Bhawan
> 3rd Floor, Prithivi, Aliganj, Jor Bagh Road
New Delhi -110 003

i 2. All Regional Directorates, CPCB

v~ 3. DH, IT Division, CPCB (with a request to upload the

copy of Directions on CPCB website)

i

— -0

(Prash Gargawa)

*
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Santhome Enviro services

NABL (ISO / IEC 17025:2005) Accredited &
(A CONSTITUENT BOARD OF QUALITY COUNCIL OF INDIA)

O .

W -
L o

7 ABL

ISO 9001:2015 Certified Laboratory i
L472. East Avenue Road, ( Near SB1)Korattur, Chennai-600 080 2
Ph : 044 - 26871331 / Mob: 9791530069 |E
Emall ID: santhomeenviro@gamail.com | Website : www.santhomeenvirolab.in | E—
- ___* S—
: | o _— S TEST REPORT
s Ref No . SASANNSADS Report No. s 123109
mer Name:-Ms Clar Aqua Engineenng Services pvt Ltd., Report Date 121.0019
ss : No. 13, 2™ Main Road, Page: 1 of 1
New Colony, Chrompet
Chennai-6500 D2 .
& Descrpbon : Sewage Water Received On :18.09.18
eDwn By'Date  : Customer 15.05.19 Ny
nec's Rederence : Letter Dated on 18.09.19 Commenced On  : 18.08.18
& Mark : STP Treated Water —A9 Plant Compleled On :21.09.18
e Location = Otymoia Grande , Pallavaram
| Tolerance limits for Treated TEST METHOD
PARAMETERS UNITS RESULTS Outlet as per TNPCE
pH value =t 25°C = 7.30 55t09.0 APHA 23 Edn 2017
4500 H'B
l Iiﬁmuhd Solids mg.!} 18.0 30 1S:3025: P.17:1884.R 2012
|
TFocs Dissoived Soids mal 1310 2100 1S 2025.P.16:1984 R 2012
: CoD ma/l 96.0 250 APHA 23°Edn 22017
52208
BOD at Z7 Cior 3 days mgi 11.0 20 1S: 3025 P. 44 1993 R. 2009
Chiondes a= Cl mgfl 310 1000 APHA,. 23" Edn 2017
4500 CrB
Suiphates as SO» 720 1000 APHA 23 Edn :2017
) k. it 4500 SO"E
W& Geease mg/l <1.0 10 IS 3025 P.39 1891 R.2009
End of Reporl
n The zbove submitied waler sam meets the TNPCE Standards
e T A
' M_Maria Frank Omer - Q

WOTE: 1 T2 esuls shown In this lost repor reloe only 10 the items tested.
2. Ths bt repon shall not be reproduce anywhere except in full and in same format without the
Appronal of the leboraloy
% Uniess informed by the customer the lest kems will not be retained for more than 10 days from
The datte of Bsue of test repon (exoeptions! for Microblology and wastewater for which retaining time 7 days.)



i\6C Santhome Enviro services
/i NABL (ISO / IEC 17)025:2005) Accredited &
AERE (A CONSTITUENT BOARD OF QUALITY COUNGIL OF INDIA)

ISO 9001:2015 Qertified Laboratory
L4/2, East Avenue Road, ( Ndar SBl)Korattur, Chennai-600 080

Cert No.TC-T144
Ph: 044 - 26871331 / Mob: 9791530069 I
T

Email ID: santhomeenviro@amail.cpm | Website : www.santhomeenvirolab.in

TEST REPORT ]
Ref No - SASMWHa509 | Report No. . 124/09
1er Name:Mis. Clar Aqua Engineering Services pvt Ltd., Report Dale :21.08.19
s : No.13, 2™ Main Road, Page: 1 of 1
New Colony, Chrompet,
Chennai-500 044
Descnption : Sewage Water Received On :18.09.18
Drawn By/ Date : Customer /18.09.10 Cor On :18.09.19
er's Reference : Letter Dated on 18.09.10 fimenced On) = 18.00.
Mark : STP Treated Water—F1 Plant Compleled On :21.00.19
Location : Olympia Grande , Pallavaram :
Tolerance limits for Treated TEST METHOD
PARAMETERS UNITS RESULTS Outiet as per TNPCE
pH valus at 25°C - 7.81 551t09.0 APHA 23" Edn 2017
4500 H'B
Total Suspend=d Solids mg/l 17.0 30 15:3025: P.17:1984:R.2012 3
Total Dissolved Sobds mgf 1300 2100 1S 3025:P.16:1984:R 2012
COoD mall 118 250 APHA 23"Edn 2017
5220B
80D at 27°C for 3 days ma/l 17.0 \ 20 Is:ma«'imn.znug
Chionides as CJ ma/l 305 \ 1000 APHA 23"Edn 2017
] 4500 CI'B §
Sulphates as SO, mg/l 69.0 \ 1000 APHA 23"Edn 2017
4500 SO E €
Jil & Greass mgll <1.0 \ 10 IS 3025 P.39 1991 R2009 :
End of Report |
inion: The above submitted water sample meets the TNPCEB rds.
'i-_t:'
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OLYMPIA TECH PARK (CHENNAI) PRIVATE LIMITED
Piot No. 1, SIDCO Industrial Estate, Guindy, Chennal - 800 032,
Phone : 4356 3773/ 4345 9600 Fax : 91-44-4356 3260
CIN : U45208TN2013PTC090266

Date:04™ Oct'1 2

Te,
The King Institute,

. Guindy, Chennoi-600032

Dear Sir,

Sub: UF Woter Test Repor reg.,

We are submitting the Olympio Grande Project —Pallovaram STP Water sample of
145K1D S5TP UF Treoied water ond 31 5KLD STP UF Treated water, Kindly onalysis the water ond
-4 submit the report whether the UF water is used for Toilet Flushing purpose, clso confirm to the UF
Tregied woter meets the TNPLCB Morms.

Kindly send us the report of the earlies!.

Thankng you
For Olympic Techpark (Chennai) Pvt Lid.,

o

’MW

‘1.&




CHIEF WATER ANALYSIS LABORATORY, KING INSTITUTE CAMPUS,
GUINDY, CHENNAI-32
E !: l‘ I‘ )

] SIS

b)

From

The Olympia Tech.Park (Chennai) Private Limited,
Plot No.1 SIDCO Industrial Estate,

Guindy, Chennai - 600 032.

Date of Collection I 10.10.2019

Date of Receipt : 10.10.2019

Collected by . : Mr. P.Kumar (CAESPL SITE ENGINEER)
Saraple Particulars - 1. STP Outlet at 165 KLD

2. STP Outlet at 315 KLD
at 328, Abdul kalam Nagar, Perivar Nagar,
Pallavaram, Chennai — 43,

’ : Results
' STP outlet at Olympia Grade 328
SL Parameters Abdul Kalam Nagar, Periyar Nagar, |
No. Pallavaram, Chennai — 43. '
(1)165 KLD (2)315KLD
Lab. No. S.24 Lab No.S.25
01 | Colour and appearance Slightly whitish | Slightly whitish
and Turbid and Turbid
02 | Total Suspended Solids mg/l. 10 10
03 | Total Dissolved Solids mg/l. 1320 1990
04 | P* Value 7.3 1.2
05 | Oxygen 3 minutes mg/l.
consmed from 4 Hours mg/l e See Note » See Note
N/80- KMnO4
06. m;: g;cygnn wm g/l * SeeNote e Sce Note
07 | Chemical Oxygendemand  mg/l. 113 97
08 | Chlorides as Cl. mg/l. 184 256
09 | Oil & Grease mg/l. Nil Nil

Note : * BOD test no significance due 1o high residual chlorine content of 25.7mg/l
. H)Dtun no significance dualnh;gh residual chlorine content of 34.6mg/l

w\/t:."t""’

Copy to:File & Lnb. CHIFP-QJATER ANALYST ile,

%ﬁx‘l
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Nesaraj g gy - ‘

From: Vishnu - Olympia <vishnu@olympiagroup.in>

Sent: Wednesday, October 16, 2019 9:57 AM

To: ‘Nesaraj’; "A Dhanyakumar'

Cc: ‘sampath’; '‘Narayanamurti Hariharan'; ‘chandrasekar sitaraman’; ‘sakthivel

swaminathan'; ‘Agi A, Thomas'; 'Balaji 5. ‘anbalagan k'; sundarmss@gmail.com;
ajbalaji@olympiatechpark.com; 'OGA OWA'
Subject: RE: Present Status - STP plant

Kind Attn: Mr. Dhanyakumar,

This is the reason we informed you several times to start using the STP treated water and also to operate the STP by
W~ Wsurself.

We have provided the third party NABL accredited lab reports also.

This situation is purely because of inability of OGAOWA to operate and reuse the treated water.

Further as informed in the trail mail by Mr. Nesaraj , restrict the inflow to STP for 3- 4 days till municipal sewer line

blockage issue is fully sorted out,

Note: As per our earlier mail, we may soon stop extending our Good will support in Maintaining the STP and request
you get your operation team for maintaining the STP immediately.

Warm Regards,

S.Vishnukuumar

491-44-43563773/74/75

éj Please do not print this email unless it is absolutely necessary. Spread envirmamenial awarencss.

Disclaimer: y

Irdormation contained and transmitted by this e-mail is confidentia!, proprieiary, and legally privileged data of sender’s organisation that Is intended for
wse omly by the addressee. If you are not the intended reciplent, you are notified that any dissemination, distribution, or copying ol this e-mail = strictly
prohibited and you are requested Lo delete this e-mail immecdiaiely and nolily the originator.

e = —— — e e e e e e v -

From: Nesaraj [mai!m:nesara}@nlympiagmup.in}
Sent: Tuesday, October 15, 2019 10:51 PM
To: A Dhanyakumar <Dhanyakumar@vestianglobal.com>
- *sampath’ <sampath@olympiagroup.in>; vishnu@olympiagroup.in; 'Narayanamurti Hariharan'
: r.hnm1963@gmail.com>; ‘chandrasekar sitaraman' <sekarbpcl@gmail.com>; 'sakthivel swaminathan'
<Sakthivelswaminathan@gmail.com>; 'Agi A. Thomas' <swatkat37 @yahoo.com>; 'Balaji 5."
<balajics.mails@gmail.com>; ‘anbalagan k' <anbu200820@gmail.com>; sundarmss@gmail.com;

ajbalaji@olympiatechpark.com
"f"' subject: RE: Present Status - STP plant

Dear Dhanyakumar,

The present stotus of the STP Plants because of you all are knowing extemal municipal sewer line blockage.
Please refer ottached our earlier moil on Saturday. We are forced to stop the both STP Plants from12th
Oct*19 Morning. If you're informing to Municipality on the samé ddy to clear the external municipal sewer .
line blockage, we should avoid this condition. - s .

- -



L

lso, we are not able to take the water through |
‘ restore the plant since the Inflow of water more than the Out Flow.

orry's during night last two days. As on we are not able to

Request you control the inflow water to both STP to restore the plont.

Regards,

Mesara] A

+91 98416 73053

Disclaimer: and legelly privileged data of sender's erganisation that is

Information contoined and tramsmitted by this e-mail is confidenticl, propriefary, . ; 2 s organ
imtended for vse only by the addressee, if you are not the intended reciplent, you ore notified that any dissemination, distribution, or copying of

this e-mail is strictly prohibited and you ore requested fo delete this e-moil immediately and notify the eriginator.

From: A Dhanyakumar Emailtn:Dhangakumar@vesttanglnbal,cnm|

Sent: Tuesday, October 15, 2019 5:34 PM

To: Nesaraj <nesaraj@olympiagroup.in>

Cc: sampath <sampath@olympiagroup.in>; vishnu@olvmpiagroup.in; Narayanamurti Hariharan ~
<dr.hnm1963@gmail.com>; chandrasekar sitaraman <sekarbpcl@gmail.com>; sakthivel swaminathan
<Sakthivelswaminathan@pmail.com>; Agi A. Thomas <swatkat37 @yahoo.com>; Balaji S.

<balajics. mails@gmail.com>; anbalagan k <anbu200820@gmail.com>; sundarmss@gmail.com

Subject: Present Status - STP plant

Dear Nesaraj,
PFA of present status of STP plant.
For your kind info.

Best Regards,
A.Dhanyakumar
Facility Manager - Integrated Facility Management Services . 4 *

Vestian Global Workplace Services Pvt Lid

15t Floor, West Wing, DuParc Trinity. #17. MG Road, Bangalore - 560 001, India
P: 391 80 4062 0100 | F: +91 804062 0101 | M: +979091785

dhanvakumar @vestianglobal.com | www.vestian.com

An1SO 9001, 1SO 14001, ISO 37001 & OHSAS 18001 Certified Company

This message (and any assoclated files) is intended only for the use of the indlvidual or entity to which it & addressed and may conteln Information
that is confidential, subject to copyright or constitutes & trade secret. If you are not the intended recipient you are hereby notified that any
dissemination, copying or distribution of this message, or files associated with this message, s strictly prohibited. If you have received this.
message In error, please notify us immediately by replying to the message and deleting It from your computer. ot : =4
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Nesaraj

E———

From: Nesaraj <nesaraj@olympiagroup.in>

Sent: Saturday, October 12, 2019 11:16 PM

To: 'OGA OWA'; 'Narayanamurti Hariharan’; ‘THOLCOPPIAN MURUGESAN'; ‘Agi A.
Thomas!; 'chandrasekar sitaraman’; 'sakthivel swaminathan'

'Nesaraj’; 'sampath’; ‘ajbalaji@clympiatechpark.com'; vishnu@olympiagroup.in

€c:

Subject: External Municipal Sewer Line Blockage -Grande Pallavaram
Importance: High

Dear All,

hjis is to inform that the external municipal sewer line blockage due to this issue we are not able to pump out
the treated water in the municipal sewer and the same inform to Operations team to complain about the issue

to Pallavaram Municipality. But this issue yet to resolve.

If this situation continues, we can't continue to operate the STP plant and the pump room got flooded. If
flooding of the pump room, we are not responsible and we will be forced to extend the goodwill support

extended.

Regards,
Nesaraj A
+91 98416 73053

Diselaimer: :
Information contained and tronsmitted by this e-mail is confidentiol, proprietary, ond legally privileged doto of sender’s organisation thot ks
intended for use only by the addressee. If you are not the intended recipient, you ate nofified that ony dissemination, dlﬂrlbullon or copying of

this e-mail is strictly prohibited and you are requested to delete this e-mall immediotely ond notify the originator,

>




CHIEF WATER ANALY SIS LABORATORY, KING INSTITUTE CAMPUS,
GUINDY, CHENNAI-32

FROM TO

Tmt.I Nuri, M.A, M.Sc., Y\ The Olympia Tech Park(Chennai)
CHIEF WATER ANALYST i/c., Private Limited,

Chief Water Analysis Laboratory, Plot No.1, SIDCO Industrial Estate,
King Institute Campus, Guindy, Guindy,

Chennai-32 Chennai — 600 032.

R.No.1472/C/2019 (905) Dated : 21.10.2019
Sir,
Sub: Analysis of STP treated water — Results fun-n'sheti — Regarding.
Ref: Yours Lr.No- NillL Dated: 04.10.2019
re1en
Two samples of STP freatzd water stated to have been collected on
10.10.2019 from the STP outlet located (1) 165 KLD (2) 315 KLD at Olympia

Grade No.328, Abdul kalam Nagar, Periyar Nagar, Pallavaram, Chennai — 600 043
was received at this laboratory on sams day for analysis of specific parameters.

The results of the analysis 18 furnished overleaf.

g A4
| Oh o Sl
(I

\CHIEF WATER ANALYST i/,
N . _

2

Copy to: File & Lab.
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CHIEF WATER ANALYSIS LABORATORY, KING INSTITUTE CAMPUS
GUINDY, CHENNAI-32
RESULTS OF ANALYSIS OF SEWAGE SAMPLES: Lab, No.§8-24 & 25

From

The Olympia Tech Park (Chennai) Private Limited,
Plot No.1 SIDCO Industrial Estate,

Guindy, Chennai — 600 032.

Date of Collection : 10.10.2019

Date of Receipt : 10.10.2019

Collected by : Mr. P.Kumar (CAESPL SITE ENGINEER)
Sample Particulars . 1. STP Onttlet at 165 KLD

2. STP Outlet at 315 KLD
at 328, Abdul kalam Nagar, Peniyar Nagar,
Pallavaram, Chennai — 43.

Results _ j ]
STP outlet at Olympia Grade 328
. SL Parameters | Abdul Kalam Nagar, Periyar Nagar, |
| No. | Pallavaram, Chemnai — 43. l
- (1)165 KLD (2)315 KLD
! ‘ _ | Lab. No. 8.24 LabNo.S.25 |
01 | Colour and appearance Slightly whitish | Slightly whitish |
' | andTurbid | andTurbid |
02 | Total Suspended Solids mg/l. 10 10
03 | Total Dissolved Solids mg/]. 1320 1990
| 04 | P* Value 7.3 | 7.2
| 05 | Oxygen 3 minutes mg/l. | |
l consmed from 4 Hours mg/l e See Nole e See Note
N/g0- KMnO4
06 |.Bio-Chemical Oxygen demand N o SceNote |
(5" day at 20° C) “mg/l. | |
07 | Chemical Oxygen demand  mg/l. 113 ! 97
08 | Chlorides as Cl. mg/l. 184 25_6
| 09 | Ol & Grease mg/l. Nil Nil

Note - * BOD test no significance due to high residual chlorine content of 25.7mg/l
* BOD test no significance due 1o high residual chlormne content ;::f 34.6mg/l

. Il !"“"'\'
| : )3 .M‘{}é_ﬂ.ﬂ\ y
Copy to:File & Lab. CHIEFWATER ANALYST i/e,
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BEFORE THE TAMIL NADU REAL ESTATE
REGULATORY AUTHORITY (TNRERA)
(Tamil Nadu, Andaman & Nicobar Islands)
at Egmore, Chennai — 600 008

[Under the Real Estate (Regulation and Development) Act, 2016]

C.No.327/2019
6" day of November, 2019

Coram : Thiru K. Gnanadesikan, I.A.S.(Retired), Chairperson
Er. S. Manohar, Member
Adv. V. Jeyakumar, Member

Olympia Grande Apartment Owners’ Welfare ... Complainant
Assodiation represented by its President

Versus
M/s. K.S.M. Nirman Private Limited ... Respondent

The Complaint came up before this Authority for final arguments in the
presence of M/s. Hari Radhakrishnan, Thiru G. Derrick Sam, Thiru
G. Vijayabalan and Ms. Ahilandeswari — Counsel representing the
Complainants Association M/s. Olympia Grande Apartment Owners Welfare
Assodation and of M/s. Fox Mandal & Associates and Mr. P. Jayaprkash,
Ms. R.S. Poornima Counsels representing the Respondent Company and upon

hearing the arguments of both the parties this Authority passes the following
order.

1]13
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The Complainant Association has filed complaint against the

FINAL ORDER

Respondent seeking number of reliefs including handing over of corpus fund
with accrued interest.

2. The Respondent Developer has filed Counter Affidavit expressing
objections as to the very maintainability of this complaint before the
Authority. Therefore, the Authority without going into the merits of the reliefs
sought, pass the following orders on the maintainability of the complaint.

3. The Respondent has stated that the real estate project ‘Olympia
Grande' was conceived as an integrated development comprising of both
residential and commercial development. The construction of the project.
comprising of 744 residential units comprised in 16 towers and one
commercial tower was completed by the Respondent as early as in 2015 and
Completion Certificates for the project have been obtained in phases vide
Completion Certificates dated 13.05.2015, 06.11.2015 and 15.02.2016.

4, As the project is not an ongoing project, there is no requirement of
registration as prescribed under Section 3 of the Real Estate (Regulation and
Development) Act, 2016.

5. The Respondent has reiterated that the project is a completed
project as on the date of Notification of RERA and thus does not fall within
the ambit of RERA, consequently it is for this reason this complaint does not

fall within the jurisdiction of the Authority and therefore, it is liable to be
dismissed for want of jurisdiction.

2]13
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6. In reply to the Counter Affidavit filed on 31.07.2019, the
Complainant has stated that the partial Completion Certificate for the project
has been obtained for only 16 out of total 17 towers as on 01.05.2017.

7. The Completion Certificate for the Commercial Tower has been
obtained vide CC No.EC/South-1/301/2017 dated 06.12.2017 which clearly
confirms and proves that ‘Olympia Grande’ was an ongoing project at the
ome of commencement of RERA and hence this project comes under the
jurisdiction of RERA and it is proved that the Developer has violated
Section-3 of the RERA Act.

8. The Complainant had added that the Developer himself had admitted
in para-3 of the Counter Affidavit that the real estate project “Olympia
Grande” is an integrated development comprising of both residential and
commercial projects.

9. The Complainant has further submitted that the extemal
develupmenf works indudes roads, landscaping, water supply, sewage and
Drainage system, Electricity supply, solid waste management and disposal as
well as intemal development works such as footpaths, sewer lines, drains,
tree planting, street lighting, provision of community buildings, sodal
infrastructure, etc. are still pending and therefore the Developer has violated
in implementing Section-2(zn) of RERA.

10. During the arguments followed by written - submission of
arquments, the Complainant has submitted that the Respondent had applied
for a revised Planning Permission and the same was granted by CMDA vide
revised planning permission and planning permit dated 09.08.2017.

3|13
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Therefore, it is clear that the revised planning permission was issued to the
Respondent only on 09.08.2017 and the construction was ongoing on the
date of coming into force of Section-3 of the Act. After obtaining the revised
planning permission in August, 2017, the Respondent continued with their

construction and the construction for the entire project was completed only
in December, 2017.

11. Thereafter, the CMDA vide their letter and certificate dated

06.12.2017 issued the Coripiztion Certificate and that once it is established
that the construction was completed in December, 2017, it is safely
conduded that the Respondent has failed to register the project under
Section 3 of the Act. The first Proviso to Section3(1) of the Act states that
- the projects which are ongoing on the date of commencement of this Act and
for which Completion Certificate has not been issued are liable to be
registered within a period of 3 months from the date of commencement of
the Act. In the present case, the Completion Certificate was issued to the
Respondent only on 06.12.2017. Therefore, the Respondent ought to have

registered under Section-3(1) of the Act within 3 months i.e. within 3 months
from 01.05.2017.

12 He has further submitted that the Respondent has placed over
emphasis on the partial Completion Certificates dated 13.05.2015,
06.11.2015 and 15.02.2016. He has further submitted that there is no legal
sanction to issue any ‘partial completion certificate’. Completion certificate

can only be one and it has to be issued finally after CMDA is satisfied that the

builder has complied with the
constructed the building in a

ditions of the plannmg parmission and has

=

i ——
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KSM NIRMIAN PVT LTD l 31

Reqgd Office: No.1, SIDCO Industrial Estate, Guindy, Chennai - 600 032
Ph - 044 4226 9600, 044 28203666 Fax: 044282803279
E-mail cs@bkhivrajmall com

ard December 2019

The District Environmental Engineer,
Tamil Nadu Pollution Control Board,
Maraimalal Nagan

Kanchecpuram

Dear Sir,
»

Sub:

Rel:

Proposed Residential Complex “Olympia Grande” @ Rev.Survey NO: 32/1, 32/2, 32/3,
33/2, 33/2A, 33/2C, 36/1, 36/2, 36/3, 36/4, 36/5, 36/6, 37/1, 37/2, 37/4, 37/5, 37/6,
38/2A,38/28B, 39/3, 39/4B1|p], 39/4B2 and New S.F.No. 2, 4/1,4/2,5/1,5/2, 6 /1A, 6/1B,
6/1C, 6/1D, 8/1, 22/1, 23/1 & 24/1 in Block NO - 15, Ward No. A, Door No. 328, GST Road
of Issa Pallavaram Village, Kancheepuram District, Tamil Nadu - Consent to Operate - Reg.

1.TNPCE Letter vide: T11/TNFCB/F.30483/MMN/OL/2014 dt: 15.11.2014

2. 0ur Application seeking CTEvide CC17539 dt: 01.08.2013

3.ECvide: SEIAA/TN/F.453/E€/B{a)/145/2011 dt:16.04.2013

4.EC Amendment vide: SEIAA-TN/F.453/KPM/8(a)/EC-145-Amdt /2011 dt: 24.02.2015

5. Certified EC Compliance Report by MoEF&CC vide F. No. EP/12.1/SEIAA/2017-
18/13/TN/1731 dated: 30.10.2017

With reference 1o the above, we, KSM Nirman PvL Lid,, is here by submitling our application seeking
Consent to Operate (CTO) for the Residential Complex development in the above cited survey nos. falling
in Issa Pallavaram Villape — Kancheepuram DistricL

Initially we have proposed a residential complex, comprising 17 Towers + 1 club house of 7 Blocks with

788 dwe
mits We

lling units in 2 built up area of 1,05,554.91 sq. mtrs; Since total built up area exceeds 20,000 sg.
have filed our application seeking environmental ¢learance for the proposed activity on

23022011 Environmental Clearance [EC) for the same has been obtained from TN SEIAA vide ref 3

above.

Due to the revision in development plan in Block C (changes in dwelling units), amendment in EC has been

sought to SEIAA. ie., the totzl no. of dwelling units in the project has been changed from 788 nos. to 744

nos. with an 2ddition of 108 service apartments + connected amenities. After due consideration TN SEIAA
* hzsissued amended EC for the project vide rel. 4 above.

We have

applied for CTE vide Registration No. CC17539 dated 01.08.2013 along with pertinent forms and

reports duly filled 2lang with supporting documents. . Also, we have already paid the consent fee of Rs.

4,10,000

vide receipt no. 64370 dated 01.08.2013 while applying the CTE.

Subsequently,as you may he well aware, the CPCB has also Issued a cireular on 2nd February 2017 [a copy
of the same is enclosed]: Whereln it specified project which are attracted under EIA Notification, 2006;
which has secured Environmental Clearance under the ciled Notification can apply directly for CTO.




KSM NIRMAN PVT LTD 9L~ 3

Regd. Office: No.1, SIDCO Indusirial Estate, Guindy, Chennai - 600 032~~~ /
Ph. 044 4226 9600, 044 28203656 Fax: 04428293279
E-mail: ca@khivraimail.com.

Currently, we have comploted construction of 16 towers with Block A - B+5+11 floors - 9 towers (396
units), Block B - B+S+11 floors = 3 Towers (132 units), Block D = B+§+11 Floors - 1 Tower (33 units),
Block E - B+S+11 Floors - 1 Tower (29 units), Bluck IF (EWS) = B+5+11 Floors - 2 Towers (154 units) and
Club house - B+S+4 Floors - 1 Tower with 744 dwelling units, except Block C. We have abtamed
completion certificate for the 16 Towers. Block 'C’ being commercial is applied separately for CTO, as the
same is considered to be a hotel and also having separate STP and DG.

In this regard, we hereby submitting our application along with all necessary documents and annexures
online for further processing and issuing CTO for the above mentioned 16 Towers in the residential
complex. Upon your scrutiny, if any deficit in consent fee payable is demanded, we assure you of arranging
and submitting the same.

We reguest you to kindly process our application and arrange to issue the Consent to Operate at the
earliest and oblige.




WO (FI0E 1
IS NIRMAN - A UNIT OF GLYIIPLA TECHIAK (CHEAT) VT LTD ey Wt VNGO
GST ~ AVMARCORIDF LY . " = == WO batn D (), 2019
:;‘EI.. W01 R e Ay et ho vl Waork: Crer
LHSHETIO01 FTIDN0G ) Skt ot Erd Dok Agr O, 201U to Moe 31, 2009
Joby Code oGR Cradymcon Moivee B Addedreis Phhone Mo: B44 2247 2461
Project Name Ctyxiga Grariite Clar Agues Drsghesemn bang) Servioes Pt Lid WMl o ey g (0
Sath Propect Mamse Crmeute Rac st & Habig ove Wk Oy rCherrd (Madr) Web S, charaaua, com
Cortrocton Code Pin coxbe 00047 GET Mo 3 3aamccase0n1 28
Work Category R I Hordig Cver Woits e | meeTediany T PAN Ho: AN TR0
Coumtry:inis |
(Y —— | Onrmes Fox 168 & 315 104 STR Paned bosar servicn Work |
[ecennon Type | [T 1
e [ |
W ek Ortder Cosz B0, 000 T Acddiion 1764000
Dot Feooeg: oo Hobilation Advance Petontage 000
DTt Armour L] Hotslization Advanee Ameart [+La]
Voot (e Bone \blur 56,000
o O Geme, Volue 11550000 L
Tax Soabone
Tax Categrory T Prenerntage Tax Typs e o WO Wil Tax At
aST OEST_ % E] Exrhrse 100 pENm
SEST_ 5 Exchrhe 100 ¥ o]
gh‘ Tax Perientage =
g‘ | TOr- 2% Cortrmctun 1040 2
Fsiecy Marne Expiry Dt Periodicity et Dnse Diate
o0 D= ‘
o | O e BOOQ Dty ey Unit st | Aot
Lt | Tiowsss 5 STP Pured B Servece Werk Towes A5 STP Para Foard Soraoe Work. Lurmp Sm om
L1 | =il Sy for el boord Server werks Motrrial Sampery' for Pared bxoad Servcn weorics 000000} Lump Sum L0000 7000000
L13 (—iatoar e o Pard boerd Soraoe weric Labour charpes for Paned board Servce warks, 2500000 Lurnp Sam 10000 | 2B000. 0
10000 SB000.00
‘A0, 00
st Drerails
S [ e | |rate | |
& COMDITIONS:
; prient resesereg after Corrphelon of wixh ched el Covified] by Engirees
| (TLE the _ - " .
=porokie 1o fhe ke O ik g prrere /i 8 i dorm =

sy

p—

s sk b e a1 s geiad e b e Co Grieuon Wt )Y b

o




\\m' RPAD / 7 — ' kel

k '-u'-hb:-tﬂ_
& = |&
T
. ~y
TAMILNADU POLLUTION CONTROL BOARD

O/0.The District Environmental Engineer,
Tamilnadu Pollution Control Board,
Maraimalal Adigalar Street,

M.M.Nagar - 603209,
Kancheepuram District.

dings No N2257/Not applied /DEE/TNPCB/W /2019 dated. 17.12.2019

Sub: TNPC Board - Industries - M/s. KSM Nirman Pvt Ltd, S.F.No. 2,4/1,4/2,5/1,5/2,
6/1A,6/1B,6/1C, ISSA Pallavaram Village, Pallavaram Taluk, Kancheepuram District -
Operating the unit without consent of the Board - Show Cause notice - Issued - Reg.

Ref: Inspection of the unit by TNPC Board official on 12.11,2019 & 17.12.2019
e R
The Water (Prevention and Control of Pollution) Act, 1974 as amended in 1988 Is in
force in Tamil Nadu. Tamil Nadu Pollution Control Board enforces the above Act.

Subject to the provisions of Section 25 of the Water (Prevention and Control of
Pollution) Act, 1974 as amended in 1988 (hereinafter referred to as the Act), no person shall
without the valid consent of the Board, shall establish or bring into use any new or altered
outlet for the discharge of sewage or trade effluent into a stream or well or sewer or on land.
Contravention of Section 25 is an offence under Section 44 of the Act punishable with

imprisonment for a term not less than one year and six months but which may extend to six
years and with fine.

Whereas -during inspection of the unit of M/s. KSM Nirman Pvt Ltd, S.F.No.
2,4/1,4/2,5/1,5/2,6/1A,6/1B,6/1C, ISSA Pallavaram Village, Pallavaram Taluk, Kancheepuram
District it was noticed that the unit has established its activity and almost all the dwelling units
are occupied, sewage generated from the unit is disposed outside the premises. STPs provided
in the unit were not in operable conditior. The unit has not taken any step to apply for the
Consent to Operate of the Board.

Thereby you are violating the provisions of Section 25 of the Act, which are offences
punishable under Section 44 of the Act with imprisonment for a term which shall not be less
than one year and six months, but which may extend to six years and with fine.

Hence, you are directed to show cause within 7 days from the date of receipt of this
notice as to why penal action for offence under Section 44 of the Act should not be taken
against you for contravening the provisions of Section 25 of the Act and also why directions
should not be issued under Section 33A of the Act for closure of the unit, stoppage of power
supply etc.,

It is lnfar&ted that non-receipt of reply within the prescribed period will be construed
that you have no’satisfactory explanation to offer for the above contravention and action will

be taken accordingly. W
ﬁ : 0l 1ML 9
District Envir ental Engineer,

Tamil Nadu Pollution Control Board,

/ Maraimalai Nagar
To i
The Authorised Signatory, - /%\.:ﬁ

\

M/s. KSM Nirman Pvt Ltd,

No 1 SIDCU IndustrisrEsare, = - :

Guindy, Chennal 600 032 ) R .
Copy to

The President,

Olympia Grande Apartment Owners’ Welfare Assoc iation,
pallavaram, No.328, G.5.T. Road, Pallavaram, Chennai -43
!- x |Ll-.'.z

.
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TAMILNADU.POLLUTIDN CONTROL BOARD
O/o0.The District Environmental Engineer,
Tamilnadu Pollution Contro} Board,
Maraimalai Adigalar Street,
M.M.Nagar - 603209.
Kancheepuram District

FE.MMN2257 /Not applied /DEE/TNPCB/A/2019 dated. 17.12.2019

Proceedings No.

Sub: TNPC Board - Industries - M/s. KSM Nirman Pvt Ltd, S.F.No. 2,4/1,4/2,5/1,5/2,

6/1A,6/1B,6/1C, ISSA Pallavaram Village, Pallavaram Taluk, Kancheepuram District -
Operating the unit without consent of the Board - Show Cause notice - Issued - Reg.

Ref: Inspection of the unit by TNPC Board official on 12.11.2019 & 17.12.2019

EEITEEREN

The Air (Prevention and Control of Pollution) Act, 1981 as amended in 1987 is in force in
Tamil Nadu. Tamil Nadu Pollution Control Board enforces the above Act.

Subject to the provisions of Section 21 of the Air (Prevention and Control of Pollution)
Act, 1981 as amended i 2987 (hereinafter referred to as the Act), no person shall establish
the unit in the Alr Pollution Control area without obtaining the consent of TNPC Board.
Contravention of Section 21 is an offence under Section 37 of the Act punishable with
imprisonment for a term not less than one year and six months but which may extend to six

years and with fine.

* Whereas during inspection of the unit of M/s. KSM Nirman Pvt Ltd, S.F.No.
2,4/174/2,5/1,5/2,6/1A,6/18,6/1C, 1SSA PRallavaream Viliage; Pallavarem  Taluk, Kancheepuram

‘District it was noticed that the unit is in' operation without the consent of the Board and has not

taken any step to apply for the Consent to Operate of the Board.

Thereby you are violating the provisions' of Section 21 of the Act, which are offences
punishable under Section 37 of the Act with-imprisonment for a term which shall not be less
than one year and six months, but which may extend to six years and with fine.

Hence, you are directed to show cause within 7 days from the date of receipt of this

" notice as to why penal action for offence under Section 37 of the Act should not be taken

against you for contravening the provisions of Section 21 of the Act and also why directions
should not be issued under Section 31A of the Act for closure of the unit,. stoppage of power

supply etc.,

It is informed that non-receipt of reply within the_ prescribed period will be construed
that you have no satisfactory explanation to offer for the abgve contravention and action will

. be taken accordingly. . . :
e ) ek

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
< Maraimalai Nagar
The Authorised Signatory, ' n}@},
M/s. KSM Nirman Pvt Ltd, Y
No 1'SIDCO Industrial Estate, - g
Guindy, Chennal 600032 =~ - :
L

Copy to B
The President, -

Olympia Grande Apartment Owners’ Welfare e
Pallavaram, e 1
No.328, G.S.T. Road, Pellavaram, Chennai 43




— - o4 VaARLYTEORL Y = i

A unit of T
OLYMPIA TECH PARK (GHENNAI) PRIVATE LIMITED ‘?* .
(CIN : U45208TN2013PTC090266)

The District Environmental Engineer, 3" January 2020
Tamil Nadu Pollution Control Board,

Maraimalai Nagar,

Kancheepuram - 603 209

Dear Sir,
Sub:  Proposed Residential Complex “Olympia Grande” @ R.S. Nos. 32/1,2,3,33/2,33/2A,

2C,36/1,2,34,5,6,37/1,2,4, 5, 6,38/2A, 2B, 39/3, 39/4B1 pt & 39/4B2, T.S. Nos.
2,4/1,2,5/1, 2, 6/1A, 1B, 1C, 1D, 8/1, 22/1,23/1 & 24/1 in Block No. 15, Ward No.

) 2 A, Door No. 328, GST Road of Issa Pallavaram Village, Tambaram Taluk,
Kancheepuram District, Tamil Nadu - CTO Application - Reply to Show Cause Notice
Issued - Reg.

Ref: 1.Our online application number seeking CTO vide: 30162132
2. Show Cause notice issued vide Processing No. F. MMN2257/ Not applied / DEE /
TNPCB /W/2019 dated: 17.12.2019

In reference to the above show cause notice received, we bring to your attention that, we
fiad already applied ourselves towards consent to operate and our application has been
returned citing certain clarifications

' In this regard, we bring to your attention the cited project has already secured the
environmental clearance under the. E}A notification 2006 and also the planning
permission from CMDA prior to initiating the works

Post completion as manded the compliance certification from MoEF Regional office -
Chennai and the completion certificate from CMDA is also secured.

Copies of the above have been submitted to your good office for your kind review.
Importantly the environmental measures have been duly complied and also the STP's two
numbers installed for the development is very much in operation and consistently the
treated water is being used for flushing and other amenities.

> We request you to kind process our application and arrange to issue the consent to
operate at the earliest and oblige. . Ry T

Thanking you ==
' ET375034831IN IVR:6984375034A0din Fost

Yours truly, SP GUINDY INDUSTRIAL ESTATE 5.0 <408¢32>
For KSM Nir Ltd., Counter Mo:7,13/63/2020,10:02
TosTHE DIST EMVI,TN POLLUTION CON
PIN:663209, Mardimalar Nagar S0
Fros:0YLAPIA TEC,0VPIA TECHNILOG .
Arul Ci ) bt:200ms y
Authorised Signatory Ant 41, 36 (Cash) Tax 26,30

{Track nn swm—iads

Registered Office : No. 1, SIDCO Industrial Estate, Guindy, Chennai - 600 032.
Phone : 044 - 43563773 /74175 Fax 1 91 - 44 - 4356 3289 Email ; sales@olympiagroup.in
PAN : AABCOBI02F  GST : 33AABCOBI02F1 ZX




v ; @ LARSEN & TOUBRO Larsen & Toubro Limited '?
L&T Construction - Buildings & Factories
MLEP, Chennal Airport,
GSTRoad, Meenambakkam,

Chennaj = 600 027

L&T/OG/SG/02/06/2020 18" June , 2020

To
Mr. A.J. Balaji (CEO & ED)
Olympia Grande Pallavaram

)* Dear Sir,

~ Subject: Olympia Grande Pallavaram ~ Vetting of STP design - Reg

“Ref: - 1. Your mail dated’ 05-)un-2020
2. Our mail dated 10-Jun-2020 :
t 3. Ourmail dated 12-Jun-2020 ’
4. Ynarmaﬂ dated 12-Jun-2D20 i &

‘Iﬂih teference to th&subjec’l hlted aabo‘ve and wde ‘various references, ptease f‘nd
ﬁad)e“d’halmﬁlihe STP des;grj ye"l;llng from T Médras. :




R S fETehT TeTeT FHETH
Indian Institute of Technology Madras

fafaer gefiferaRer Tasmar

Dep'u'tmun of le Engineering

Dr. Venu Chandra
Associate Professor

Chennai — 600036
India

P

18/06/2020.
1o,

Shri. Swaminathan Ganesan,

Project’ Manaﬂf.‘r, Ol)mnpm Grande Project,
Larsen & Toubro Limited, Construction,
Mount Poonnmal]e::. Road, Manapakkam,
P.B. No.979, Chennai —600 089.

Sub: Veiting and approval of design caleulations along with process descriptions. for STP-of
both 163 and 315KLD atDlyn:;pmende -Reg.” _ % AR

Sir : ; : is ; 3 k. = ] _.:__ i -.-“ ¥ ___-__._’ ! pu

A Hydraphc design calcnlations and p:ﬁccss desc:npu

both 165:and 315 KLD:!

General arrangement drawing of sewage*treahnem p],ant 1

- General apangement drawing of sewagereatment plant—11

w‘!\o

‘E-mail: ve{@iitm.ac.in

Webs e e e

L T T T AT T T £ R ST Y Vg 7




|99

EDRC.BAF and must nol ba passed on to ary third persan

'
3
&
5
! o
,E- ] pr
53 =
k3 Dr. Ve proless o
£E posos? u'(zchq ) Madro®
= atns O T€oas Josia
= § 1Ren 'l“;;mn\ - 800
iz L | W[z
§ g B.012013 A ISSUED FOR APPROVAL SNPK KPU VSl
‘_‘-_;E DATE REV.NO, DESCRIPTION Designed” | Checked | Approved
=x REVISIONS
£Es
R s .
= LE&T C’on;trur:tmn ENGINEERING DESIGN AND RESEARCH CENTRE
= Buildings & Factaries ' i
g B fcnenT: [CoNsULTART : :
=5
=] - EMG!,HEER_ING DESIGN AND RESEARCH CENTRE (EDRC),
§ £ KSMNIRMAN LTD L &T CONSTRUCTION, BUILDINGS & FACTORIES.
1e5 -
: £ |7 oLymPiA GRANDE
EE SUPPLIER | CONTRACTOR:
s E Larsen & Toubro Limited, Construction, Biidings & Faclories
|£ 5 |08 ¥e. Di206¢ '

~ | 'WAm= [ sion | DATE
B oo [swek| 7, {sotzon

- |[TOTALNOD.OF PAGES 9 TITLE :

OLYMPJA GRANDE
- | e | ®eu | Vo~ |7012013] HYDRAULIC DESIGN CALCULATIONS AND PROCESS DESCRIPTION FOR
s darpp | Vsi | | 8012013 - SEWAGE TREATMENT PLANTS .
e : T ~= "CODE | Rev
< | eeche.|Ol1]2]0]6] 6 I-IUI-l-‘F!IEI‘-IuInl-[ulc[-lul;ul‘an] R

[RELEASEDFOR | [ Jrrevsamany

[ Imroruanon

[+ Jrerrovar

BN 5T- 16 Ao

N ——




-

-
—~y

= B

T
I
J.
4

-

PO

Tl

__."Fiﬁfz ’ -*‘?’ﬂatsyarﬂmrau‘:ﬂonrsxz

.r'i-"l.

SEWAGE TREATMENT PLANT FOR OLYMPJA GRANDE PROJECT

The Dlympia Grande residential project consists of 17 towers (A1,A2; A3, A4, A5, AG, A7,AB, A9, B1,
B2, B3, D, E, F1, F2 and C). Out of this Tower, C is tonverted to in to block with service apartments.
The sewi;:e.m'quimmant for this tower Cie STP, UG-sump-.eftc-l;_ planned s,eparal:ely. for this tower.
Due to high number of blocks and space Ebns_tlﬁfﬁfr!_n:bﬁ'séméﬁt_ﬁ‘rﬁba for keeping all tower service
requirements in one location and phasing planning requirements the project is divided in to two
phases Phase 1 [ALA2,A3A%B1B2,D/EF1 & F2 Blocks) & Phase 1l (A5,A6A7,ABA9 & B3 blocks).
The service requ‘lmnents like U G“SUMP WTP S,'I'P- I.‘.'I.'E are pIanned separately furﬂ:es’e two phases.
Fi and nnnthen[qder Tower m ‘I‘he water demand talculat;un fnr the réﬂdemial towers along
: witl'ucluh hnuseﬂnﬂthbwater ha]ance x:h}m for the prujpchsgwau below.
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Miscellancous lasses = 10000 litres
Total = 324675 + 3608 + 8280 4 10000 = 346,563 litres
Sewage generation 90% = 346563 x 0.9=311.9 KLD

Say, STP Il capacity =315 KLD

Zone 2: Total no of towers, 6 Nos, AS,ABA7,ABA9&B3
v Total no of flats, o
ASAGABAO8B3 =4 fats perfloorx11floorsx 5 =220n0s
a7 —aflatsperfloorx 11 floorsx 1 =33nos
'lf;jﬁl, : ~ =253nos

Percapitademand=135LPCD

76573 +10000 = 533,236 lires

5§ B vopps w21
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Total Water Requirement

= 533 KLD
- Water Saurce - - =
Monicipal / Tasker  [FP] P Ter | reaced Water
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DESIGN AND PROCESS OF SEWAGE TREATMENT
The sewage from the towers vizAl to F2 is collected in STP 11 and sewage from other towers viz AS

to B3 is collected in STP I, The capacity for the STP 115 165KLD & STP11is 31 SKLD.

Method adopted for the design:

Proposed a STP of capacity 165 & 315 KLD for tr
greenbelt requirements during operation phase within the project.

andscaping requirements shall be pumped to the

pating sewage generation & the treated sewage
shall be meeting flushing & The

excess treated water after reuse for flushing and |

nearest Municipal sewerage manhole outside the residential premises.

Characterization:

The general characteristics of sewage & anticipated effluent quality are considered as

shownin the table below.

Q Modcuf!’m;gdm . e L3 i SO
o e Tbeﬂ?shﬂbétjsedpnmcaemb:c ‘MBBR”system : oo iy :
a “The sewzgecojlpcted in the collection well, through piping network ‘lnvﬁl\?mg inspection
\ -l:hamb:m !Fﬁ,mauholes, will be pumped to Raw Sewage Colleaﬂoﬂ j Equalization Tank
through Bar Screens. g TG

e i
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The equalization tanks are designed to take
Retention time to equalize the Inlet sewage: Coarse Bubble Aeration Gri

in Equalization Tank to prevent settling of solids and not making sewage se
The purpose of equalization tank is also to mix the sewage well so that inlet characteristics

of domestic sewage shall be uniform through out the day of operation.

care of peak flows and provide suitable |
d will be provided

ptic in nature.

to the Aeration Tank [MBBR]
an

The homogenized sewage is transferred at constgnt mte
h agitates all itcoming sewage to create

using submersible sewage pumps. Aeratio
extremely stablesystem. ;

= stream ii1 -t'hé; fn'i‘:ﬁ-dﬂﬂqﬁcul Hn_t.s'_l_ull_:lg.

3 ﬁn;ﬂnn'abon shaﬂbzmaintained in the aﬁ a
; “Sﬁa‘ilim,u-ansrmetituaembmﬁl gester byﬁlu

% aﬂmﬂdu ﬁzwfﬂﬁmt detention time to &
 reduced, From aerobic digester, th |

'_ o mpﬂhaniﬁﬂﬁlt&f‘pmwhere du aterdr
ﬂewateradsludgewilt be dispns

!
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passed through dual media filter and activated carbon filter to settle the suspended matter
and organic matter further. Hypo dosing is done to disinfect the treated water. The treated
water will be disinfected through UV treatment, The treated water is stored and reused
suitably for gardening and Flushing. The required water for flushing is further passed
through UF and the BOD, COD and 8§ present is further reduced to meet the standard

required for reuse of treated water for flushing reguirements.

CS:No. | S5 Name of theUnit 50 00| St araet o - [PUTpOSe | ' .
To rémove the bigger floating materials Iukc sammry

r The units proposed with Extended Aeration Activated Sludge Process
|
1

1 Solid trap

napkinete
2 Bar Screen Chamber Forremoving all flpating matters
To even out the fAow wvaridtions and providing
3 Equalization Tank uniform: mixture of sewage by providing Coarse
bubble aeration
Microorganisins  metabolize the soluble and
4 MBBR Tank suspended organic matter by providing retention
time for pxidization of Biological waste
4 e To separate out the solids from the treated sewage
_* ; = Sesio s _|and toF.Isepamte clear supernatant liquid £
& Charified WaterTahk To. collect ‘the supernatant clear liquid from the

-Semndary ﬁl_ari_!ier for furthertreatment
To digest the sludge collected from secondary settling
tank

To de=water the sludge taken out of aérobic digester
ant to convert the same inlo manure

7 Aerobicdigester-

8 Filter Press

9 Dusil Media Filter To: filter out suspended solids if any in the treated
i water
10 Activated Garbon Filter Toremoverolor and Odor ifany in the filtered water
i Todisinfect the treated water to keep the minimum
-1 HypoDosinig residual chlorine
1 To disinfect the treated water to make it safe to come
b 12 UV Treatment in contact with humans so that the treated water can
beused for gardening / allied uses 0
12 | Uioa Filtration To remove any pathogens / suspended matter from |
. the Trealed Water
E-‘
Seraltnvity: LT Comrucuon internal Use
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SEWAGE TREATMENT PLANT =165 KLD
DESIGN OF THE INDIVIDUAL UNITS
Bar Screen Chamber
Design Criteria:
Capacity of the plant ! 165 KLD
Hours of operation t 20 hours
Velocity through Screen : 0.75 m / sec
- Average Flow t 825 m3 /hr
Peak Load 3 30x825
¢ 2475w /hr
Adopting screens with bars of 10 mm width: and 10 mm gleariq:pgnh?g
- Area Required ¢ PeakFlow ﬁétﬂing?ﬁlnﬂty
¢ : A + o (24.75/3600)/075 -
Cross Sectional AreaRequired =R 092m* ! - :
Bhreq Popied . osomt u
& ' ' ¢ 05m

R i.umxu_smws_m
A m m.namﬂh

.—-ll;

S *'B.ts h‘ﬁ’{ hl‘

' ﬁ.é-ﬂirﬂ’fhr
e mx*!#‘?':m* .}{'
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Provide a tank of capacity 99 m?

Flow

Requirenient

BOD load

Vol. of the MBBR

CarrierMedia BOD Loading Rate
Area required for 57.75 kg BOD load

: Sp. Surface Area of Media
- Fluidised Media required

e —Shalies o
. TotalSurface Avea m?/m’
...I. ::__ B _Vnﬁ;-l-:—" . s Ao

= Density

L

400 mzpermiofmedia

The tank size provided (40 sq. mx 2.85m) : 114 m?

165 KLD
1 kg BOD /.m? /day
57.75 kg / day

57.75m? :
15 g ofBOD / day./ m#media surfacearea

57.75% 1000 /16 =3850 m®
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Air for Collection Tank
Air for Treated Water Tank

Total Air Required
Air Blower provided
Considering Inflow BOD variations

Volume provided
MBBR Size

e

50 9% of Collection Tank Volume
57 m? [0,5% 114 m?)
25% Treated Water Tank Volume

21.5m? (0.25x86m?)

174.4457+21.5+34 = 288 m? / hr
¢ 300m? / hr

B81.6m?

= 6.0mx34mx4m

- thdi:qmdsepamhcm
1'55 m?[ ﬂay

 25mi/me/day
1mj/hr .
825 fhr
~8.25m3/hr/1m/hr
_Bz5m®
12,5
50 mzés_u '
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Tube Shape
Tube Height
Distance between acjacent tubes
DISINFECTION
Duty '
Average flow’
_Chlarine dose required. t
‘Chlorine contentin :
~ Sodium hypochlorite

- Contact timerequired

v

Volume ni;mz 11‘5&1,{

t Chevron
; 500 mm
: harizontal 120 mm

! Vertical 44 mm

‘Allow reaction of effluent with disinfecting
Agent - Sodium Hypo Chlorite.

165 m?/day

5 mg/l vequired,

6%

-'.-}ijinlmum'éﬁmin; ataverage flow

=35
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Diameter of Filter ! (0.687 x'4/mp
: 0,935 m
Provided Diameter of the Filter ¢ 1.0m
Height of Filter ¢ 1.5m
Provide Dual media filters 1 No.of1.0 m dia and 1,5 m helght with sand as media over layer, under
! drainpipe, Jaterals face piping etc,
L
3 Flaw ' S | 165 KLD
F Wﬂm& : i_ﬁtﬁrs
- DegnFilationRate 165/15=103 mifhr
Loading Rateon Filter : 15m3/mz/h _
3 ' &Wuumm sINH -P’jltrahﬁh Tate jLuadingm
’ ‘. _ t 103715=0687 i
: & sl t (0687 x4fm =
S S ¢ 093sm .
- = mm
. WL 1'.5'>m
1.0 diameter and 15m hﬁtg?:tmﬂa mra:ed

p mm@e iﬂrnug.

N rﬂ»zs“m’ﬂr . PR
2% "%Bﬂimwllerﬁan-clngﬁenh-lruggf

UptodOmm '
Tﬁﬁlﬁﬁpthu#élv‘agefmmﬂm.




c. Provide 2 Nos. Filter feed pumps
Capacity :
Type |
Solid handling size 3
Duty

s

No.of Unit

-

-Capacity v
Maten;i]ﬂfﬂhns'tm:ﬂnn

uvmsage&mﬁg
Disinfection Efficiency

Flow - R
Rawvaagesstomenhatiun
l ﬂimnhgf;:fﬂuﬂgﬂur_fo‘ss

Slim Line

the Aerobic Digester Tank.

10'm? / hr

Open impeller non-clog centrifugal pumps

Up'to 8 mm

To pump the Treated effitent from the Clarified

water tankthrough the Dual medja Filter-and q
Activated Carbon Filter, ,

10mi/hr

165KLD)_ I

350mg/l
(165x150/10
99Kg/day
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Ultra Filtration:

m¥/br,

Treated Water Tank:

Average Flow

Holding Capacity

Tank Volume Reguired
Tank lfolume. Provided
TankSize

=
&

e

Consider § hrs of average flow of the Treated Water,

8.25 m¥/hr

S hrs

41.25m?

B6m?

23 mx34mx55m(2nos)

165 KLD - STP capacity
' dts: asdesipned.

The flow from the filters will be passed on to the Ultra Filtration system with a flow rate of 4.5

< [ poaa 20sqmx2.85
T erat N 6.0%34%40 ,
A = ek . 50x25%39 '
f BEa A s ;ﬁaéﬁeawaﬁrrm- _ 44%3.4%305
-jul* ~ 6| Aerobicsludgedigester Tank Sx34x4 :
1 7 [Duamedzmite 1.0 Diax 15t 3
P S P “Adivated Carbon Filter 1.0 Diax 15 Ht
1 [ 5 [UiaFamaton F5wi/hr
0. |[U¥Treatment 4 T Towjhr T
LT visier T ZERAXSE G
AP, v WWE B4x34x55 N g
i e

T

.

i ——— e

el
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SEWAGE TREATMENT PLANT = 315 KLD

DESIGN OF THE INDIVIDUAL UNITS
Designed Capacity 2 315m?/day,
Hoursof operatiunr : 20 hours 1
Ave, Flow +  1575m3/hr,
pH | : 8575 3
Suspended Sobidsfmg/l) 150 R Ee e
BOD (mg/1) PR
COD {mg/1) 750

-Dil & Grease {mg/l)

- 1.BARSCREEN

oy -

" R '-: ire -“ﬂ,_". -
~Ave-Flow
- Peak Flow

Peak Flow




Average flow : 1575 m/hr.
Peak flow t 8x 1575 =4725 m/hr
Design parameter 0 Retention time,
Requirement 2 3 hrs of peak fllow
Volume required : 3IX47.25m3

3 141.75 m3

Collection tank capacity  :3 hours of peak flow or 60% of STP capacity (whichever-is high)
Provide a tank of capacity 189 m?

e provided 'z 200m?
tank Size + 58 5q,mx 345 i Depth.

3BIOLOGICAL TREATMENT-Aeration Tank (Moving Bed Bio Reactor -MBER or Fluidised Bio
Reactor-FBR) Lo
Provided with- Pnb'prﬁjyfe“ﬁeﬁhimelemeﬁmﬁﬂz higher surface area ranging from min300 -#m
‘m3jm> This surface area is a’eaﬁable for iicro — erganisms to get ﬁtlachea and retain .higl:rgf
microbial countwhichis 4 m&hlgher than Extended Activated Sludge Pmmss Tharet‘nm.ingﬁ;"

upﬂir:hadiqg:sposmbl&inﬂ:is geratlonmn}f- _ : e
The micro — ﬁ'gamsms‘ ST "féﬂ:ﬂmd .tn cbioma$s carrier elemems are kept in moving state .ﬂmrg
mﬂm-&nﬁnunnasurﬁ‘ank Regime: The inlet .and outlet arrangement is engimfemﬂ,{ﬁ
Mzwtbq&ate ‘Hl!g‘ﬂuw 'Regime. Thus, the aeration tank has a merit of both Cenhnmuss& _
“Reduction of bio - degradable organicload with "“_“h i
. ol et f.-,.: t:
aerobic microbial process, . o }_.: .qﬁpp_.;.
. 815 m¥/day
~ B50mg/l -
110,25 kg/d.
Organic Loading Rate

""I.D.'kg’ﬂbﬂunmt J/m, dﬂJ.’ _{ .

..4

-
*
| —
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o ygh

Aeration Tank Volume
Oxygen required

Oxygenin air
Sp.Gr.DFAIr @ 30 Deg
Aeration type

Oxygen Transfer efficiency
BOD load

Air for Aeration Tank

Alrfor Collection Tank

Air for Treated Water Tank

110.25 m3.
2.0 k/kg of BODs @ 20 weg ¢
23%
12
Diffused Aeration
12%
11025 kg/d.

(110.25x2.0)/(1.2%(23/100) x (12/100) x 20]
333.0m%hr,

50%of Collection Tank Volume,

100 m3:( D5x 200 m3).

25%TankVolome,
f-=!5 m3 [0.251180 mB)

i_!.
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‘ ot %"T‘#ﬂow

s, %Iomimm

1 18,33 m3, Say 18.5m3
6.Settling Tank
Duty t Solid - liguid separation
Flow : 315 m3/day,
Ave. Flow ¢ 1575 m3 /hr,

Providing PVC tube plates to enhance the settling characteristics of sedimentation basin.
This allows highersurface loading rate :

Surface loading rate : 25 m3/m?day = 1.0m/hr

Settling area required i 15.75m3/hr / 100 m/hr= 1575 m?
1

Surfacearea prqﬁded 1232 m2.

Settling Tank Size _ : 58 m(L) x 4.0m(W) x 4.1 m Depth.

Straight depth required for proper solid - liquid separationis 15 - 2.0 m in Tube settling tank with
hopper bottom of 45 deg. slope to collect the sludge by gravity. _

- Considering the Hopper, sludge pit, :
: : : S&lﬁinghnk Ablume = 34.5 m3. (excluding Hopper)
i Hyﬂmnl:ckmnnn‘]’imeﬂ-m'r] : 2.2 Hrs, _
- Tube packvolume i* 23m2x05m=1150m3.
: “Tube inclination :' 60 Deg. :
"' ¥ :'I'Lﬁ!é.ife;g]:l. ' : 500 mn.

. ‘horizontal 120mm
wvertical 44mm

i o 1 hale
. = : -

', 1

! Alloy reaction of efflunt with d.s‘iﬁrncrjng
Agent — Sodium HypoChlorite. =+~
' 315 m3/day e
e -‘Pllqﬁunilmregulmd : Smg/lrequired,
6%




Noke \frgg

lr"‘_,--..-l‘: -t ’}' .-
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. 5 DUALMEDIAFILTER

Dy

. _' _Hpgign?ammﬁtﬁ_r

.’H .....
et =

Sodium hypochlorite

Contact time required 3 Minimum 30 min, at average flow

arif ater Tank:

The flow from the secondary clarifier tank i, the supernatant liguid is let into the clarified tank,
with a minimum 4 hours holding capacity. The tank is provided to hold the treated effluent and give
an even flow to the pressure sand and carbon filters.

Flow e s ~ 315KLD

Retention Time 3 4])1‘9 ' ;
- Average Flow : j

Volume of the Tank

Valume Pmmdgd

Tank size Pmmdeﬂ

 averageiion

2 Raqmremqﬂt :
me ﬂiﬁ-ﬂq"-
Mﬂﬁsﬂ ﬁﬂﬁ“‘m‘ L.

i




Surface area / dia. reqd. t 1.33m?/13m
Size of Vessel Required : 14 m dia,

10. FILTER FRONTAL PIPING

Design Feed Flow 3 20m3/Hr.

Design velocity i} 2 m /sec
; Required pipe size : 59.48 mm,

Pipe Sizeprovided ¢ EARENR
¥ Duty % Y Solid - Hquiﬂseparahon&s]udgedewatering =il .f
\ Sewwage Quasity SN _.:3151\13]&33' : o e

"ISDmgﬂ : T
:Esﬂmg_n ' -
ceduetoTSS : fi-—slsmsnussymﬁomn%

duetoBOD; {azsxssxi (BDH). mmx@ﬁ%xu%xa 15

_ o 126Skgld
5 mewillbe : ‘J;-.Q-H'IZES Hiﬁﬁkgfﬂ

1 _-: : ) 1‘!}2‘-— e A i i r
: -1"0% i s .': !
= m,ﬁs&g{gfp.ﬁzm i{:on,xu o;ma;; -

B ) pap
aﬁ:smsmoazzﬁam

DC




Sp. Gr. of digested sludge : 1.04

Solid consistency of digester : 4%
Sludge Quantity ¢ (9.465 + 8.834) / [1.04 % 1000 x (4.0/100))

0.44 mi/d,

udge Digester provided  : 110m3,
Sludge Digester Tank size 6.6m(W)x 4m(W)x4.3ni Depth. 5 7\

Filter Press Capacity to dewater Slut{g&ﬁﬁiﬁﬂﬂ;;}_iﬁdﬂdéﬂ to dewater the sludge, as required and
sludge shall be dispsed to as manure/soil conditioner or alorig with municipal wastes,

iltration:

SRS
|
(]

;B Capacity
SRR Sype =
Sz Solid handling size |

2 % Pruﬂde!ﬂmﬂﬂﬂsén'anﬂer _




sl
'

Duty

SEdh Name ot the Unit Sy

P e e e L

Bar Screen Chamber

To pump the Treated effluent [rom the Clarified
water tank through the Dual media Filter and

Activated Carbon Fiiter,

315 KLD - STP capacity

-

Equalization Tank

58 sqmx3.45

MBBR Tank

786 x4.0x4.3

Settling Tank

5.8x4.0x4.1

Clarified Water Tank

975x40x%3.15

Aerobic digester Tank

66x40x43

Dual Media Filter

1.4 Diax15 Ht

Activated Carbon Filter

1.4 Diax 15 Ht pe

Ultr= Filtration

TN . - 8

UV Treatment

2 0m/hr =

Treated Water Tank

45%40%50-2105 = s

UF treated water tank

583% 40x50 il
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Nesaraj LA Zb H
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From: Nesaraj <nesaraj@olympiagroup.in>
Sent: Friday, August 14, 2020 9:27 AM

To: 'rsk SKLawOffice'

Cc:

vishnu@olympiagroup.in; ajbalaji@olympiatechpark.com: Sampath Kumar
(sampath@olympiagroup.in), ‘Sampath’ [grn-marketing@oIyrnpiagroup.in}

Subject: FW: OWC Machine- Grande
Attachments: Proposed OWC -Grande.jpg
Dear Sir,

Please find the 1rail mail to OGAOWA for your kind reference.

Regards,
Iéroi A
Dacloimer:

Information contoined ond transmitted by this e-mall Is confidential, proprietary, and legally privileged data of sender's organisation that Is
intended for use only by the addressee. I you are not the intended recipient, you are notified thot any dissemination, distribution, or copying of
this e-moil & stricly prohibited and you are requested to delete this e-moll immedialely ond notify the originater.

From: Vishnu - Olympia lmailtc:vishnu@oh,rmpiagrou;:.in]- ! S i

Sent: Wednesday, August 12, 2020 3:59 PM

To: 'A Dhanyskumar' <Phanyakumar@vestian.in>; ‘Nesara)’ <nesaraj@olympiagroup.in>

Cc: "Narayanamurti Hariharan® <dr.hnm 1963@gmail.com>; 'chandrasekar sitaraman' <sekarbpcl@gmail.com>;
‘Sampath Kumar' <sampath@olympiagroup.in>; stalin@olympiagroup.in; 'sakthivel swaminathan'
<Sakthivelswaminathan@gmail.com>

S‘ﬂ: RE: OWC Machine- Grande

Kind Attn: Mr. Dhanyakumar,

The area proposed is our earlier designated location for the Garbage storage and segregation.
Even we have constructed the shed earlier for the Garbage area as per request of 0GAOWA..
Hence reguest you to allow us to unload the OWC machine at the same location tomorrow.

Kindly be noted that OWC machine was ready from the month of March 2020 itself and due to Covid 19 situation we
were not able to deliver it and we will be delivering it tomorrow.

\gn Regards, - - : _

-+smffrs -

é Please do non it this emal) unless it bs absolutcly ecessary, Spread environmental BABIEIESS -
Disclaimer:

Information contained and Lransmitted by this e mail fs confidentfal, proprietary, and legally privileged data of
use only by the addressce. If you are not the intended reciplent, you are notitlec that l::; dm‘l
protiibited and you are requested to delete this e:mail immediately and notify the originator,

—_
-



from: A Dhanyakumar [mailto:Dhanyakumar@vestian. ir ) 2° x
sent: Wednesday, August 12, 2020 2:12 PM

To: Nesaraj <nesaraj@olympiagroup.in> -

Ce: Narayanamurti Hariharan <dr.hnm1963@gmail.com:; ‘chandrasekar sitaraman’ <sekarbpcl @gmail.com>;
sampath Kumar <sampath@olympiagroup.in>; vishnu@olympiagrovp.in; stalin@olympiagroup.in; sakthivel

swaminathan <Sakthivelswaminathan@®gmail.com>
Subject: Re: OWC Machine- Grande

Dear Mr.Nesaraj,

We would like to inform you that the proposed area has borewell for drinking water purpose.

Residents objected the garbage yard and requested to shift it.

You may erect the garbage yard along with OWC at southwest corner connecting to GST road enable us to
handle garbage hygienically and restrict transport inside.

Kindly confirm regards.

a Regards,
A.Dhanvakumar
Facility Manager - Integrated Facility Managemeat Services

Vestian Global Workplace Services Pvt Lid
151 Floor, West Wing, DuParc Trinity, #17, MG Road, Bangalore - 560 001, India
P: =91 80 2062 0100 | F: +91 80 4062 0101 | M: +97%2%37859

dhanyzkumar@vestian in | www.vestian.com

An ISO 9001, 1SO 14001, |0 237001 & OHSAS 18001 C

Ao 5001, 150 14001, IS0 37001 £ OHSAS 18501 Ccified Company

M mescage (and any associsted files) Is intended only for the use of t/ ¢ individusl or enticy to which it Is eddressed and may* coniain informason
thes i m?ﬂu mrﬁpﬂt ormﬂm: trade secrel. If you pre nof the Intended recipicnt you are hereby notifisd that’any
dissemination, copying or distribution of this message, or files ossocistoe v.ith thic message, ic strictly proldbited. I your have recelved this
messags in enor, please notlly v immedistely by replying to the messe © end deleting It tram your computer.

- m——— e mmma -
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Category of the Industry :

CONSENT ORDER NO. 2005233751355 DATED: 07/12/2020.

PROCEEDINGS NO. T2 TNPCB/F2810MMN/RL/MMN/A2020  DATED: 07/12/2020

SUB: Tamil Nadu Pollution Control Board ~CONSENT TO OPERATE ~DIRECT -M/s. KSM NIRMAN
PVTLTD. [ AMALGAMATED UNIT OF OLYMPIA TECH PARK [ CHENNAI] PVT.LTD.,] ,
SF.No. 2 (OLD No.394B1 pt), 4/1(OLD No.39/4B2 and 38/2B), 4/2 (OLD No.39/4B2. 38/2B), 5/1
(OLD No. 39/4B2, 3824 and 37/1), 5/2 (OLD No.39/4B2, 38/2A and 37/1), 6/1A (OLD No.37/2,
36/ and 53/2), 6/1B (OLD No.37/2, 36/1 and 33/2), 6/1C1 (OLD No.37/2, 36/) and 33/2), 6/1D1
(OLD No.37/2, 36/1 and 33/2), 8/1A (OLD No.33/2A and 36/2), 22/1 (OLD No.33/2C, 36/3 and
3973), 23/1 (OLD No.32/1&2, 36/4&5 and 37/4&5) and 24/1 (OLD No.36/6,37/6 and 32/3) in Block
No. 15, Ward Na. A (as per Patta), ISA PALLAVARAM villagePallavaram Taluk and Chengalpatiu
District - Consent for operation of the plant and discharge of emissions under Section 21 of the Air

{Prevention and Control of Pollution) Act, 1981 as amended in 1987 (Central Act 14 of 1981)
~Issucd- Reg.

Ref: 1. Unit’s application for CTO-Direct on 28.08.2020/ 22.11.2020
2. IR No : F2810MMN/RL/DEE/MMN/2020 dated 16/10/2020
3. Minutes of TSC Resolution No. 184-05 Dated 24.11.2020

DONSENT TO OPERATE is herchy granted under Scction 21 of the Air (Prevention and Control of Pollution) Act, 1981 as
amended i 1987 (Central Act 14 of 1981) (bereinafter referred to as *The Act™) and the rules and orders made there under 1o

Authorised Signatory,
Ms . KSM NIRMAN PVT.LTD. [ AMALGAMATED UNIT OF OLYMPIA TECH PARK [ CHENNAI)
PYTLTD.]

SF No2 (OLD No.394B1 pt}, 4 1{OLD No:39/4B2 and 3828), 472 (OLD No.A9/4B2. AR72B), 571 (OLD No,
39MMB2, 3R2A and 37/1), 572 (OLD No39/4B2, 38/2A and 37/1),6/1A (OLD No.37/2, 36/1 and 3372), 6/1B (OLD No 37/2, 36/1 and
3323, &/1C) (OLD No.37/2, 3671 and 33/2), 6/1D] (OLD No.37/2. 36/] and 3372), 1A (OLD Ko 332A and 36/2), 22/1 (OLD
No 3320 360 and 39/3), 23/1 (OLD No32/1&2, 364&S and 37/485) and 24/] (OLD No.36/6,37/6 and 32/3)in Block No. 15,
Ward No. A (as per Patta),

1SA PALLAVARAM Village,

Pallavaram Taluk,

-

mﬁ;hmﬁwﬁmh industrial plant in the Air Pollution Control Ammmﬁﬁndhyﬂnﬂomnummdlp

© malke decharge of emission from the stacks/chimneys,

This is subject 1o the provisions of the Acl, the rules and the orders made there under and the terms and conditions incorporated

undes the Special and Geoeral conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

This CONSENT s valid for the period ending March 31, 2021

G. Gopalakrishnan &2 :

—
For Member Seeretary,

Tamll Nadu FoMution Centrol Basrd,

Cheansl 4
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To

Authorised Signatory,

M/ ESM NIRMAN PVTLTD, | AMALGAMATED UNIT OF OLYMPIA TECH PARK [ CHENNAI) PVTLTD.,],

KSM NIRMAN PYT.LTD,

A Amalgamated Unit of Olympia Tech Park | Chennai) PviLid,,

Olympin Tech Park, Ng. |, SIDCO Industrial Estare , Guindy, Chennai , St
Pin 600032

Copy 1oz b

1 The Commissioner, :I’ALLAVAPURAM-Mun:'cipaI ity, Pallavarom Taluk, Chengalpatty District .

L The District Environmenta) Engineer, Tamil Nadu Pollution Control Board, MARAIMALAIL NAGAR.
3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Chennai.

4. File

L = "
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3a). Ehﬂ.ﬁfnlilnn.lhlll.m!_@.um
|SL_ | Parameter

i) 'Ih'ﬂ :mblm;gh the'imluslrinl plant area shall not contain constitents in m,q;

201

SPECIAL CONDITIONS

This consent to operate is valid for operating the fueility for the manufacture of produets (Col. 2) ot the

rate (Col. 3) mentioned below. Any chunge in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtaingd.

sk Deseription i, Quantity T, Unit

Ne. — BTN i STPPR . | B
JProductDetwils =

1. | Residential Complex with 16 Towars of Block 100183.55 SQ.MTRS

A B, D, E&F (EWS) of B+S+11 Floors
Configuration and one Club House Block of
B+S+4 Floors Configuration for 744 Dwelling
Units in a total bullt up area of
 By-Product Details

1] N lo I
| Antermediate Product Details
1. ] i lo [
This consent to operate is valid for operating the fucility with the below mentioned emission/noise

sources along with the control measures and/or stack. Any change in the emission source/control

measures/change in stack height has to be brought to the notice of the Board and fresh
consent/Amendment has to be obinined. '

[! Point source emission with stack :
Stack |Point Emission Source Alr pollution Stack height | Gaseous Discharge
No. Control measuves | from Ground |in Nm3/he
Level inm
1 DG SET - 250 KVA Acouslic 3 850
enclosures with
stack
2 DG SET - 180 KVA Acouslic - 3 700
anclosuras wilh
slack
a DG SET -160 KVA Acoustic 3 . 580
enclosures with
slack
4 DG SET -160 KVA Acouslic 3 580
enclosures with
slack |
11 Fugitive/Noise emission :
SL |Fugitive or Noise Emission | Type of emission | Control ,
No. _ |sources « |measures |-
1. | DG Set- 250 kVA*1 + 180 | Noise - Acoustic RO .
kVA*1 + 160 kVA*2 . Encl y f :

Annexure enclosed if applicable, -




\O SI | Pollutant i 1;““. w:luhml lmll Tolerance Limits
No. Average Industrial, [Ecolaglcally
Residential, Sensitive Aren
Rural and other [(notified by
B R - aren Central Govt,) |
1. |Sulphur Dioxide | Annual nuerogrm/ma3 50 20
| (SO 124 hours micrograny/m3 80 80
2 Nitrogen Dioxide [Annual microgram/m3 40 a0 =
{NO2) 24 hours microgram/m3 80 80
I3, [Particulate Matter | Annual microgram/m3 6l 60 ey
| (Size Less than |24 hours microgram/m3 100 100 ‘ \
|| 10 micro M) or
| PMI0
4. |Particulate Matter | Annual microgram/m3 40 40
[ (Size Less than |24 hours microgram/m3 60 60
| 2.5 micro M ) or
{ PM2.5
's. |ozone(03) _  |Annual 8 Hours 100 100
| 24 hours 1 Hour 180 180
Pollutant Time Weighted |Unit Tolerance Limits
Average Industrial, Ecologically
Residential, Sensitive Area
| |Rural and other |(notified by
' area Central Govl.)
6. |Lzad (Pb) Amnnual microgram/m3 0.5 0.5
24 hours microgranym3 : 1.0 1.0 i
i Carbon 8 Hours miligram/m3 02 02
Menoxide (CO) |1 Hour miligram/m3 04 04 A\
& Ammonia (NH3) |[Annual microgram/m3 100 100
24 hours microgram/m3 400 400
9. Benzene (C6H6) | Annual microgram/m3 5 5
10.  |Benzo(O) Pyrene |Annual nanogram/m3 01 01
—particulate phase
only :
11. |Arsenic (As) Annual nanogram/m?3 06 06
12, INickel (ND) Annual nanogram/m3 20 20

3(c) The Ambient Noise Level in the industrial plant area shall not exceed the limits preseribed below: -

{Limits in L.eq-dB(A) Day Time . Night Time
ResidentialArea o e =7l g
4. Alluinr lution control measures shal b ted effici ' T e U -
Foorends prescribed in SI. No3 above, 7o o cneiently and "“ﬂlﬂlwéxm.mm
s. ‘llu occupier shall not change or alter quality or quantity or the rate of emission or lter th

air pollution control | equipment or change the raw malterial or manu
¢
gulig or quantity of emissions witliout the puvionl \mflil b

6. shall mumiu log book regarding the stack monito s

orwy of the unit operatj it
Gwm n'lud: lhnllbc furnished fo :eﬂnl?:n?ti;";?wcl oar

7 shall at his own cost get the gur)y :
plu of em.issmnfa i
lvy m once in every 6 months/once in lmf
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9\

Any upset condition in any of the plants of the factory which is hkely to result in increased emissions
and result i violation of the standards mentioned in SLNo.3 shall be reported to the Member
Secretary [ Jomt Chief Evvironmental Engineer-Monitoring and the concerned District/ Assistant
Environmental Engineer of the Board by e-mail immediately and subsequently by Post with full
detals of such upset condition,

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Ordor and from time to ime without any negligence. The occupier shall be liable for action as
per provissons of the Act in case of non compliance of any order/directions issued.

Special Additional Conditions:

The unit shall install the approved retrofit emission control device/equipment with at least 70%
Pariculate matter reduction efficiency on all DG sets with capacity of 125 KVA and above or
otherwise the unit shall be shift to gas based generators within the time frame prescribed in the
notification No. TNPCB/LabsDD(L)02151/2019 dated 10.06.2020 issued by TNPCB.

Additional Conditions:

1. The unit shall ensure that Residents Welfare association shall apply for fresh consent to operate for
the common utilities which includes Sewage Treatment Plants, DG sets Organic Waste Convertor, efc
m,.?.“ _,I%cl:\‘nler (P&CP) Act, 1974 and Air (P&CP) Act, 1981 as per the B.P.Ms. No.65 dated
2. The umit shall comply with the direction of the Hon'ble NGT (SZ) in OA No. 53 of 2020 and
Srection of the Hon'ble High Court of Madras in WP No. 12687 of 2020 from time to fime.

3. The unit shall comply the conditions stipulated in the Environmental Clearance issued from
SEIAATN vide Letter No.SEIAA/TN/F.453/EC/8(a)/145/2011 Dated 16.04.2013 and vide Letter

MKPM/3(aVEC-145-Amdt/2011 Dated 24.02.2015.
4. The unit shall maintain the stacks attached to DG Sets and ensure that the emission satisfy the
Ambieat Air Quality / Emission standards prescribed by the Board.
5 The unit shall continue to develop greenbelt within the premises.

G. Gopalakrishnan

i For Member 2 ~
Madu Pellution Contrel Baard,
Chennai

ll




1\ GENERAL CONDITIONS

r

10.

11.

13,

14.

15.

16.

17.

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in production quantity and emission.

This Consent is given by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished, in the
application will also be ground for review/variation/revocation of the Consent Order under Section 21
of the Act.

The conditions imposed shall continue in force until revoked under Section 21 of the Act.

After the issue of this order, all the ‘Consent 1o Operate’ orders issued previously under Air
(Prevention and Control of Pollution) Act, 1981 as amended stands defunct,

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall

record the details of the observations and instructions issued to the unit at the time of mspection for
adherence,

The occupier shall provide and maintain an alternate power supply along with separale energy melter
for the Air Pollution Control measures sufficient to ensure continuous operation of all pollution
control equipments to ensure compliance.

The occupier shall provide all facilities to the Board officials for collection of samples in and around
the factory at any time.

The applicant shall display the flow diagram of the sources of emission and pollution control systems
provided at the site.

The hquid effluent arising out of the operation of the air pollution control equipment shall also be
treated in a manner and to the satisfaction of standards prescribed by the Board in accordance with the
provisions of Water (Prevention and Control of Pollution) Act, 1974 as amended.

The air pollution control equipments, location of mspection chambers and sampling port holes shall be
made easily accessible at all time,

In case of any episodal discharge of emission, the industry shall take immediate action to bring down
the emission within the limits prescribed by the Board.

If applicable, the occupier has 1o comply with the provisions of Public Liability Insurance Act, 1991 10
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances. :

The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation, '

The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
Aany poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted. - '

I due 1o any technological improvemenis or othenwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of bein heard, vary all or
any of such conditions and thereupon the applicant shall be bound to complyvmhlgbcuud;ﬁnnsasso

In case there is anly change in'the constitution of the managnmﬁjt.. the occupier of the new

shall file fresh application under Air (Prevention and Control of Pollution)
in Form-1 alongwith relevant documents of change of management immedia
necessary amendment with renewal of consent order, =il s
In case there is any change in the name of the company aloj
televant documents immediately and get the necessary a




. ‘ a‘g h-_ ]

19.  The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

G. Gopalakrishnan

T e ——

For Member

or

T.mnmmumm
Chennai
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Category of the Industry :

CONSENT ORDER NO, 2005133751355 DATED: 07/12/2020.

PROCEEDINGS NO.T2/T! NPCB/F2810MMN/RL/MMN/W/2020 DATED: 07/12/2020

L

SUB: Tamil Nadu Pollution Control Board ~-CONSENT TO OPERATE ~ DIRECT -M/s. KSM NIRMAN
PVTLTD. [ AMALGAMATED UNIT OF OLYMPIA TECH PARK | CHENNAI] PVT.LTD.,] .
S.F.No. 2 (OLD No.39/4B1 P1). 4/1{OLD No.39/4B2 and 38/2B), 4/2 (OLD No.39/4B2, 38/2B), 5/1
(OLD No. 39/4B2, 38/2A and 37/ ). 5/2 (OLD No.39/4B2, 38/2A and 37/1
3671 and 33/2), 6/1B (OLD No0.37/2, 36/1 and 33/2), 6/I1CI (OLD No.37/2,

ict - Consent for the operation of the plant and discharge of Sewage and/or trade effluent v '
Section 25 of the Water

er (Prevention and Control of Pol ution) Act, 1974 as amended in 19 '_ h
(Central Act 6 of 1974) - Issued- Reg. B

Ref: 1. Unit's application for CTO-Direct on 28.08.2020/ 22.11 2020

2 IR No : F.2810MMN/RL/D EE/MMN/2020 dated 16/10/2020
3. Minutes of TSC Resolution No. 184-05 Dated 24.11.2020

. CONSENT TO OPERATE js herehy

wranted under Seclion 25 of the Water (Preven
- amended in 1988 (Cemral Act, 6 of 1974)

(hereinafier referred 10 as ~The Act™) and the rul

- SFNo2 (OLD No.39 4B1 ), 4°1(0LD
I4B2. 3824 a0d 37/1), 572 (OLD No.39/4B2,

=

N0.39/4B2 and 3R12B). 42 (OLE

_ 3824 and 37/11. 6/1A (OLD No 3772, 3

-wam_mm, 361 and 33/2), 6 1D} (OLD No.37/2. 36/1 and

NoJ32C. 3673 and 3973), 23/ (OLD No3211&2, 36145 and 37/4&5) and 24,
Wasd No. A (a5 per Pana),

IS4 PALLAVARAM Village,

Pallavaram Taluk,




VS e

G. Gopalakrishnan Z====== ===
ber Secrelary,
Tamil ::; I? ‘I'Tﬁnlion Coatrol Board,

Chennai

To
Authonsed Signatory,

M/s.KSMNIRMAN PVT.LTD, [ AMALGAMATED UNIT OF OLYMPIA TECH PARK | CHENNAI] PVT.LTD..],
KSM NIRMAN PVT.LTD,

A Amalgamaied Unit of Olympia Tech Park [ Chennai] PviLid.,
Olympia Tech Park, No. |, SIDCO Industrial Estate . Guindy, Chennaj .

8§
Pin: 600032

Copy to: | c
1. The Commissioner, PALLA VAPURAM-Municipality, Pallavaram Taluk. Chengalpatru District .

2. The District Environmenta] Engineer,

Tamil Nadu Pollution Control Board, MARAIMALAI NAGAR.
Tamil Nadu Pollution Control Board, Chennai.

3. The JCEE-Monitaring,
4, File
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SPECIAL CONDITIONS

I, This consent to operate i valid for operating the focility for the manufacture of products (Col. 2) at the
rate (Col. 3) mentioned below. Any change in the products and its quantity has 1o be brought to the
notice of the Board and tresh consent has 1o be oblained.

r%. Description Quantity Unit
Product Details

1. | Residential Complex with 16 Towers of Block | 100193.55 SQ.MTRS
A B, D, E&F (EWS) of B+S+11 Floors

. Configuration and one Club House Block of

B+S+4 Floors Configuration for 744 Dwelling
Units in a total built up area of

1. | Nit [o |

1. | Nl [ o [

2 This consent 1o operate is valid for operating the facility with the below mentioned permitted outlets
for the discharge of sewage/trade effluent. Any change in the outlets and the quantity hasobe

brought 10 the notice of the Board and fiesh consent has to be obtained. ' -
Outlet No. | Description of Outlet ?‘ﬁ%ﬁm daily discharge |Point of disposal | L
B Effluent Type : Sewage : e . .
Treated Sewage  383.0 Toilet Flushing - | , -

178KLD, CMWSSB
Sewer - 185KLD,

B f '-. : _ =T ' Eﬂllll.-- "
discharge shall not contain constituents in excess of the tolerance Limits as laid ¢




MPN/100mI

s llk“ units of the sewage and Trade effuent treat nent |
: contini 50 #8 1o achieve the standards prescribed

discharge effluent as applicable.

/

SL | Parameters Unit TOLERANCE LIMITS « OUTLETS -Nos
Ne. Sownl#n Trade EMuent
1 ]
| 3.5 1
2 [Temperature ol -
3 |Particle size of Suspended |- -
solids
4. |Toul Suspended Solids mg/l A0
5. |Total Dissolved solids g/l -
(inorganic)
& 0l & Grease mg/l I
7. |Biochemical Oxygen my/l au
Demand (3 days a1 270C)
R |Chemical Oxvgen Demand  (mgil
9 |Chionde (as C1y mp'l -
10, |Sulphales (as'SO4) il -
11. |Towl Residual Chlorine mp/l .
12 |Ammonical Nitrogen (as N) {mg/l -
13. LT‘] Kjeldahl Nitrogen (as |mg/l - ll
* 14 |Free Ammonin (asNH3)  |mall 5 .
15 |Arsenic (as As) mg/l - #b
16 |Mercury (as Hp) mg/l - |
17. |Lead {as Pb) mil = 1
18._|Cadmium(as Cd) mg/l - [
19, |Hexavalent Chromium (as  [mg/ - .
20, |Total Chromium (as Cr) mgll - ol :
21 |Copper tas Cu) mgl . = e
22. |Zinc (as Zn) mg/l - ]
231 |Selenium (as Se) mp/l -
24 |Nickel (as Ni) mg/l - o
25 _|Boron (as B) mg! . |
26, |Percent Sodium o - i
27. |Residual Sodium Carbonate [mg/! -
28 |Cyanide (as CN) | -
29 |Fluonde (as F) my/l -
10. |Dissolved Phosphntes(as ) E .
: 31, |Sulphide {as S) {mg/l - -
32, |Pesticides * mg/l - I
mp/l -

-
L




o

P&

r Meters installed at the inlet of
below for assessing the quantity of
cosily accessible for inspection and maintenance and lor

The occupier shall maintain the Electro Magnete Flow Melers/wate
the water supply connection for each of the purposes mentioned bel
water used and ensuring that such meters nre
other purposes of the Act

a Industrial Cooling, Spraying in mine puts or boiler feed.
b, Domestic purpose

¢. Process.

The ocoupier shall maintain the Electro Magnetic Flow Meters with com
for measuting the quantity of effluent generated and treated {or the moni
Log book for each of the unit operations of ETP have to be maintained to reflect the working
condition of ETP along with the readings of the Electro

Magnelic Flow Meters installed to assess
¢fMuent quantity and the same shall be furmished for verification of the Board officials during
inspection,

puter recording arrangement
toring purposes of the Act.

The occupier shall at his own cost get the samples of effluent/surface water/ground water collected in
and around the unit by Board officials and analyzed by the TNPC Board Laboratory periodically.

Any upset condition in any of the plants of the factory which is, likely to result in increased effluent

and result in violation of the standards mentioned in S, No.3 above shall be reported to the
Member Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned
District/Assistant Environmental Engineer of the Board by ¢-mail immediately and subsequently by
Post with full details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this

Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

The occupier shall develop adequate width of green belt at the rate of 400 numbers of trees per
Hectare. :

The occupier shall provide and maintain rain water harvesting facilities.

The occupier shall ensure that there shall not be any discharge of effluent either treated or untreated
mlo storm water drain at any point of time. .

In the case of zero liquid discharge of effluent units, the occupier shall adhere the following conditions
as lad onder

i). The au:ui:ier shall ensure zero liquid discharge of effluent, thereby no discharge of untreated /.
treated effluent on land or into any water bodies either inside or outside the premises at any point of
time.

1) The occupier shall operate and maintain the Zero liquid discharge treatment components
comprising of Primary, Secondary and tertiary treatment systems at all times and ensure that the RO
permeate/Evaporator condensate shall be recycled in the process and the final RO reject shall be
disposed off with the reject management system ensuring zero liquid discharge of effluents in the
remises.
ri,i.ijl The occupier shall operate and maintain the reject managemcnt system effectively and recover the
salt from the system which shall be reused in the process if reusable or shall be disposed off as ETP
sludge. :
) gl:case of failure to achieve zero discharge of effluents for any reason, the occupier shall stop its
production and operations forthwith and shall be reported to the Member Secretary/Joint Chief
Environmental Engineer-Monitoring and the concemed District/Assistant Environmental Engineer of
the Board by e-mail immediately and subsequently by Post with full details of such upset condition.
v) The occupier shall restart the production only after ascertaining that the Zero discharge treatment
system can perform effectively for achieving zero discharge of effluents.
Additional Conditions:




I. The unit shall ensure that Residents Welfure nssociation shall upply for fresh consent to operate for
the common utilities which includes Sewage Treatment Plants, DG sets Organic Waste Convertor, etc
under the Water (PRCP) Act, 1974 and Air (P&CP) Act, 1981 as per the B.P.Ms, No.65 dated
271172019,

2. The unit shall comply with the direction of the Hon'ble NGT (SZ) in OA No. 53 of 2020 and
direction of the Hon'ble High Court of Madras in WP No, 12687 of 2020 from time to time,

3. The unit shall comply with the conditions stipulated in the Environmental Clearance issued from
SEIAA. TN vide Letter No.SEIAA/TN/F 453/EC/8(0)/145/201 | Dated 16.04.2013 and vide Letter
No.SEIAA-TN-’F~45.‘:‘RI"MIR{¢]IEC~tds-mndt!zﬂll Dated 24.02.2015,

4. The unit shall operate and maintain the Sewage Treatment Plants efficiently and continuously so as
1o satisfy the standards prescribed by the Board and shall ensure that the treated sewage is utilized for
Toilet Flushing and for gardening and greenbelt development, and the remaining shall be disposed
through Pallavaram Municipality Underground Scwuruge syslem,

5. The unit shall ensure that the MFMs provided at the inlef & outlet of STP are maintained properly
and shall ensure that the log books are maintained for the same,

6. The unit shall ensure that the Energy meters shall be provided 1o the STP and are maintained
pl?ﬂerly and shall ensure that the log books are maintained for the same.

7. The unit shall operate the ultra filtration system and the treated sewage may be utilized for toilet
flushing after meeting the required standards.

8. The unit shall maintain the UV disinfection system provided for disinfection of the treated sewage.
9. The unit shall provide organic waste converter to handle the biodegradable waste immediately and (o
utilize the manure for gardening purposes and shall comply with all the provisions of the Solid Waste

Management Rules 2016.

.':gl z'ht unit shall comply with the provisions of the Hazardous and other wastes (M&TBM) Rules

11. The unit shall remit the Environmental compensation if any levied by the Tamil Nadu Pollution
Control Board for the non compliance of the provisions of the Water (P&CP) Act 1974 and the Air
(P&CP) Act 1981.
12. The unit shall not use “Use and throwaway plastics™ such as plastic sheets used for food wrapping,
spreading on dining table etc., plastic plates, plastic coated tea cups, plastic tumbler, water pouches
and packets, plastic straw, plastic carry bag and plastic flags irrespective of thickness, within the
premises. Instead unit shall encourage use of eco friendly alternative such as banana leaf,
arecanut palm plate, stainless steel, glass, porcelain plates/cups, cloth bag, Jute bag etc.

G. Gopalakrishnan ==

e AR A et e

- For Member Secretary,
Tamil Nadu Foliution Contral Board,
Chennai
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2.9°

GENERAL CONDITIONS

The occupier shall make an application slong with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required

particulars ensuring that there is no change in Production quantity and change in sewage/Trade
effluent.

This Consent is issued by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished in the
application will also be ground for review/variation/revocation of the Consent Order under Section 27
of the Actand to make such variation as deemed fit for the purpose of the Act.

The consent conditions imposed in this order shall continue in force until revoked under Section
27(2) of the Act,

After the issue of this order, all the *Consent to Operate’ orders issued previously under Water
(Prevention and Control of Pollution) Act, 1974 as amended stands defunct,
The occupier shall maintain an Inspection Register in

record the details of the observations and instructions
adherence.

The occupier shall provide and maintain an alternate power supply along with scparate energy meter.
for the Effluent Treatment Plant sufficient to ensure continuous operation of all pollution control
equipments to maintain compliance.
The occupier shall provide all facilities
in and around the factory at any time,

The occupier shall display the flow diagram of the sources of effluent generation and pollution control
systems provided at the ETP site,

The solid waste such as sweepings, wastage, package, empty containers, residues, sludge including
that from air pollution control equipments collected within the premises of the industrial plant shall be
collected in an earmarked area and shall be disposed off properly.
The occupier shall collect, treat the solid wastes like food waste,
canteen and convert into organic compost.

The occupier shall segregate the Hazardous waste from other solid wastes and comply in accordance
with Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008,

The occupier shall maintain good house-keeping within the factory premises.

All pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted into the

trade effluent collection system enly and shall not be allowed to find their way in storm drains or open
areas

The occupier shall ensure that there shall not be any diversion or by-pass of trade effluent on land or
into any waler sources.

The occupier shall ensure that solar Evaporation pans shall be constructed in such a way that the
bottom of the solar pan is at least 1 m above the Ground level (if applicable).

The occupier shall furnish the following returns in the prescribed formats to the concerned District
office regularly. _ : N _

) Monthly water consumption returns of each of the purposes with water meter readings in Form-I on
or before 5th of every maonth, :

b) Yearly return on Hazardous wastes generated and accumulated for the period from 1st April to 31st
March in Form-4 before the end of the subsequent 30th June of every year (if a licable).

€) Yearly Environmental Statement for the period from lst April to 31st March in Form —V- before the
end of the subsequent 30th September of every year(if applicable). E

If applicable, the occupier.has to comply with the provisions of Public Liability Insurance Act, 1991 l:;
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances. '

The issuance of this consent does not authorize or approve the construction of any physical structures

or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

the factory so that the inspecting officer shall
1ssued to the unit at the time of inspection for

to the Board officials for inspection and collection of samples

green waste generated from the
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20. The occupier shall forth with keep the Board intormed of any acciden; of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being dischorged into stream or well or aiy
as a result of such discharge, water or air is being polluted.

21, If due to any technolo ical improvements or otherwise the Board is of opinion that al] or any of the
conditions referred 10 aboye reqlnims variation (including the change of any treatment system, either in
whole or in part) the Board shall, afier giving the applicant an Opportunity of being heard, vary all or
any :{ such conditions and thereupon the applicant shall be boungd 16 comply with the conditions as so
vari

O™

22, In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Water (Prevention and Control of Pollution) Aci, 1974,
as in Form-1} aiun%w.rh relevant documents of change of Management immediately and get

th renewal of congent order,

24 The occupier shall dis;ﬂq_}- this consent order granted to him jn a prominent place for perusal of the
mspecting of this Board,

G. Gopalakrishnan e S
Fnrl\le_mber&l::r;r;:*“.
Tamil Nadu'l’al_lhllnp"t_i’nmtm_ﬂurd,
Chennaj




IN THE HON‘BLE NATIONAL GREEN
TRIBUNAL SITTING AT SOUTHERN
BENCH

0.A.No. 53 of 2020

BETWEEN

Olympia  Grande Owners’ Welfare
Association,

Rep. by its Secretary

Mr.S.Chandrasekar,

... Applicant

AND

1. M/s.KSM Nirman Private Ltd.,
Rep. by its Managing Director,
& 2 others
... Respondents

COMBINED
COMPBAN =]
TYPED SET OF PAPERS

M/s R.SARAVANAKUMAR 319/93
E.VEDA BAGATH SINGH 430/95
K.VIJAYARAGAVAN 3454/10
J.RAJA RAO 1703/12 &
M.GOPINATH 2818/19

COUNSEL FOR 15" RESPONDENT
09444473314
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